Fourteenth Series, Vol. XIX, No. 30 Tuesday, May 16, 2006
Vaisakha 26, 1928 (Saka)

LOK SABHA DEBATES
(English Version)

Seventh Session
(Fourteenth Lok Sabha)

Caz=tron oo~ -0
Paricg 011,
Foce o

.........
...........

(Vol. XIX contains Nos. 21 to 30)

LOK SABHA SECRETARIAT
NEW DELHI

Price : Rs. 80.00



EDITORIAL BOARD

P.D.T. Achary
Secretary-General
Lok Sabha

A.K. Singh
Joint Secretary

Hamam Dass Takker
Principal Chief Editor

DOr. R.N. Singh
Chiet Editor

Prabhakar Mohanty
Senior Editor

Rachanijit Singh
Editor

[OriGINAL ENGLISH PROCEEDINGS INCLUDED IN ENGLISH VERSION AND ORIGINAL HiNDI PROCEEDINGS INCLUDED IN HINDI VERSION WILL BE
TREATED AS AUTHORITATIVE AND NOT THE TRANSLATION THEREOF.)



CONTENTS

[Fourteenth Seres, Vol. XIX, Seventh Session, 2006/1928 (Saka)/

No. 30, Tuesday, May 16, 2008/Vaisakha 26, 1928 (Saka)

SussecT

ORAL ANSWERS TO QUESTIONS

*Starred Question NOS. 443-444, 446-448 ...............ccuuuriieiiiieiiiirrerireercreeeeesnereseseesrnanees

WRITTEN ANSWERS TO QUESTIONS

*Starred Question NOS. 442, 445 and 449-461 .............cccoveeeimririeieenreeninreccersnesernassssesenens

Unstarred Question NOS. 3615-3844 ...............ccccoeieieeiiiiiieeeinerrsreeasssnssnsesorsasssossssasescas

PAPERS LAID ON THE TABLE ......cccociiiiiiiiiiirititncnci s rssssessssassssasssesssanssnsssass
MESSAGE FROM RAJYA SABHA ...ttt s
RESIGNATION BY MEMBER .........ccccooiniitiiitiiininnsnne s saa s ss st te s sasaassassaesasenssonss
OBSERVATION BY THE SPEAKER ..ottt ssse s saessaasssnssssessaessesane

COMMITTEE ON GOVERNMENT ASSURANCES

Eleventh REPOMt ..ottt ettt e ssb s s sae s seaasssanesssbessssbssasbanes

STANDING COMMITTEE ON SOCIAL JUSTICE AND EMPOWERMENT

Fifteenth to Seventeenth RBPOMS ..........cc.cceiiiiicnririeniieninrieessnsessnciisisesenseesseecsssssesnsesssnessenaes

STANDING COMMITTEE ON EXTERNAL AFFAIRS

SHAIBMONLS ..........eveeiriieiieiieiieeeeceeesierieresraeeereretaesssstssesaeesessssssassseseessessassssnraassssesassrnssarasnnresenne

CALLING ATTENTION TO MATTER OF URGENT PUBLIC IMPORTANCE

Cormtion arising out of communal violence in different parts of the country...................
Shri Basu Deb Acharia ..............cccovvviniiiiiininniincicic e

Shri Shivra] V. Patil ......cccooviriiiiiiiiiiiiiicniec e

Shri Gurudas DasguPLa............cccoccoieiircriinncicccrret ettt sseses

MATTERS UNDER RULE 377 .....cccovcviiiiiiinrinencsenissssenieeeeesessassssscsessssssssessstassssesesssssseressssns
(i) Need to make available drinking.water free from fiuoride and arsenic to the people at

large particularly in Andhra Pradesh

Shri M. Raja Mohan Reddy ...........cccccrueeierirninnnessiecnreseeeesseseneeesscssessssseneas

..................

--------------

..................

.................

.................

.................

.................

.................

1—28

401

401—402

418

418, 421—427
418—421

427

435

‘The sign + marked above the name of a Member indicates that the Question was actually asked on the floor of the House by that

Member.
(i)



(ii)
SusuecT

(i) Need for construction of a bridge at Khairgaon crossing of Mumbai-Ahmedabad National
Highway in Gujarat

Shri Kish@nbhai V. Pael ...........ciieiiiiiieeeerrersteesssnesesssrns s sssssesssesesessssssansesses

(ii) Need to construct over-bridges at Kadodara-Char Rasta and Kamraj-Char Rasta on
National Highway Nos. 6 and 8 in Gujarat

Dr. Tushar A. Chaudhary ... sssesaneons

(iv) Need to review the implementation of National Employment Guarantee Programme in
Jharkhand

Shri Chandra Shekhar DUy ..............ccccveiieiiiiiiiiiiiiniiiiiiicnnectssrie s ssseesssesssnes

(v) Need to check the quality of material being used in the construction of International
Trade Centre building at Karimganj, Assam

Shri Lalit Mohan Sukd@baidya ..............cccceeiriiiiiiicieiincrrressseree e srrssecsssrnsnesssesessasssens

(vi) Need to revive “The Panch Mahal District Cooperative Benk” in Godhra, Gujarat for the
benefit of the farmers

Shri Bhupendrasinh Solanki ...........cccuiiiiinniiiiiiii e
(vi) Need to allocate adequate funds for development of tourism in Orissa

Shri Bikram Keshari D@0 ........cccoiiiiiiiiiiiirciiiciiiccectciee e sree s eesssres s eessanessssaesssnnes
(viii) Need to find permanent solution to recurring floods in Eastern Uttar Pradesh

Yogi Aditya Nath ..o

(ix) Need to release funds for development of Manmad ii: view of forthcoming Kumbh Mela
of 2008 at Nanded, Maharashtra

Shri Harishchandra ChavaN ...t s seeseess
(x) Need to approve setting up of Readymade Garments Complex at Jabalpur, Madhya Pradesh

Shri Rakesh Singh Thakur ... sseesssssssseses
(xi) Need to provide remuneration to contract workers at par with regular employees in Oil PSUs

Shri KRBGEN DAS .......ccoeiiiriiiriniiiiniiiiiri st cbesbes e esssesassanes
(xii) Need to check increase in prices of gold and stop online bidding by traders

Shri P. MORAN ...ttt b e san e e

(xiii) Need to provide compensation to the farmers whose land have been acquired for setting
up units of NTPC at Unchahar, district Rai Bareilly, Uttar Pradesh

Shri ShAIENAra KUMAF .........coovvviiiriririiirereiecirieereessareessteesssreesssesssssessssessssssessssasssssasesssnes

CoLumMNs

437—438

439—440

L

440—441

441

441



(iii)
SuBJECT

(xiv) Need to lay a new railway line between Harpalpur and Hamirpur Road Railiway Station,
Uttar Pradesh

Shri Rajnarayan Budholi@ ...........cococieiiiniennniinnninnnicinnionineniioeeomesmmneeneeeeneeeesnns

(xv) Need to lay a new rail line between Gaya and Tori via Chatra in Bihar and complete the
pending construction work of railway line between Varvadih and Chirmiri

Dr. Dhirendra AGarwal ...............ccceeviiiiirirnierecneininiieneesiesiesneesnessesssessasssessssresessssssssessseses
(xvi) Need to address the grievances of aspiring Indian pilots in the country
Shri Anandrao Vithoba AdSUL .............cccciiiiiiiiiiiiniciiiiciisneetnsresee e seessseeesesseessns

(xvii) Need to expedite the recruitment process of Gangmen in Kharagpur Division of South
Eastern Railway

Shri Prabodh Panda ...........ccccoiiiiiiiiiiniiiiiiiiiiniiessstssssrsnrs e sssssessesssassssnssessnneses
(xviii) Need to start teaching in Kendriya Vidyalayé at Maharajganj, Siwan district, Bihar
Shri Prabhunath Singh .......cccocoiiiiiiinii s esreaes .

(xix) Need to set up monitoring mechanism for job reservation and appointment of OBCs in
NDMC, New Delhi

Shri L. GANGSNAN ..........oocviirieirereitrieeiiesisinesesseesneeseessssseeseesesreestesessatensessssnssssasesssassassrass
(xx) Need to review ‘City Forest' plantation project in Bijnore district, Uttar Pradesh

Shri MUNSRI RAM .......oooiiiiiiiiieeiiirrtietee e e ee e e eeeesettars et reesessaessaeeseasesssssnssssnssessesnesssnssnne

PARLIAMENT (PHEVENTION OF DISQUALIFICATION) AMENDMENT BILL, 2006—Introduced. .........

MOLION £O CONSIABY .......iiiiiiiiiiiiiie ettt e e teeaeeeererat e e e e seaasassssatnsssssantansssesasssnnssssnnnssssssssnssessessnnnsessnne

Shri H.IR. BhardWa)..........ccocoiiiiiiiiiiiiiiiiiecticninniinescstes e sssesassssasrsessssesessnn e

Shrimati Maneka GAaNANI..........cc.coceiiiiiiiiiiiii s eraee
Shri V. Kishore Chandra S. DO ..........ccocevviririiiiiiiininiir e
Shri Basu Deb ACRAIA ...........coiviiiiiiiiiitct e e
Shri Mohan SiNGN .......ccooiiiiiiiii s e
Shri Sita RaM SiNGh .......cooviiiiiiiiiiii e
Shri Sukhdev Singh DRINASA .........co.cceeverieriiiiiiiienieineii et es e
Shri Brajesh Pathak ...........cocciviiriiiiiiiineiiiienieieeicseniie s seesssassssssssesesseessesssssas
Shri Anant Gangaram GO ..............ccoceevueririeiiiiiieninitiie sttt ssse s resressaessssesssessaas
Shri Braja Kishore Tripathy .......ccccocceierrciineininniniiinicccnersneeessneesresssesaeseseesssessssnne

Shri Kinjarapu Yerrannaidu .............c.ccecercciiiniiniiineininiiiiicisrenscsnesnssesnessessesnssassesns

CoLumns

446

402—418,
447—513

447

447—449,
501—507

450—454
454—459
459—463
463—466
466—468
468—470
470—472
472—474
475—478
478—480



(iv)

SusyecT

Shri Suravaram Sudhakar Reddy ...t ssssaaeees
Shri Prabhunath Singh .........cccicieeriiininiinienencectrseese it ssetesssssrsssaeesaessasssssssnasssssssasase
Shri Kharabela SWRIN ..............ccovieviinceniiiiecneerteesiet sttt ss s s snessssasssssesess
SR K.S. RA0....iciiiniiirniiiienisiicsse i sesssssisessesiissessesssssssesessssessssssnsssssssansinssasassasssssnsses
Shri Varkala Radhakrishnan .............ciiiiiiiminiininienseneasesssssnens ceeesrenes
Shri Bikram Keshar DO .............cuiirineciiinniiiininmiiiiisiinssiesiisis s
Clause 2 t0 4 BN T ...ttt st a e e ssae st s st s ar s b e s era e s R TSR e s s RS e s b s ba e
MOLION 10 PASS ...ttt rtctntn ettt bbb saespssaab e bbb snsresh s e see s Es b e saaes
DISCUSSION UNDER RULE 193
Suicide by farmers in various pamns of the COUNLTY .............ccccciviiiinenniinneniecnrciie e sesee e saeees
Shri Ramji Lal SUMAN ......oceociiiiiiiieninciccsintnrecsentsiee et er s essessessessesssnssnsss
ANNEXURE-I
Member-wise Index to Starred QUESHONS ...t
Member-wige Index to Unstarred QUESHONS .............cccccuiiiiiiiieeircctnncncicenceenet st eae s snes
ANNEXURE-II
Ministry-wise Index to Starred QUESBLIONS ...t R

Ministry-wise Index to Unstarred QUESEIONS ...........ccc.ccveeiiiiiriniiniiineieineceeesteeraeesseesnessseesnesssnesssessassnnns

CovLumns

490—494
494—497
497—498
507—513

513

513—518

513—517

519—520
520—528

6528—530

§29—532



OFFICERS OF LOK SABHA

THE SPEAKER
Shri Somnath Chatterjee

THE DEPUTY-SPEAKER
Shri Chamijit Singh Atwal

PANEL OF CHAIRMEN

Shri Giridhar Gamang

Shrimati Sumitra Mahajan

Dr. Laxminarayan Pandey

Shri Balasaheb Vikhe Patil

Shri Varkala Radhakrishnan

Shri Arjun Sethi

Lt. Col. (Retd.) Manabendra Shah
Shri Devendra Prasad Yadav

SECRETARY-GENERAL
Shri P.D.T. Achary

v)



LOK SABHA DEBATES

T ——

LOK SABHA

Tuesday, May 16, 2006'Vasakha 26, 1928 (Saka)

The Lok Sabha met at Eleven of the Clock.

[MR. Speaxer /n the Chair)

ORAL ANSWERS TO QUESTIONS

MR. SPEAKER: Q.No. 442, Shri Avtar Singh
Bhadana—Not present.

Q.No. 443, Shri Rewati Raman Singh.

[English]
Reservation in Educational Institutions

+
*443. SHRI REWATI RAMAN SINGH:
PROF. MAHADEORAO SHIWANKAR:

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether the Qovernment proposes to provide
reservations in Centrally funded Institutions particularly for
Other Backward Classes in higher educational institutions
like Indian Institutes of Technology, Indian Institutes of
Management, National Institutes of Technology, Medical
Colleges and Central Universities;

(b) if so, the details thereof;

(c) whether the Government has taken into account
the recent outburst of certain sections of the student
community against these reservations; and

(d) it so, the precautions taken by the Govemment
to ensure that the overall interests of the students are
not adversely affected?

THE MINISTER OF HUMAN RESOURCE
DEVELOPMENT (SHRI ARJUN SINGH): (a) to (d) A
statement is laid on the Table of the House.

Statement

(a) to (d) The Constitution (93rd Amendment) Act,
2005, enables the State to make by law, provisions for
the advancement of the weaker sections i.e. the
Scheduled Castes, the Scheduled Tribes and the Other
Backward Classes in matters of admission to all
educational institutions other than minority educational
institutions. State Governments have been advised to take
action to enact suitable laws for this purpose for the
oducational institutions falling within their jurisdiction. A
proposal in this regard in respect of central educational
institutions is under consideration.

[Trans/ation]

SHRI REWATI RAMAN SINGH: Mr. Speaker, Sir,
reservation of 27 percent has formed a part of the
constitution. Today an agitation has been going on in the
country. | would like to know from the Hon'ble Minister
whether the Government would like to consider a proposal
to increase the number of seats in all the professional
courses so as to provide the students belonging to
backward classes and OBCs adequate representation in
the institutes besides providing them an opportunity to sit
in competitive exams. Will the Government lend a thought
to it?

[English]

SHRI ARJUN SINGH: Sir, | would crave your
induigence to request the House to recollect the fact that
in December, 2005, this House with rare unanimity passed
the Constitution (93rd Amendment) Act thereby giving a
commitment to the SC, ST and OBC communities for
reservation in private and unaided institutions. So far as
the Government institutions are concerned, that was
already there. That commitment, which was later assented
to by the hon. President in January 20086, is irrevocable
and this Government and the Parliament are committed
to that. A proposal to implement that in a manner which
is in consistency with the other provisions of the law is
under consideration.

So far as the issue raised by the hon. Member is
concerned, | would like to assure the House that we are
concerned about this issue and it is not as if we are
unmindful of the fact that a section of the people, the
students feel that something is being taken away from
them. | would like to dispel that impression. We are very
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seriously considering afl the options that could help those
sections of the people of the communities who have,
at the moment, acquired a certain stake in the entire
thing.

At the same time, | would like to take this opportunity
to dispel with all the emphasis at my command the canard
being spread by certain sections of people that this entire
commitment of this House and this Govemment has been
hijacked by me personally as my own agenda. There is
nothing far from the truth. | would like to assure the
House that the commitment is that of the Government
and |, as a servant of this House, have been entrusted
to see that it is implemented.

Now the consideration about the other matter is on
and | would request the House to bear with us. As soon
as the consultation is over, we will come before the House
with a comprehensive roadmap to ensure what the House
wants in this context.

[Transiation]

SHRI REWATI RAMAN SINGH: Mr. Speaker, Sir, |
had put a question to the Hon’ble Minister whether the
Government would consider increasing seats in the
institutes running professional courses, if so the time by
which it will be done. The Hon'ble Minister in his reply
said that the issue is under consideration. | would like to
know the time by which he will do it. The meeting of
CCPA was held yesterday. No body in the country is
aware of the outcome of the meeting. Is there any time
limit of consideration? The Hon'ble President has made
a suggestion that seats in all the professional courses be
increased. This will help resolve this problem other than
providing legitimate rights to the OBCs. It is a part of the
constitution. In will also provide an opportunity to students
wishing to go for competitions.

SHRI ARJUN SINGH: Mr. Speaker, Sir, | am not
able to fix a time limit, otherwise | would have done that
also. We have received many a suggestion in this regard.
The Govemment intend to consider those suggestions
because we are not taking this issue with any prejudice.
Our commitment is at its place. If some way out is there
to accommodate such sections, we will consider that.
Aimost the same decision was taken in the CCPA
meeting. No specific decision was taken but the approach
was to consider the issue with an open mind. A decision
will be taken for taking due note of all the suggestions
received by us, be it about increasing seats or something
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else. Every aspect shall be taken into consideration before
reacting on any decision in this regard.

PROF. MAHADEORAO SHIWANKAR: Mr. Speaker,
Sir, in view of the student’s agitation, | raised a question
in this regard particularly in regard to resentment shown
by the medical students. Will the Government consider it
or not. Students were lathi-charged in Maharashtra. My
point is that many such doctors who want to attend
patients in hospitals should be provided security cover
by the Govemment. The condition of OBCs has been
deteriorating for the last fifty years. They have been
lagging behind economically and socialty. In such a
situation will the Govemment consider the demands being
made by the OBCs. Do the Govemment wish to provide
52 percent reservation to OBCs everywhere. | would like
to know the Minister's stand on this issue.

SHRI ARJUN SINGH: Mr. Speaker, Sir, the Hon'ble
Members concern is justified. | do not support the recent
incidents and the use of police forces as well. Force
should not be applied to students. They should be allowed
to present their views in a peaceful manner. In so far as
the interests of the students belonging to OBCs are
concemned, once the Constitution is amended, there shall
be no problem in this regard any more.

Now the issue is how to inforce this provision so
that the interests of the OBCs could be safeguarded and
they are be enable to march ahead striking a
comprehensive balance in the society.

PROF. MAHADEORAO SHIWANKAR: Sir, | had
raised a question regarding reservation of 52 per cent.

[English]

MR. SPEAKER: He has said he is considering it.
Mr. Minister, would you like to add anything?

SHRI ARJUN SINGH: No Sir.
[Trans/ation]

SHRI MADAN LAL SHARMA: | would like to
congratulate the hon'ble Minister on the passage of
Amendment introduced in 1993. It will benefit the
backward classes and scheduled castes which have been
deprived of benefits for the past five decades. However,
the larger issue is whether the Government propose to
bring in a legislation for those upper class students who
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are economically weak, -but do not fall under the about
categories, so that they are able to enter the professional
institutions, institutions of higher studies.

(English]

MR. SPEAKER: Let us not expand the scope of this
Question. It is a very sensitive matter. The Govemment
is considering it. Therefore, let us not complicate the
issue further.

[Translation/

SHRI ARJUN SINGH: What the hon'ble Member said
is also a suggestion which has been made inside as
well as outside the Parliament. It is under consideration.

[English]

SHR! VARKALA RADHAKRISHNAN: Sir, reservations
is not a law of perpetuity. It is only for a temporary
period. When equal opportunity is made available to all
sections of the community, it will definitely disappear. So
tar, we could not reach that stage. There is a
constitutional provision that socially backward people will
have to be uplifted. This is the purpose for which we are
speaking for reservation. On a scrutiny of the entire
situation of the country, we can find that we have not
reached such a stage. Even the quota that is given to
the Backward Communities, the Scheduled Castes and
the Scheduled Tribes has not been reached so far.

MR. SPEAKER: Please put your question.

SHRI VARKALA RADHAKRISHNAN: If a reservation
is introduced, it will not affect the Backward Communities
in any way, in any sense of the word. But, of course,
increasing the seats is another mechanism which the
Government can think over. But there is no justification
for a fight against reservation. There is no justification.

So, | would request the hon. Minister to take practical
decisions and see that the constitutional provisions are
fully maintained not only at the Centre but in the States
as well. We, the Members of Parliament, have discussed
this issue in the Committee. We have examined the whole
issue and the entire evidence was taken and on that
basis, the Bill was introduced.

MR. SPEAKER: Request is not a question.

VAISAKHA 26, 1828 (Saka)
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SHRI VARKALA RADHAKRISHNAN: | would request
the hon. Minister to first study the matter and clarify the
position because it is a matter conceming all. Of course,
the hon. Speaker may not be aware, but | am aware of
it in every way. ...{Interryptions)

MR. SPEAKER: | am also aware that | am a Member
like you; your are an hon. Member of this House.

SHRI VARKALA RADHAKRISHNAN: The position is
such that it is to be examined. .../Mnferryptions)

MR. SPEAKER: Mr. Minister, would you consider his
request because he has not put a question?

SHRI VARKALA RADHAKRISHNAN: | would like to
have -an answer from the hon. Minister. .../ Mnterruptions)

| have already put in a question. ...{/nteryptions)

MR. SPEAKER: Please ask your hon. friend sitting
next to you.

...(Intermuptions)

SHRI VARKALA RADHAKRISHNAN: | need not ask
anybody. | have already put a very definite question.
What is the mechanism that the Govemment is proposing
to introduce without causing detriment to the interests of
the backward communities?

MR. SPEAKER: Nothing will be recorded.
...(Interryptions) "

MR. SPEAKER: Would you keep his request? | am
trying to help you.

SHRI ARJUN SINGH: He is a senior Member. Why
can his request not be taken into account?

MR. SPEAKER: Hon. Minister will consider his
request?

... (Interyptions)
[Trans/ation]

MR. SPEAKER: | can invite you one by one not ail
at a time.

... (Interryptions)

Ne# recorded.
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[English]

MR. SPEAKER: Human behaviour becomes peculiar
inside the House.

[Trans/ation]

SHRI PRABHUNATH SINGH: Mr. Speaker, Sir, while
replying, the hon'ble Minister stated that the Government
is committed to it and Members of Parliament are also
fully responsible for providing reservation to the people
of weaker sections. | feel that the Government as well
as the Pariament is responsible for maintaining social
harmony in the country. Reservation was provided for
the upliftment of the people of weaker sections and also
for bringing socially, economically and educationally
backward people to the mainstream. | would like to know
from the hon'ble Minister, through you, whether he will
constitute a Commission, before the implementation of
reservation provisions, to inquire about the present
condition of the so called socially, economically forward
as well as backward people.

Mr. Speaker, Sir, | would like to give an example of
a caste which is known as Rajput. The Rajputs were
kings in the past but now they earn their livellhood by
working as labourers. | want to know whether the
Government intends to include the Rajput Caste in this
reservation system, keeping in view the social equation
and social atmosphere, by appointing a Commission.

[English]

MR. SPEAKER: You want Constitution of India to be
amended. That is the question. This issue should have
been raised when the Constitution was amended.

[Trans/ation/

SHRI PRABHUNATH SINGH: Keeping in view the
gravity of the matter, | have put up this question in the
context of social scenario. ...//nterruyptions)

[English]

MR. SPEAKER: | am allowing so many hon'ble
Members because of gamd/rrta of this matter.

[Translation]

SHRI ARJUN SINGH: Mr. Speaker, Sir, with due
respect to the hon'ble Member | accept the seriousness
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of the question asked by him. There are no two opinions
on this issue but it requires a little bit of reconsideration.
as to which path to be chosen to solve this problem?
This is not a programme to uplift or degrade a particular
caste. But it is required to have a true assessment of
the prevailing circumstances in the country and no
commission is required for that. As | have said that this
suggestion also has come and it is under consideration
and | think all e suggestions require to be considered
with a cool mind because this is not a matter of incitement
and violence. Today some peopie are hell bent on that.
| appeal that if we want our country to progress, we will
have to think with a cool mind and not with excitement
on such important issues because it is a wider social

aspect. The people of provocative mindset do no good
to themseives nor to the country.

[English]

SHRI A. KRISHNASWAMY: Sir, | thank the hon.
Minister as he has committed to consider reservation for
the OBCs, SCs and STs here. | would like to know
whether the Government is aware of the discrimination
meted out to the existing SC, ST and OBC students,
who are studying in the 1iTs at present. | had particularty
received a complaint in Chennai that one of the HoDs
had behaved in a discriminatory manner with the SC, ST
and OBC students. You are going to bring this Bill, but
what about the HoD, what about the teachers? | want to
know the outcome in terms of percentage of SC, ST and
OBC students among the existing students, those who
have passed in the recent years?

MR. SPEAKER: Have you got this information?

SHRI AHJU[1 SINGH: Sir, to answer this question, |
will require a notice because | have to collect the facts.

So far as the general proposition made by the hon.
Member is concemned, | am in agreement with it. | am
sure that in the ultimate analysis, this House will be
dealing with this matter in a holistic way.

[Translation]

SHRI RAM KRIPAL YADAV: Mr. Speaker, Sir, the
hon'ble Minister has reiterated his commitment in his reply.
All of us had given our consent in Pariament when the
hon'ble Minister brought the 83rd amendment to the
constitution for the socially and educationally backward
people. Now it appears that the students of backward
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classes have apprghensions that the constitutional rights
which they have been enjoying since last 60 years, will
be taken back from them. Such backward .class people
did not get their right till now. It is very likely and | think
that this agitation has been started very late even after
constitutional amendment and it seems it is preplanned
and the commonman is apprehensive that somewhere
troubleance is being created in the reservation being
provided to the backward class people. The hon'ble
Minister has also stated in his reply that the Government
is working afresh on a proposal to bring a new law in
the wake of recent developments and is bringing a new
proposal. | would like to know from the hon'ble Minister,
through you, the time by which the Government will give
due rights to the 52% students of backward classes who
have been deprived to their rights for years. Will the
Government ensure that their rights are nor curtailed and
the people of backward classes who have been deprived
of their rights, will definitely get their due rights? Is there
government contemplating to bring a new legislation to
solve the dispute, that has cropped up in the country?

SHRI ARJUN SINGH: Mr. Speaker, Sir, the hon'ble
member should be clear in his mind that this commitment
hasn't been made by our party or on the part of our
government rather it has been expressed by the
Parliament itself. If we don't honour it, what, then, is the
justification of the very existence of Parliament. Therefore,
| would urge the hon'ble Member that if such
apprehensions are raised from any corner, they had to
be made to understand. The country is not run by
apprehensions rather It is largely run by faiths and history.
So | won't reply to the hon'ble Member's question but
would certainly assert that it is perhaps not proper to
nurture such apprehensions.

[English]

MR. SPEAKER: The last supplementary on this
Question to be asked by Shri Ramdas Athawale.

...(Interryptions)

SHRI KINJARAPU YERRANNAIDU: Sir, it is a very
important Question. Please allow one Member from each
Party to put questions.

[Trans/ation]

SHRI RAMDAS ATHAWALE: Mr. Speaker, Sir, the
provision of reservation made for the SCs, STs and the
OBCs in India is constitutional, but some people are
objecting to it. For kind information of the hon’ble Minister
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| would like to submit that the SCs constitute 25 per
cent of the population while the OBCs comprise
52 percent, thus these two categories put together comes
to about 77 percent. However, there is merely
49.5 percent reservation for them. On the other hand,
there is 51.5 percent reservation for the 23 pergent
unreserved categories of people. Despite the voices of
protest are being raised. This is not good. The persons
involved in registering protests must be subjected* those
in a need to take actions. ...(/7nferryptions)

[English]
MR. SPEAKER: No, | would not aliow it.
[Trans/ation]

SHRI RAMDAS ATHAWALE: They have every right
to ask for their rights. ...//nterruptions)

[English)

MR. SPEAKER: No, that word should be struck off.
Please don't complicate the situation.

[Transiation]

SHRI RAMDAS ATHAWALE: Mr. Speaker, Sir, will
the Government consider for providing reservation facility
to economically backward classes of upper caste people?
...(Interryptions)

(English]

MR. SPEAKER: Hon. Members, | do not understand
this. The House unanimously amended the Constitution
of India because of a decision of the judiciary. Now, the
Government is considering how to implement that law.
Nothing has been finally decided, and the same question
is being asked from him. He has already said that it is
under consideration. Therefore, | think...

...(Interryptions)

MR. SPEAKER: Please do not interrupt the Chair. it
is a bad habit.

Therefore, | believe, all of you should agree that in
such a sensitive matter where so many young people of
this country are agitated, an appeal should go from the

‘Not recorded.
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House that no such agitation may be continued which
will affect the atmosphere in the country. So many young
people are suffering. Let us wait and see what the
Govemment decides, and let the views be sent to the
Government. | think, that is all.

...(Interruptions)

MR. SPEAKER: Please join me in appealing to
everybody to stop this agitation which will not help the
country’s unity also. We are not against anybody. Let it
be made clear that we are not against anybody, and
everybody has a right to agitate. Since nothing has been
finally decided, all sections of the House can request,
esgpecially those who feel agitated, that they may consider
withdrawing the agitation at the moment.

...(Interrypivons)
MR. SPEAKER: | think you are joining me.
[Translation]
SHRI GANESH SINGH: Mr. Speaker Sir, this is a

very important issue. More time should be allotted for a
thread-bare discussion on this issue.

[English]
MR. SPEAKER: You are right.
[Transianon/
| am going to allow a Calling Attention on the issue.
[English]
Enrolment of Students under SSA

+
*444. SHRI FRANCIS FANTHOME:
SHRI SURESH PRABHAKAR PRABHU:

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) the State-wise targets set for enroiment of
students in schools under the Sarva Shiksha Abhiyan
(SSA) during each of the last three years and the current
year,;

(b) the reasons for shortfall of the State-wise targets
of enrolment, if any, during the said period;, and
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(c) the efforts being made by the Govemment to
ensure that the targets set for each State Is achieved?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI): (a) to (c) A statement is laid on the
Table of the House.

Statement

(a) to (c) One of the goals of the Sarva Shiksha
Abhiyan (SSA) programme was to bring ali children in
the 6-14 age group into schools or alternative leaming
facilities by 2005.

An independent survey commissioned by the
Government of India reported an estimated 1.34 crore
children to be out of school in July-August 2005. Children
still remain out of school because of difficult circumstances
or socio-economic factors.

The annual budget allocations for SSA in 2006-07
have been enhanced to Rs. 11000 crores and within that
a closer targeting of districts with the most out df school
children, has been ensured.

SHRI FRANCIS FANTHOME: From the response that
we have received, | find that the question has not even
been touched upon. The response that | desired was
concerning enrolment targets State-wise, and there is no
mention of this in the response of the Minister.

It | may just put my first supplementary, | would like
to know from the hon. Minister whether there is a
provision being made under the Sarva Shiksha Abhiyan
for establishment of schools in OBC-dominated and
minority-dominated blocks in the country or not.

SHRIMATI D. PURANDESWARI: Sir, the Sarva
Shiksha Abhiyan, | need not say, is the flagship
programme of the UPA Government. | take pride in saying
that under this programme 2.2 crore children have joined
our system, since the inception of this programme. There
has been a drastic decline in the rate of out of school
children also. There were about 3.2 crore children in the
year 2001-02 who were out of school, which has
drastically come down to about 95 lakhs by the year
2005-06. We have been considerably working towards
the reduction of the out of school children, and bringing
the out of school children within the ambit of education.
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Sir, now the reasons for these children being out of
school are various. They couid be socio-economic
conditions like poverty and child labour, bias against girl
child, lack of infrastructure in remote areas and difficult
areas, and aiso difficult circumstances where we have a
lot of disabled children.

With regard to concentration of districts, there has
been concerted effort to establish more schools in these
backward areas, in OBC and Muslinvminority areas. We
have identified about 51 SC-concentrated districts in the
country, and an aliocation of Rs. 1,200.64 crore has been
made towards these districts in the year 2005-06. Seventy-
five SC-concentrated districts have been identified in the
country, and an allocation of Rs. 980 crore has been
made towards these districts. Along with that, there have
been 263 ‘special focus’ districts in 23 States that have
been identified for the year 2006-07. Amongst these, there
are 48 districts with about 50,000 school children out of
school, 51 districts with concentrated SC population, 75
districts are with substantial tribal population, and we also
have 94 districts with substantial Muslim population.
Considerable efforts have been put in to take this flagship
programme to the reach of these children.

SHRI FRANCIS FANTHOME: May | request the hon.
Minister to kindly let me know whether the medium of
instruction of the various schools under Sarva Shiksha
Abhiyan is the mother tongue of the child or is it one
common language that is being used everywhere?

SHRIMATI D. PURANDESWARI: Sir, in certain States
there have been more than two languages in which Sarva
Shiksha Abhiyan has been taken to these children.
Especially in the State of Andhra Pradesh, the medium
of teaching has been impiemented in about eight tribal
languages. In Orissa also there have been efforts to teach
the children in their mother tongue, the local language
and also other languages.

MR. SPEAKER: Shri Suresh Prabhakar Prabhu—Not
present.

SHR! B. MAHTAB: Is it a fact that 25 per cent of
Government primary school teachers in India are absent
from work, and only 50 per cent of the teachers are
actually engaged in the act of teaching while at work?
When 80 per cent to 90 per cent of the States’ education
budgets are spent on teachers, does the Government
consider absenteeism as the main barrier to improve
enrolment of students into primary and secondary
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education? When this is the situation, what possible
intervention does the Government want to make to
increase enroiment of students and lessen absenteeism
of teachers in schools?

SHRIMATI D. PURANDESWARI: There has been a
survey which has revealed that 25 per cent of the
teachers do remain absent from school. But concerted
offorts have been made to ensure that these teachers
are coming to school. There is a very close monitoring
system that we have to see that the teachers are coming
to school. The reference that Shri Mahtab has made
here is to a World Bank study. We have Village Education
Committees to monitor and see whether teachers are
there in schools or not. There have also been efforts to
see that the children are in school so that teachers cannot
escape or tum their face away from their duty and the
children can receive education. The most important thing
is the role which the Village Education Committees play
in monitoring that teachers do come to school and they
do teach the children.

MR. SPEAKER: There may be a necessity to monitor
the Monitoring Committee.

SHRIMATI JAYAPRADA: Sir, | appreciate the hon.
Minister for giving clear data about the out of school
children under Sarva Shiksha Abhiyan. The problem is
that the data does not reflect the reality. The situation on
the ground is very painful. Children are suffering from
fack of support from the teachers. We have been
appealing to the concemed Governments but none of
them is listening to us. Children are the future of our
country.

MR. SPEAKER: Put your question.

SHRIMATI JAYAPRADA: If they are not provided
proper education, how is the future of the country going
to be safeguarded? It is a dark picture. | appeal to
Government as well as to Parliament. ...

MR. SPEAKER: You should ask a question.

SHRIMATI JAYAPRADA: Sir, this is a very serious
matter that | am raising.

MR. SPEAKER: Of course, this is a serious matter.
But the Question Hour is not meant for appeals but to
put questions.
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SHRIMATI JAYAPRADA: | would like to draw the
attention of the UPA Government and the hon. Minister
to the promise to bring the Compulsory Education Bill to
Parliainen! i wnould request everybody in this House to
give his or t.or support in bringing the Bill to Parliament
as early as possivic

MR. SPEAKER: Okay. | will put the question on your
behalf. Would you consider her appeal?

SHRIMAT!I JAYAPRADA: |Is there any such proposal
on the agenda of the Government?

SHRIMAT!I D. PURANDESWARI: The Bill is already
under consideration. It has been placed on the website
of the Ministry of Human Resource Development. Anybody
can put in his or her suggestions on the website for us
to consider. | would request the hon. Member also to do
her part in putting her suggestions in this.

SHRIMATI JAYAPRADA: When will they announce
the date?

MR. SPEAKER: | am sorry. Please look into the
website and give your suggestions directly.

SHRIMAT! PRIYA DUTT: Thank you for giving me
this opportunity.

MR. SPEAKER: It is her maiden intervention.

SHRIMATI PRIYA DUTT: What efforts have been
made by the Government to include children with
disabilities in the Sarva Shiksha Abhiyan programme
throughout the country?

MR. SPEAKER: It is a good question. | compliment
you.

SHRIMATI D. PURANDESWARI: With regard to the
children with disabilities, | would like to say that we have
over five 5 lakh children who come under the disabled
category. We have been putting in concerted efforts to
help these children. We are trying to cover these children
also under Sarva Shiksha Abhiyan.

The efforts made by the Govemment with regard to
these disabled children is that infrastructure in schools
has been made convenient for these children or rather
accessible to these children becauss it is very important
to know that their disability could mean any kind of
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disability. It could mean orthopaedic, mental, visual,
hearing, speech and learning. As mentioned, it is not 5
lakh but 15,28,000 disabled children.

MR. SPEAKER: Nowadays, we call them as
‘challenged’ children.

SHRIMATI D. PURANDESWARI: Yes, Sir. | am sorry.

But 5,82,000 children are out of school. The part
played by NGOs is also very appreciable. At the national
level, children who are out of school are around 68.26
per cent. Those who went to school but later dropped
out after one or two years is 31.74 per cent.

Definitely, with regard to these disabled children, the
major intervention that has been taken up under the Sarva
Shiksha Abhiyan are education, identification of children,
functioning and formal assessment of these children,
appropriate educational placement, preparation of individual
educational plan, provisions of aids and appliances,
teachers training and resource support, removal of
architectural barrier, as | had mentioned earlier. Monitor
and evaluation system have also been put in place to
evaluate them.

MR. SPEAKER: Put in place but how much is
implemented!

[Translation]

"SHRIMATI PARAMJIT KAUR GULSHAN: Sir, in
India, there are lakhs of schools where there is dearth of
teachers. In many schools, posts of teachers are lying
vacant. In many other schools, teachers are busy doing
useless chores under Sarva Siksha Abhiyan. Schools are
devoid of basic amenities. Drinking water is not available
in schools. Many schools do not have classrooms.
Students do not get text-books on time. The state
government is not utilizing the funds earmarked for this
purpose judicicusly. | would like to know from the
honourable minister whether at all Sarva Siksha Abhiyan
can succeed in bringing the students to schools in such
circumstances?

[English]

SHRIMATI D. PURANDESWARI: Under the Sarva
Shiksha Abhiyan, 5.87 lakh teachers have already been

*Translation of the speech originally delivered in Punjabi.
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appointed until now. This year, we are iooking forward to
appoint 1.5 lakh teachers.

With regard to infrastr.:sture, 1,29,893 new schools
have been opened under the Sarva Shiksha Abhiyan;
5.87 lakh new teachers have been appointed; 30.52 lakh
children are already in the alternative schooling system;
5.02 crore children received free textbooks every year;
1,02,730 school buildings have been constructed; 3.26
lekh additional class r...n8 have been constructed; 1.90
lakh toilet tacilities have been constructed; and 1.43 lakh
drinking water facilities have already been completed or
nearing completion.

[Trans/ation]

SHRIMATI PARAMJIT KAUR GULSHAN: This is just
on paper, reality is quite otherwise.

[English]

MR. SPEAKER: Now, Shri Santasri Chatterjee.

...(Interruptions)

MR. SPEAKER: No, please. Okay, you are right. It
may be on paper. But you have to point that out in a
proper manner.

SHRI SANTASRI CHATTERJEE: Mr. Speaker, Sir,
as per the programme announced, all children between
the age of six and 14 would be covered under it by the
year 2005. But as far as the reply is concemed, the
position is the same that is, a considerat.:sa number of
children are still out of the schools.

So, | would like to know from the hon. Minister
whether 'the Government is actively and seriously
considering to monitor the entire programme in
consultation with the State Governments and other NGOs.

SHRIMATI D. PURANDESWARI: Sir, we already have
a good monitoring system in place to monitor the Sarva
Shiksha Abhiyan. There are good monthly indicators
against which the programme is being monitored, and a
more detailed quarterly progress report is 2'so being asked
from the States by the Government of India. There is
also a computerised educational MIS system, which gives
an annual school based data.

There are 41 National Social Science Institutes, which
have been attached to the States and the Union Territory
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Govemments for independent and regular field visits. Other
than :his, an independent Joint Review Commission
reviews the programme of SSA twice a year along with
the externc! funding agency.

On the Pupils’ achievement, the sample survey is
done by the NCERT once every three years. Several
independent assessment studies are also being carried
out on the implementation of SSA. Financial reviews are
also commissioned by the SSA; and 12 States have
already been covered so far.

So, we do have a strong monitoring system that
closely monitors the implementation of the SSA.

[Transiation/

SHRI SHRIPAD YESSO NAIK: Mr. Spealer, Sir, the
teachers engaged in this campaign are paid less
remunoration than regular teachers. They are not
appointed on regular basis which demotivates them to
perform their duties in a satistactory manner. | would like
to ask the Hon'ble Minister through you, whether their
remuneration will be brought at par with their counterparts
viz. teachers employed on regular basis.

[English]

SHRIMATI D. PURANDESWARI: Sir, do not think
that payment should be an impediment to teachers to
carry out their work. It should be dedication and
commitment wat ~ve should m ,orly look for.

MR. SPEAKER: Yes; they should not become
teachers if they do not teach.

SHRIMATI D. PURANDESWARI: It is basically a
Sate matter and the State Governments have to regulate
the Teachers' Service Conditions.

MR. SPEAKER: We have already taken 43 minutes
in two Questions.

Now, Q.No. 445. Shri K.J.S.P. Reddy—Not present.
[Translation]
Export of Textiles

+
*446. SHRI JIVABHAI A. PATEL:
SHRI M. ANJAN KUMAR YADAV:

Will the Minister of TEXTILES be pleased to state:
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(a) the target fixed for the export of garmentsitextiles
during the last three years, year-wise;

(b) whether the target fixed for export of garments/
textiles has not been achieved during the same period;

(c) it so, the reasons therefor; and

(d) the steps taken/proposed to be taken by the
Government to achieve the targets?

[(English]

THE MINISTER OF STATE IN THE MINISTRY OF
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) to (d) A
Statement is laid on the Table of the House.

Statement
(a) and (b) The targets assigned to Textlle Export
Promotion Councils and achisvements of export of textiles

during the last three years, year-wise are as under:

(In Billion US$)

2003-04 2004-05 2005-06

Target  Achievement Target Achievement  Target  Achievement
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16.310 13.49% 15.2 13.038 15565  17.007 (Prov.)

Source: Directorate General of Commercial Intelligence &
Statistics, Kolkata.

(c) There was a shortfall in achievement of export
target during 2003-04 and 2004-05 due to factors such
as general recession in the world market and staff
competition from low cost supplier countries. However,
the target for 2005-06 has been overachieved by 9.26%.

(d) Government has been taking a number of steps
to boost exports of textile items from the country so as
to achieve the export target. Some of the important
initiatives taken are:

(i) 100% Foreign Direct Investment is allowed in
the textile sector under the automatic route.

(i) The Goverment has de-reserved the readymade
garments, hosiery and knitwear from the SSI
sector,

o Questions 20

(i) The fiscal duty structure has been generally
rationalised to achieve growth and maximum
value addition within the country. Except for
mandatory excise duty on man-made fibres and
filament yams, the whole value addition chain
has been given excise exemption option.

(v) The Technology Upgradation Fund Scheme
(TUFS) has been in operation since 1999 to
facilitate the modernization and technological
upgradation of the sector.

(v) To augment the availability of quality raw
material at a competitive price, the Government
launched the technology Mission on Cotton
(TMC). Incentives are provided for better farm
practices, quality seeds, improvement in market
infrastructure and modemisation of ginning &
pressing sector.

(vi) With the objectives of imparting a focused thrust
to set up apparel units of intemational standards
and upgrading infrastructure facilities at important
textiles centres, the Govemment had launched
the Apparel Park for Exports Scheme (APES),
and Textile Cestre Infrastructure Development
Scheme (TCIDS). Under these two schemes 30
projects have been sanctioned with an estimated
support from Government of india of Rs. 462.50
Crore. However, after reviewing the
implementation of these two schemes, a new
scheme, namely, Scheme for Integrated Textile
Parks has been launched by merging the two
schemes. This scheme is based on Public-
Private Partnership (PPP), and would equip the
industry with world-class infrastructure facilities
for setting up their textile units to meet
international environmental and social standards.
Government of India support under the scheme
by way of grant or equity shall be limited to
40% of the project cost, subject to a ceiling of
Rs. 40 Crore. So far nine (9) Projects have
been sanctioned at an estimated cost of
Rs. 873.07 crore including Government of India
share of Rs. 304.32 crore.

[Translation)

SHRI JIVABHAI A. PATEL: Mr. Speaker Sir, there is
a high potential of growth in Indian Textile Industry. Textile
industry stands just next to agriculture sector in terms of
providing employment. There was a time when Indian
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garments were famous worldwide. Textile industry needs
to be given an impetus from all angles. This will create
huge employment opportunities. There is wide scope of
eaming foreign exchange through its export. Sir, with your
kind permission I'd like to ask the Hon'ble Minister about
the st taken by the Government to face the new
chauene;:s posed by China and Pakistan to the Indian
textile industry to maximize the export of clothes in an
environment of cut-throat competition in the international
market.

THE MINISTER OF TEXTILE (SHRI SHANKERSINH
VAGHELA): Mr. Speaker Sir, on the UPA Government
coming to power, budget provisions were made in such
way that fixed zero excise duty replacing CENVAT. It
was an unprecedented move. Subsequently, duty was
further reduced on man-made fibres. Large quantity of
clothes are being exported. The export percentage is 26
percent in America and 18 percent in the European
countries. Despite low percentage in the remaining
countries, the Indian exporters are all happy. The export
industry has been witnessing its boom for the last one
year.

SHRI JIVABHAI A. PATEL: Mr. Speaker Sir, man-
made fibres are exported from our country. The technique
applied is very old. Have the Government taken initiatives
to modemize man-made fibre and espouse state-of-the
art technology to bring about a qualitative change in the
production of man-made fibres and thus boost export in
this particular sector?

SHRI SHANKERSINH VAGHELA: Mr. Speaker, Sir,
if the government imports the machinery, only 5% custom
duty is imposed. We have a scheme called Tufs for import
of machinery also in which one can invest. We have
very good schemes. We have introduced a new textile
park. There are so many good schemes which can benefit
industrialists if they avail of these benefits.

MR. SPEAKER: Shri M. Anjan Kumar Yadav—Not
present.

SHRI KASHIRAM RANA: Mr. Speaker Sir, the hon.
Minister said in his reply that hundred percent exemption
in FDI has been given to boost export of textiles. There
is a big difficulty in the procedure of providing hundred
percent exemption in FDI. Moreover, in absence of
required incentive, most of the textile industries are unable
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to attract FDI. | would like to know from the hon'ble
Minister the quantum of investment made so far in the
garment and textile industry under the policy of hundred
percent F.D.l. What steps are being taken by the
Government to increase investment so as to boost export
and generate more employment opportunities?

SHRI SHANKERSINH VAGHELA: Sir, there has been
a very good increase in FDI in the country which was
Rs. 442.84 crore in 2003-04, Rs. 196.84 crore in 2004-
05, Rs. 355.92 crore in 2005-06 and an increase to the
tune of Rs. 595.51 crore has been registered in FDI
from Feb., 2003 to Feb., to Feb., 2006. No restriction
has been imposed in regard to FDI in our country. The
Government's stand is very good. There is an increase
of Rs. 585 crore in FDI during this year as compared
to FDI in the year 2003-04, which was very less.

SHRI LAKSHMAN SINGH: Mr. Speaker Sir, the
Hon'ble Minister has stated in his reply that a Technical
Upgradation Fund Scheme -has been formulated under
Textile Policy, The Textile Commissioner has been vested
with powers. Import duty has been reduced on machinery
and many more steps have been taken. But despite all
the efforts, the set target has not been achieved. What
are the reasons behind it? As per my information these
schemes are not being implemented in a right manner
and exporters have many complaints in this regard. |
would like to know from the Minister whether he would
inquire into the matter to ascertain the reasons for not
achieving the set target despite providing so many
tacilities.

SHRI SHANKERSINH VAGHELA: Mr. Speaker, Sir,
initially a wrong target was set. Inflative figures were
given under India Shining. The shortfall in the set target

_can be attributed to stiff competition, supply to other

countries at low prices and general decision taken by the
world. if you see the figures regarding the present exports,
they are impressive. It is 9% more than the set target.
There has been an increase of 26% in America and
18% increase in European countries. You have mentioned
about Tufs. In this case an amount of Rs. 15,000 crores
was involved from 1999 to 2004. For the last two years
4285 persons are getting benefit of Tufs worth Rs. 32495
crore. The Ministry of Finance has given maximum
concessions. It is in great demand. | would also like to
say that twenty lakh people have been provided new
jobs with this investment during the past two years.
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[English]
Development of Khadi Products

+
*447. SHRI SUGRIB SINGH:
SHRI KISHANBHAI V. PATEL:

Will the Minister of AGRO AND RURAL INDUSTRIES
be pleased to state:

(a) whether the Government has launched product
development design intervention and packaging scheme
to improve the quality of Khadi products;

(b) if so, the details in this regard;

(c) the details of projects sanctioned during 2005-06
under the scheme;

(d) whether the Government has evaluated the
performance of such projects during the year;

(e) if so, the details in this regard; and

(f) the steps taken by the Government for
improvement of Khadi products?

[Translation]

THE MINISTER OF SMALL SCALE INDUSTRIES
AND MINISTER OF AGRO AND RURAL INDUSTRIES
(SHR!I MAHABIR PRASAD): (a) to (f) A statement is
placed on the Table of the House.

Statement

(a) and (b) Yes, Sir. With a view to improving quality,
introducing new designs and improving the packaging of
khadi and village industry (KVI) products, the Product
Development, Design Intervention and Packaging
(PRODIP) Scheme has been introduced with effect from
2003-04. Under this Scheme, assistance is provided to
the extent of (i) Rs. 2 lakh per project per year or 75
per cent of the project cost, whichever is lower, in cases
of eligible institutional entities, and (i) Rs. 1 lakh per
project per year or 75 per cent of the project cost,
whichever is lower, in cases of eligible individual
entrepreneurial units.

(c) During 2005-06, 146 projects have been
sanctioned under PRODIP with an outlay of Rs. 224 lakh.
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(d) and (e) Evaluation of the impact of the PRODIP
Scheme on the khadi and village industry products has
not been undertaken so far.

(f) Steps taken by the Khadi and Village Industries
Commission (KVIC) for improvement of khadi products
include tie-up with the National Institute of Design (NID),
Ahmedabad and National Institute of Fashion Technology
(NIFT), New Delhi for design inputs, Indian Institute of
Technology ((IIT), Delhi for technology inputs, etc., testing
of quality of khadi products through 13 laboratories of
the Textiles Committee, an autonomous body under the
Ministry of Textiles, implementation of “Khadi Mission" to
convert khadi fabric into ready-made garments for higher
value addition, ensuring availability of quality slivers for
khadi production through six Central Sliver Plants of KVIC,
etc.

(English]

SHRI SUGRIB SINGH (Phulbani): Mr. Speaker, Sir,
is it a fact that no evaluation has been made on the
implementation of the PRODIP Scheme since its inception;
it so, the reasons thereof? Has any further steps been
taken by the Government on the effective implementation
of the PRODIP Scheme; if so, the details thereof?

[Transiation]

SHRI MAHABIR PRASAD: Mr. Speaker, Sir, in reply
to the hon. member's question | would like to say that
these schemes were started in the year 2003-04. A sum
of Rs. 224 lakh was disbursed for these schemes. We
had initiated 146 schemes. PRODIP scheme is only one
and half or two years old. In addition to this scheme we
are implementing other schemes also to increase
production of Khadi like rebate on Khadi, Khadi artisan
Janshri Insurance Scheme, eligibility for subsidy on interest
etc. After 520th meeting of the commission held in the
year 2004, a scheme was started which is known as
Khadi Bikri Mission. Till now, Khadi used to be sold by
Than (a long piece of cloth of standard size). Earlier, the
cloth merchants bought only cloth but it was observed
that khadi business is declining in this way. Therefore, a
mission was started with an eye on business under which
a scheme was launched to sell ready made khadi
garments so that people may like khadi garments. As a
result of this scheme, today the production of khadi cloth
has increased substantially. We have started use of Khadi
in Railway, defence, health and other government
departments.
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| would like to tell the hon. member that we have
passed Khadi Commission Bill recently to encourage the
use of khadi which is under process. We are trying to
bring khadi in the market on new grounds.

[English]

SHRI SUGRIB SINGH: | would like to know as to
whether the Government proposes to set up more training
centres under the programme, especially in tribal areas.
What specific steps are being taken to involve unemployed
youth belonging to the scheduled castes and the
Scheduled Tribes in training as also in the promotion of
local products produced in the tribal areas under the
KVIC scheme?

[Translation]

SHRI MAHABIR PRASAD: Mr. Speaker Sir, as | have
said that we have brought in a new amendment Bill. We
have made a provision of four members under this. One
of the members will be an expert on rural development
who will visit villages and ascertain their requirements.
Similarly, we are taking an expert on science and
technology so that we could encourage the use of khadi
by taking advantage of scientific technology. Similarly,
we have included a member to develop marketing and
expand market base. We are going to appoint a fourth
member for imparting training who will be a non-
government member.

The question asked by the hon. member pertains to
Scheduled Castes and Scheduled Tribes. We are going
to make special arrangements for SCs and STs in our
Ministry so that the tribals and the dalits could make
progress. Our government as well as we are trying that
the persons belonging to the dalit community, weaker
sections, OBCs and women are provided employment
under khadi programme so that they could progress.

SHRI KISHANBHAI V. PATEL: Mr. Speaker Sir, |
would like to know from the hon. Minister, through you,
the number of projects sanctioned for the State of Gujarat
under this scheme from the year 2003-04 till date and
the number of persons who got employment under these
projects.

MR. SPEAKER: This question has already been
answered.

SHRI MAHABIR PRASAD: Sir, | have said this earlier
also that the name of this project is ‘PRODIP'. We are

VAISAKHA 26, 1928 (Saka)

to Questions 26

trying to extend this project to different states and provide
training to maximum number of persons so that the project
‘PRODIP’ could move ahead.

Special Economic Zones

+
*448. DR. LAXMINARAYAN PANDEY:
SHRI KINJARAPU YERRANNAIDU:

Will the Minister of COMMERCE AND INDUSTRY
be pleased to state:

(a) whether the Board of Approvals has recently
cleared setting up of Special Economic Zones (SEZs) as
reported in 7he 7imes of /ndia dated March 18, 2006;

(b) if so, the details of areas where these SEZs are
likely to be set up; and

(c) the benefits to be extended to the approved SEZs
alongwith the additional jobs likely to be created?

[English)

THE MINISTER OF COMMERCE AND INDUSTRY
(SHRI KAMAL NATH): (a) and (b) The Board of Approval
in a meeting held on 17.3.2006 considered proposals for
setting up of Special Economic Zones (SEZs). The
proposals were for SEZs to be set up at various locations
in Maharashtra, Haryana, Punjab, Andhra Pradesh, Uttar
Pradesh, Madhya Pradesh, Gujarat, Tamil Nadu, West
Bengal, Kerala, Himachal Pradesh, Rajasthan and
Karnataka.

(c) Facilities and incentives offered to the Developer
of an SEZ include duty free import/domestic procurement
of goods for the development, operation and maintenance
of an SEZ, exemption from Central Sales Tax, Service
Tax and Income Tax for a block of 10 years in 15 years
etc. An employment potential of over 5 lakh has been
estimated over the next 3 years from the new SEZs,
apart from indirect employment during the construction
period of the SEZs.

[Translation]

DR. LAXMINARAYAN PANDEY: Mr. Speaker Sir, the
hon. Minister has stated in his reply also that special
facilities will be provided to developers. He also stated
that proposals had been received to set up special
economic zones at various places in different states. |
would like to know the places, especially in Madhya
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Pradesh where special economic zones are proposed to
be set up and the action taken/proposed to be taken in
this regard by the Government.

SHRI KAMAL NATH: Mr. Speaker Sir, | am as
concemed about Madhya Pradesh as the hon. Member
and it is but natural that | will redress the concem of the
hon. member.

[English]
MR. SPEAKER: | think there is no special favour.

SHRI KAMAL NATH: Sir, | just said that it is
swabhavik.

[Translation/

In this context, one more proposal was received from
Madhya Pradesh for indore. | am fully confident that today
and in next meeting also more proposals will come and
it would be my endeavour that more and more proposals
to set up the special economic zone in other districts of
the State also are received through State Governments.
The persons who submit their proposals to set up special
economic zones will definitely be accorded priority.

DR. LAXMINARAYAN PANDEY: Sir, as the hon.
Minister has said that a proposal has been received in
respect of Indore, | would like to know whether he has
received such proposals In respect of Bhopal and Gwalior
also. If so, what action has been taken by him in this
regard? Presently a special economic zone has been set
up at Pithampur in Indore which has been substantially
developed. Will any more special economic zones be set
up there besides the existing one and what action has
been taken in respect of Bhopal and Gwalior?

SHRI KAMAL NATH: Sir, proposals have been
received to set up two special economic zones in indore
and one in Gwalior. Both the proposals pertaining to
Indore have been sanctioned and the proposal pertaining
to Gwalior is under consideration, though it has been
approved in principle. This vindicates that all the proposals
received from Madhya Pradesh have either been
sanctioned or cleared in principle.

[English]

SHRI KINJARAPU YERRANNAIDU: Sir.
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MR. SPEAKER: Now, Andhra Pradesh has a
question. Otherwise, it is violative of the article 14 of the
Constitution!

SHRI KINJARAPU YERRANNAIDU: Mr. Speaker, Sir,
the concept of Special Economic Zone is a recent
concept. It was thought of by late Mr. Maran in the
previous Govemment's regime. | would like to know from
the hon. Minister how many Special Economic zones are
fully functional in the country and how many jobs have
been created in those areas.

MR. SPEAKER: Let the hon. Minister reply, otherwise
the time for Question Hour will be over.

SHRI KAMAL NATH: Sir, it is true that this scheme
was started some time ago. But the hon. Member will
recall that it was only a few months ago that this House
approved the SEZ Bill. It is only after the SEZ Bill was
approved that there is much more confidence because
now there is a legal regime doubling the SEZs. Previously,
the SEZs were governed by administrative orders. Now,
it is a Bill passed by both Houses of Parliament and this
process has just started a few months ago. We believe
that substantial employment and investment will be taking
place in the couple of months from now.

MR. SPEAKER: You have mentioned Manikanchan.

WRITTEN ANSWERS TO QUESTIONS
[Translation]
Misuse of Export Schemes

*442. SHRI AVTAR SINGH BHADANA:
SHRI KIRTI VARDHAN SINGH:

Will the Minister of COMMERCE AND INDUSTRY
be pleased to state:

(a) the number of cases of false claims made by the
exporters under various export schemes as reported in
The Hindustan Times dated April 4, 2006;

(b) the loss suffered by the Government as a result
thereof;

(c) the action taken or being taken by the
Government against such exporters;
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(d) whether the Government proposee to discontinue/
review some of the schemes inciuding the Target Plus
Scheme offering incentives given to the exporters; and

(e) if so, the details thereof?

THE MINISTER OF COMMERCE AND INDUSTRY
(SHRI KAMAL NATH): (a) to (c) Some of the applications
received under Export Promotion Schemes of Duty Free
Credit Entittement Certificate and Target Plus have been
decided, and others are under process. So far no case
of faise claim based on fictitious documents has come to
notice. Government has not awarded any benefit for
inadmissible exports under these Schemes and therefore
the question of loss to the Government does not arise.
In view of above, the question of action against exporters
does not arise.

(d) and (e) The Government has discontinued Target
Plus Scheme for exports effected w.e.f. 1.4.2006.

[Enghlish]
Production/Export of Tea/Coffee

*445. SHRI K.J.S.P. REDDY: Will the Minister of
COMMERCE AND INDUSTRY be pleased to state:
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(a) whether the mid-term assessment of tea and
coffee growing sectors during the Tenth Five Year Plan
has revealed stagnation in production and export of tea
and coffee;

(b) it so, the details thereof, and

(c) the steps being taken by the Government to
improve this situation?

THE MINISTER OF COMMERCE AND INDUSTRY
(SHRI KAMAL NATH): (a) The production of tea has
shown a steady increase during the first four years of
the Tenth Five Year Plan. However, tea exports which
registered an increase in 2004-05 over the previous year,
have declined marginally in 2005-06 as per provisional
data. There is no significant variation in the production of
coffee during the first four years of the Tenth Plan.
However, while coffee exports have declined in terms of
quantity during 2005-08 as compared to the previous year,
realization in value terms has increased.

(b) Details of production and export of tea and coffee
during the first four years of the Tenth Plan are given
below:

Year Tea Coftee
Production Exports Production Exports
(in MT) Quantity Value (in MT) Quantity Value
(in MT) (Rs./crores) (in MT) (Rs./crores)

2002-03 8,45,970 1,84,400 1665.04 2,75,275 2,07,333 1051.45
2003-04 8,78,650 1,83,070 1636.99 2,70,500 2,32,684 1158.45
2004-05 9,06,840 2,05,810 1924.71 2,75,500 2,11,765 1224.67
2005-06° 9,30,850 1,81,060 1631.60 2,81,900 1,99,816 1498.11
*Provisional

(c) Tea: A number of developmental schemes are
being implemented by the Tea Board during the 10th
Five Year Plan for enhancing productivity, quality and
marketability of tea produced in the country under which
financial and technical assistance is provided for
undertaking replantation, rejuvenation, new planting in non-
traditiona! areas in North Eastern States and Uttaranchal,
creation of irrigation facilities, setting up of self help groups

among the small tea growers, modernization of factories,
etc. The Special Purpose Tea Fund being set up for
financing replantation and rejuvenation of old tea bushes
also aims at enhancing the productivity and quality of
tea. Government has also sanctioned a scheme for grant
of subsidy for production orthodox tea, which is being
implemented for the period from 1st January 2005 to
31st March 2007.
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The strategy evolved for increasing tea exports
include diversification of market portfolio, value addition,
marketing and promotion, correcting the adverse product
mix of orthodox and CTC (Cut-Tear-Curl) teas, protection
of its various brands and addressing quality issues, etc.
The scheme for providing financial incentives for
production of orthodox tea is expected to ensure
availability of export quality orthodox teas. Government
has also approved a scheme for extending subsidy for
setting up of new factories for manufacture of orthodox
teas by producers. A subsidy of Rs. 1.50 per kg. for
export of tea through ICD Amingaon in Assam is being
provided. The import duty on tea bagging and packaging
machinery used to improve quality and add value to Indian
tea has been reduced to a rate of 5%.

Tea Board has been taking steps to protect the
various brands and has been successful in securing
statutory recognition of Darjeeling tea in various
jurisdictions as certification or collective marks. Darjesling
tea has also been declared as Geographical Indication
(Gl) with effect from October 2004. Tea Board is also
conducting promotional activities in the foreign markets
and lending promotional support to the Indian tea
exporters in their marketing efforts. These include
participation in various fairs and exhibitions, field sampling
at specialty stores and principle markets, media publicity,
Buyer Seller Meets, exchange of tea delegations, etc.

In order to maintain quality and retain the brand
equity of Indian teas, the Government has issued a new
Tea (Distribution and Export) Control Order, 2005 on
01.04.2005 which prescribes strict norms for tea and
stipulates that all teas, whether imported or exported,
would be required to conform to the specifications cited
in the new Order.

Coftee: Coffee Board is implementing a scheme in
the Tenth Plan Period for providing financial incentives
for enhancing farm productivity and quality of the product
amongst the small grower sector. The Board is also
implemanting a Special Area Programme for the
development of coffee in the North-Easten region, Andhra
Pradesh and Orissa.

For boosting coffee exports, a number of steps are
being taken by the Coffee Board. These include carrying
out communication initiatives in key overseas markets to
enhance the image of indian coffee as well as to improve
market share, shifting of product mix from Robusta in
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favour of Arabica, participation in important overseas trade
fairs, organizing Buyer-Seller Meets and cupping sessions
involving Indian exporters and Oversees buyers in key
markets, hosting the visit of roaster/buyer delegations from
leading consuming countries to Indian coffee tracts and
facilitating interaction with the industry representatives,
organizing annual cupping competitions to select the best
quality coffees, institution of Export awards to encourage
exporters etc. The exports cess of Rs. 500 per MT was
abolished by the Government in an effort to make Indian
coffees more competitive.

[Translation]
Non-availability of NCERT Books

*449. SHRI MOHD. TAHIR:
SHRI THAWAR CHAND GEHLOT:

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether the students are facing a lot of difficulties
due to non-availabilty of adequate number of NCERT/
CBSE text-books even after the start of the current
academic session.

(b) if so, the reasons therefor;

(c) the steps taken to ensure availability of adequate
number of text-books to students at reasonable prices;

(d) whether the Government has authorised State
Govemments to get NCERT books of new syllabus printed
as reported in Daink Jagran dated April 5, 2006; and

(e) if so, whether the Government has provided/
proposes to provide special assistance to the States for
the purpose?

THE MINISTER OF HUMAN RESOURCE
DEVELOPMENT (SHRI ARJUN SINGH): (a) and (b) While
all textbooks of the CBSE and most of the textbooks of
the NCERT are available in the market in adequate
quantities, there is some shortage of a few titles of
NCERT textbooks due to revision of textbooks of some
classes. These would now become available in adequate
quantities before schools reopen after summer vacation.
Barring six titles, all textbooks of NCERT are also
available on its website www.ncert.nic.in.
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(c) NCERT textbooks are reasonably priced. It has
appointed 235 wholesale agents across the country to lift
books from its distribution centres.

(d) NCERT prints textbooks which are required in
schools affiliated to CBSE. States which want to use
NCERT textbooks for their schools obtain copyright
permission from NCERT and print their requirement of
textbooks on their own. NCERT has already given such
permission to six States so far this year.

(e) No, Sir.

Migration of Teachers from
Professional Institutions

*450. SHRI KAMLA PRASAD RAWAT:
SHRI BRAJA KISHORE TRIPATHY:

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether there has been a shortage of teachers
in various professional institutions like Indian Institutes of
Management and Indian Institutes of Technology in the
country;

(b) if so, the details thereof, institution-wise;

(c) whether there is a contin_uous migration of
teachers from such institutions to other places; and

(d) if so, the reasons therefor alongwith the remedial
action taken in this regard?

THE MINISTER OF HUMAN RESOURCE
DEVELOPMENT (SHRI ARJUN SINGH): (a) to (d) From
the faculty position given by the Indian Institutes of
Management (IIMs) and Indian Institutes of Technology
(ITs), there appears some shortage of faculty. Present
faculty position in IMs and IITs is as follows:

iMs

Name of the IIM Sanctioned Faculty in
strength position

1 2 3

IIM Ahmedabad 85 82

IiIM Bangalore 89 85
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1 2 3
IIM Calcutta 87 74
IIM Lucknow 60 60
IIM indore 28 24
IIM Kozhikode 40 34
s

Name of the IIT Sanctioned Faculty in-

strength position

IIT Delhi 583 418
IIT Bombay 529 401
T Kharagpur 667 470
IIT Guwahati 171 166
T Madras 425 360
liT Roorkee 575 345
HT Kanpur 406 330

Though no significant migration of teachers from such
ingtitutions to other places is observed, there are some
occasional relocations to other institutes and organizations
which cannot be construed as steady migration.

[English]
Naxalite Attacks

SHRI DUSHYANT SINGH:
SHRI NAVJOT SINGH SIDHU:

‘451,

Will the Minister of HOME AFFAIRS be pleased to
state:

(a) whether the activities of Naxalites and Maoists
particularly targeting public transport system have
increased in the recent past;

(b) if so, the details of such incidents reported during
2005 and 2006 in various parts of the country;

(c) the number of civilian, security personnel and
Naxalite/Maoists killed/injured and property damaged in
those incidents;

(d) whether the Prime Minister has recently met the
Chief Ministers of affected States; and
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(e) it so, the details of the issues discussed and the
action plan drawn up to check Naxal violence in affected
States?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a)
to (c) Details of incidents of naxalite violence in 2005
and 2006 (upto 30.4.2006), casualties of civilians and
security forces and naxalities killed are as under:
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SI.No. Naxal Violence 2005 2006
(upto 30.
4.2006)

1.  Incidents 1594 5§50

2. Civilians killed 516 219

3. Security Forces killed 183 62

4. Naxalites killed 223 03

Out of the above incidents, 62 incidents in 2005 and
26 in 2006 (upto 30.4.2006) involved naxalite attacks on
public transport including railway properties.

(d) and (e) The 2nd meeting of the Standing
Committee of the Chief Ministers of naxal affected States
was held in New Delhi on 13.4.2006 under the
chairmanship of the Prime Minister. While, on the security
front, the meeting, inter-alia, underlined the need for
building up security and intelligence capabilities at State
level and for preparation/revision and implementation of
action plans to address the security and development
aspects of the naxalite problem, better coordination
between RPF, GRP, local police and other agencies to
ensure safety of railway passengers, trains and other
railway infrastructure, the agenda items on the
development front, comprised effective implementation of
land reforms, rehabilitation and resettiement policy for
displaced tribals, speedy implementation of the Panchayats
(Extension of Scheduled Areas) Act (PESA), 1996 etc.

Increase in Cement Price

*452. SHRI EKNATH MAHADEO GAIKWAD:
SHRI KAILASH NATH SINGH YADAV:

Will the Minister of COMMERCE AND INDUSTRY
be pleased to state:

(a) whether the cement consumption is less than the
production in the country;
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(b) i so, the reasons for increase in price of cement
during the last six months; and

(c) the details of steps taken or being taken by the
Govemment to check the prices of cement in the country?

THE MINISTER OF COMMERCE AND INDUSTRY
(SHRI KAMAL NATH): (a) Yes, Sir.

(b) and (c) The cement manufacturers have cited
increases in the input costs, including transportation costs,
as the reason for the recent price increase. The
Government has, however, asked them to take steps to
reduce the cement prices.

Revival of NTC Mills

*453. PROF. M. RAMADASS:
SHRI P. RAJENDRAN:

Will the Minister of TEXTILES be pleased to state:

(a) whether any package has been announced by
the Government for the revival of textile mills under NTC;

(b) it so, the details thereof;

(c) the amount sanctioned to each mill and the
amount utilised so far;

(d) whether there is any plan to lease out the milis
under NTC;

(e) if so, the names of these mills, State-wise;

(f) whether there is any delay in the process to revive
these mills;

(9) if so, the reasons therefor; and

(h) the steps taken/to be taken for expeditious revival
of these mills?

THE MINISTER OF TEXTILES (SHR!I SHANKERSINH
VAGHELA): (a) and (b) Yes, Sir. The Board for Industrial
and Financial Reconstruction (BIFR) and Government of
India approved a Scheme for revival of textile mills under
NTC. Out of 119 NTC mills, 65 mills identified as unviable
in BIFR/GOI approved schemes, have been closed under
ID Act and 2 mills located in Pondicherry have been
transferred to the State Government of Pondicherry. Out
of remaining 52 mills, it has been decided to modemize
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22 milis directly by NTC through sale of surplus assets.
29 mills have been identified for revival through joint
venture with private partnership. Besides this, it has been
decided to construct an India Intemational Trade Tower
at the land of 1 mill in Mumbai.

(c) NTC has earmarked a sum of Rs. 530 crores for
modemization of its 22 mills directly by the company.
The company has already placed initial order for the
purchase of machineries. Mill-wise cost of modemization
in respect of these 22 milis is given in the Statement-|
enclosed. Besides, NTC has so far spent Rs. 22 crores
on upkeep of the machinery.

(d) and (e) 29 NTC mills have been identified for
modernisation through Joint Venture with private
partnership. State-wise list is enclosed as Statement-Il.

(f) to (h) The entire fund required for the
modernization were to be generated by the sale of surplus
assets, of which land was the major component.
Permission for sale of land, particularly Mumbai land, was
received from the State Government only in October-
November, 2004, and therefore, there was delay in starting
the moderization process. The sale of Mumbai land was
started in the month of February, 2005 and sale of 5§
mills was completed in July, 2005. NTC has already
started modernization of mills by placing orders for
machinery.

Statement /

Mill-wise cost of Modermization

SI.No. Name of the Mills Estimated cost
of modemization
(Rs. Lakhs)

1 2 3

A. 15 Mills to be revived in 1st Phase

NTC (APKKM) Ltd.

1. Minerva Mils 6329
2. Algappa Tex. Mills 1529
3. Cannanore Spg. & Wvg. Mills, Can. 2020
4. Kerala Laxmi Milis 2064

1 2 3
5.  Vijayamohini Mills 1367
6. Cannanore Spg. & Wvg. Mills, Mahe 1759
NTC (MN) Ltd.
7. Podar Milis 3689
NTC (SM) Ltd.
8.  Barshi Tex. Mills 1322
9. Finlay Mills 3807
NTC (TNP) Ltd.
10. Cambodia Mills 735
11. Coimbatore Murugan Milis 1065
12. Pankaja Mills 1302
13. Pioneer Spinners Milis 1007
14. Sri Rangavilas S. & W. Mills 2866
15. Kaleeswarar Mills ‘B’ Unit 1022
Total (15 mills) 31883
B. 7 Mills to be revived in 2nd Phase

NTC (DPR) Ltd.

16.

Udaipur cotton Mills 2756

NTC (GUJ) Ltd.

17. Rajnagar Textiles Mills No. 1 4169
NTC (MN) Ltd.

18. Tata Mills 5343
19. India United Mill No. 5 3185

NTC (WBABO) Ltd.

20. Arati Cotton Mills 2773

NTC (MP) Ltd.

21. Burhanpur Tapti Milis 1469

22., New Bhopal Tex. Milis 1418
Total (7 mills) 21113

Grand Total (22 mills) 52996
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Staterment /| 1 >
State-wise List of 29 Mills ldentified for Joint Venture
NTC (SM) Ltd.

SI.No. Name of the Mills Maharashtra
1 2 15. Apollo Textile Mills
NTC (APKKM) Ltd. 16. Chalisgaon Textile Mills
Andhra Pradesh 17. Dhule Textile Mills

1. Tirupati Cotton Mills 18. Goldmohur Mills

2. Ananthapur Cotton Mills 19. Nanded Textile Mills
Karnataka 20. New City of Bombay MFG. Mills

21. Aurangabad Textile Mills
3. Sree Yallama Cotton Mills rang

NTC (UP) Ltd.
Kerala
Uttar Pradesh
4. Parvathi Mills
22. Swadeshi Cotton Mills, Mau
NTC (DPR) Ltd.
23. Swadeshi Cotton Mills, Naini
Punjab
NTC (WBABO) Ltd.
5. Kharar Textiles Mills
West Bengal
6. Suraj Textile Mills
24. Laxminarayan Cotton Mills
Rajasthan

25. Sodepur Cotton Mills
7. Mahalaxmi Mills

Blhar
8. Shree Bijay Cotton Mills 26. Bihar Co-operative Mills
NTC (Guj.) Ltd.
(Gul.) Orissa
Gujarat 27. Orissa Cotton Mills
9. Ahmedabad New Textile Mills Assam
NTC (MN) Ltd. 28. Associated Industries
Maharashtra N.T.C. (TN & P) Ltd.
10. India United Mill No. 6 (Dye Works) Tamil Nadu
11. India United Mills No. 1 20. Coimbatore Spg. & Wvg. Mills

12. Kohinoor Mills No. 1 ‘
2. Kohinoor ° Price Stabllization Fund for Plantation Sector

13. RBBA Mills
*454. SHRI B. VINOD KUMAR: Will the Minister of
14, Savatram Ramprasad Mills COMMERCE AND INDUSTRY be pleased to state:
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(a) whether the Government proposes to encourage
tarmers for plantation of crops to face the challenges in
the international market;

(b) if so, the details thereof;

(c) whether the Government proposes to revamp the
price stabilization fund for plantation crops; and

(d) it so, the details thereof?

THE MINISTER OF COMMERCE AND INDUSTRY
(SHRI KAMAL NATH): (a) and (b) Government has been
providing support to farmers for increasing production,
productivity, quality and marketability of plantation crops.
Commodity Boards are also providing assistance for
research and development work.

(c) and (d) An Experts Committee was set up to
make the Price Stabilisation Fund Scheme more attractive
to small growers of tea, coffee, rubber and tobacco. Its
recommendations, /nfer a/a, include modification in the
width of the price spectrum band; introduction of two
distress triggers; enhanced scale of financial assistance
in the event of prices falling beyond a certain level and
walver/refund of entry fee for new/existing growers enrolied
under the scheme.

Law on Custodial Deaths

*455. SHRI ANANDRAO VITHOBA ADSUL:
SHRI RAVI PRAKASH VERMA:

Will the Minister of HOME AFFAIRS be pleased to
state:

(a) whether the Government is considering enactment
of a law to provide for compensation to victims of custodial
violence as reported in 7he Hindu dated March 31, 2006;

(b) if so, the details thereof;

(c) the time by which the said law is likely to be
enacted,

(d) whether the Government has any proposal to set
up a police ombudsman in every district where people
could lodge their complaints; and

(e) if so, the details thereof?
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THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a)
to (c) There is no proposal for a separate legisiation to
provide compensation to victims of custodial violence.
However, the Law Commission in its 154th Report on
the Code of Criminal Procedure, 1973 had recommended
that in view of the weakness of the existing provisions
for compensation to crime victims in the Criminal Law, it
is necescary to introduce a new section 357A in the
Code providing for a comprehensive scheme for
compensating victims. Implementation of the
recommendation made by the Law Commission is subject
to the Government taking a final view, introduction and
passage of an amendment Bill in Parliament for which
no time-frame can be fixed.

(d) and (e) There is no proposal at present to set
up a police ombudsman in every district where people
couild lodge their complaints.

[Trans/ation]
Performance of Non-Governmental Organisations

*456. SHRI HANSRAJ G. AHIR: Will the Minister of
WOMEN AND CHILD DEVELOPMENT be pleased to
state:

(a) whether the Government has taken any periodical
review of the projects being implemented by Non-
Governmental Organisations (NGOs) for child development
in the country;

(b) if so, the details thereof;

(c) whether review of the performance of NGOs
getting foreign contributions for child development is also
carried out;

(d) if so, whether the Government has identified the
NGOs getting foreign contributions in the name of child
development and not spending the same for the said
purpose; and

(e) if so, the action taken/proposed to be taken
against such NGOs?

THE MINISTER OF STATE OF THE MINISTRY OF
WOMEN AND CHILD DEVELOPMENT (SHRIMATI
RENUKA CHOWDHURY): (a) and (b) There are several
schemes and programmes being implemented by different
Ministries and Departments through NGOs for child
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development which includes schemes for several issues
like education, health, early childhood care, nutrition,
juvenile justice, disability, street children, adoption, child
labour, etc. All schemes are being reviewed by
implementing Minigtries and Departments from time to
time and suitable decision are taken for their continuation,
discontinuation, expansion, reduction and modifications on
the basis of such reviews.

(c) to (e) Ministry of Home Affairs grant permission
under FCRA Act, 1976 to NGOs and Associations of the
country to enable them to receive foreign contributions
from other countries. The Foreign Contribution (Regulation)
Act (FCRA), 1976 regulates, inter-alia, the acceptance
and utilization of foreign contribution by individuals,
associations and foreign hospitality by individuals working
in important areas of national life, not excluding child
development. The permission is granted for a certain
periad, which is discontinued or extended for a further
period after review.

Mine Explosion Work

*457. SHRI VIJAY KUMAR KHANDELWAL: Will the
Minister of MINES be pleased to state:

(a) whether the explosion work of Indian mines is
being awarded to foreign companies;

(b) if so, the details thereof;

(c) whether this has adversely affected the interests
of the Indian explosive companies;

(d) if so, the details thereof; and
(e) the steps taken by the Government in this regard?

THE MINISTER OF MINES (SHRI SIS RAM OLA):
(a) No, Sir.

(b) to (e) Does not arise.
Funds for Construction of Ashram Schools

458. SHRI MAHAVIR BHAGORA:
SHRI ANANTA NAYAK:

Will the Minister of TRIBAL AFFAIRS be pleased to
state:
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(a) the detalls of funds released for construction of
ashram schools, residential schools and boys/girls Hostels
for tribal students in tribal sub-plan area during the last
three years and current year, State-wise; Scheme-wise;

(b) the number of hostels/boarding schools/ashram
schools at present, State-wise;

(c) whether the Union Government has received
proposals from the State Governments for establishment
of residential Schools and hostels particularly for girls in
tribal areas during the last three years and current year;

(d) if so, the details thereof, State-wise;

(e) the number of proposals cleared/pending for
consideration at present; and

(f) the time by which the pending proposals are likely
to be cleared?

THE MINISTER OF TRIBAL AFFAIRS AND
MINISTER OF DEVELOPMENT OF NORTH EASTERN
REGION (SHRI P.R. KYNDIAH): (a) Under the scheme
of Ashram Schools grant-in-aid for construction is released
for the Tribal Sub Plan Area, whereas under the schemes
of Residential Schools and Boys/Girls Hostels, grant-in-
aid is released for tribal children anywhere in the State/
UT as per the requirement of the State Government/UT.
Details of the grants released during the last three years
for construction are given in the enclosed statement-l.
No funds have been released in the current year.

(b) There is no scheme of boarding schools apart
from the above. The number of Hostels, Ashram Schools
and Residential Schools sanctioned state-wise is given in
the enclosed statement-Ii.

(c) Proposals have been received during the last three
years from the State Governments for establishment of
Residential schools and hostels under the schemes of
Eklavaya Model Residential Schoois and Boys/Girls Hostel,
both of which are combined scheme for girls and boys.
No proposals have been received in the current year.

(d) and (e) All proposals which were received
complete in all respects have been sanctioned. State-
wise break up is given in the enclosed statement-lll. No
proposal complete in all respect is pending for sanction.

(f) Does not arise.
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Statement /
Name of Scheme: Establishment of Ashram Schools in TSP areas.

(Rs. in lakhs)
SI.No. Name of State 2003-04 2004-05 2005-08
1. Andhra Pradesh 380 Nil Nil
2. Gujarat Nil 86.49 200.00
3. Madhya Pradesh Nil 300.00 200.00
4. Maharashtra Nil 886.00 60.00
5. Kamataka Nil 77.51 150.00
6. Tripura 50.00 Nil Nil
7. Uttaranchal 217.00 Nil Nil
Total 647.00 5§50.00 600.00

Grant-in-ald (Non-Recurng) released lo varous States for consitruction of Eklavya Mode/ Residential Schools

(Rs. in Lakhs)

SI.No. Name of the States 2003-04 2004-05 20056-08
1. Andhra Pradesh 100.00 100.00 -
2. Gujarat —_— —_ 1000.00
3. JammufKashmir 50.00 50.00 —_
4. Kamataka - -_— 100.00
5. Madhya Pradesh 285.58 254.794 300.00
6. Orissa 100.00 360.21 739.79
7. Sikkim - —_ 100
8. Tamjl Nadu — - 100.00
9. West Bengal 250.00 350 200.00
10. Arunachal Pradesh - —_ 105.44
1. Mizoram - 150 -
12. Jharkhand -_ - 400.00
13. Uttaranchal 50.00 50 —_—
Total 835.58 13156.00 3045.23
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Name of Scheme: Boys/Girls Hostel for STs
(Rs. in lakhs)

SILNo. Name of State 2003-04 2004-05 2005-06

1. Andhra Pradesh 277.00 Nil Nil
2. Arunachal Pradesh Nil 20.50 21.44
3. Gujarat Nil 67.70 Nil

4, Himachal Pradesh Nil Nil 108.18
5. Jharkhand 817.60 98.86 Nil

6. Kamataka 150.00 120.00 86.00

7. Madhya Pradesh Nil 300.00 724.00
8. Maharashtra Nil 242.04 194.46

9. Manipur 49.84 Nil 142.70
10. Nagaland 150.00 151.00 116.52
11. Orissa 41.46 Nil Nit
12, Tripura 50.00 Nil Nil
13 W.B. 47.76 Nil 6.71
14. JNU/IT, Delhi 230.62 234.88 64.21
185. Panjab University, Nil 65.12 100.79

Chandigarh
Total 1814.50 1300.00 1565.00
Statement Il
Delails of hoslels, Ashram Schools and Eklavya Mode/ Residential Schools, Stlate-wise
Sl.No. Name of Number of Number of Number of Eklavya
State/UT Hostels Ashram Model Residential
Schools Schools

1 2 3 4 5

1. Andhra Pradesh 169 85 8
2. Assam 217 2 2

3. Gujarat A 126 10

4, Himachal Pradesh 13 0 1
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1 2 3 4 5
5. Daman & Diu. 4 1 0
6. Dadar & Nagar Haveli 10 0 0
7. Kerala 39 18 2
8. Madhya Pradesh 236 292 12
9. Manipur 21 2 3

10. Meghalaya 66 0 2

1. Orissa 1563 28 10

12. Rajasthan 179 2 7

13. Tamil Nadu 15 21 2

14. Tripura 37 10 3

15. Uttar Pradesh 10 10 1
16. West Bengal 28 0 7
17. Jammu-Kashmir 9 0 2
18. Karnataka 45 29 4
19. Mabharaghtra 32 145 4

20. Mizoram 0 0 1

21. Bihar 6 0 0

22. Nagaland 8 0 3

23. JNUAIT Delhi 3 0 0

24. Jharkhand 50 0 4

25. Arunachal Pradesh 7 0 1
26. Panjab University, 2 0 0

Chandigarh

27. Chhattisgarh 1 46 8
28. Uttaranchal 10 1
29. Sikkim 0 0 2

Total 1431 827 100
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Statement W
Number of Boys/Girls Hastels sanctioned dunng last three years
St.No. Name of State Number of Hostels
2003-04 2004-05 2005-08
1. Andhra Pradesh 23 - -
2. Arunachal Pradesh - Arrear* 1
3. Gujarat —_ Arrear’ —_
4. Himachal Pradesh - - Arrear*
5.  Jharkhand 4 18 -
6. Kamataka 12 Arrear* 5
7. Madhya Pradesh —_ Arrear* Arrear*
8. Maharashtra -_ 1" Arrear*
9. Manipur 2 - 6
10. Nagaland 2 2 2
1. Origsa 1 -_— -
12. Tripura 2 —_ —
13. Waest Bengal 3 —_ 1
14. JNUAIT, Delhi Arrear* Arrear* Arrear*
15. Punjab University, Chandigarh - 2 Arrear*
Total 49 33 15

*Grants released during the year as armrear grants for the hostels already sanctioned during the previous years.

Number of Ekdavya Model Residential School sanctioned during last three years

Si.No. Name of State Number of Residential School

2003-04 2004-05 2005-06
1 2 3 4 ]
1. Andhra Pradesh 2 —_ —
2. Jammu & Kashmir 1 —_ —
3. Gujarat — —-_ 2
4, Karmataka -_— - 1
5. Madhya Pradesh - - 3
6.

Sikkim




83 Wnitten Answers

VAISAKHA 28, 1928 (Saka)

to Questions 54

1 2 3 4 5
7. Tamil Nadu — - 1
8. Uttaranchal 1 - —_
9. West Bengal -_ — 2
Total 4 - 10

Empowerment of Tribal Women

*459. SHRI NIKHIL KUMAR CHOUDHARY:
SHRI HEMLAL MURMU:

Will the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state:

(a) whether the Government has assigned provisions
for the empowerment of tribal women in the National
Policy, 2001 on empowerment of women;

(b) if so, the details thereof,

(c) whether the National Commission on Women has
made comprehensive recommendations in this regard; and

(d) if so, the details thereof alongwith the follow-up
action being taken by the Government in this regard,
State-wise?

THE MINISTER OF STATE OF THE MINISTRY OF
WOMEN AND CHILD DEVELOPMENT (SHRIMATI
RENUKA CHOWDHURY): (a) and (b) The National Policy
for the Empowerment of Women, 2001 adopted by the
Government provides for empowerment of women,
including women belonging to the Scheduled Tribes. The
Policy provides that in the matter of social empowerment
of women through education, sectoral time targets in
existing policies will be achieved, with special focus on
girls and women, particularly those belonging to weaker
sections including Scheduled Tribes. The Policy also calls
for a review of all existing laws, including tribal laws,
eliminate gender discriminatory references.

(c) and (d) National Commission for Women has
made wide ranging recommendations like abolition of
‘Dayan Pratha’ in Jharkhand, review of Santhal Pargana

Tenancy Act, enhancement of literacy levels, eradication
of mainutrition and starvation, curbing naxalite activities,
economic empowerment of women, promotion of forest
based industries, priority attention to handloom and
handicrafts sector etc.

The Ministry of Tribal Affairs ensures empowerment
of tribal people, including tribal women, through its various
policies, plans, schemes and programmes. That Ministry
provides for a separate women component under Special
Central Assistance to Tribal sub Plan and programmes
undertaken out of Grants under Article 275 (1) of the
Constitution, besides implementing an exclusive scheme
of Educational Complexes in low literacy districts for
education of tribal girls.

The National Scheduled Tribe Finance and
Development Corporation implements the scheme of
Adivasi Mahila Sashaktikaran Yojana which provides for
term loan for schemes/projects costing upto Rs. 50,000/-
per unit at an interest rate of 4% to the beneficiaries
who are women.

[English]
indo Pak Trade

*460. SHRI RAYAPATI SAMBASIVA RAO:
SHRI IQBAL AHMED SARDGI:

Will the Minister of COMMERCE AND INDUSTRY
be pleased to state:

(a) whether India and Pakistan have decided to sort
out outstanding trade related issues;

(b) it so, the details thereof and the agreement
reached between the two countries;
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(c) whetherPakistan has decided to import tea and
garments from India;’

(d) if so, the extent to which trade is likely to be
increased with Pakistan;

(e) whether Pakistan has also decided to extend
South Asia Free Trade Agreement (SAFTA) to be
operational from July 1, 2006; and

(f) the quantum of trade between India and Pakistan
at present and the extent to which it will be improved
further?

THE MINISTER OF COMMERCE AND INDUSTRY
(SHRI KAMAL NATH): (a) and (b) India and Pakistan
have set up a Joint Study Group (JSG) at the level of
Commerce Secretaries for adopting a strategy for boosting
trade between the two countries. Two meetings of JSG
have taken place so far in February, 2005 in New Delhi
and in March, 2006 in Islamabad. Two Working/Sub
Groups have been constituted, one on Customs
Cooperation- and Trade Facilitation Measures and other
on Non Tariff Barriers.

Apart irom the JSG, three rounds of talks on
economic, and commercial cooperation between India and
Pakistan within the framework of the Composite Dialogue
have been held, the last in Islamabad in March, 2006.
The highlights of some of the discussions are as follows:

e Agreed to open branches of scheduled banks
in each country on a reciprocal basis.

* Agreed to identify the problems of transportation
of goods by rail between the two countries.

e Agreed to constitute a Working Group to discuss
the issues relating to joint registration of Basmati
rice.

* Pakistan to consider enlarging the list of
importable items from india.

¢ The Indian side proposed to convene a meeting
of the relevant technical level experts at the
Attari-Wagah Border to draw up proposals to
upgrade infrastructure to facilitate trade including
export of transit cargo of Afghanistan which was
noted by Pakistan side.

MAY 16, 2008
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It was decided to sign the revised Shipping Protocol
between India and Pakistan on a mutually convenient
date after completing our constitutional procedures;
the revised protocol would allow lifting of cargo
between the two countries by third country vessels
as well as lifting of third country cargo by Indian and
Pakistani flag vessels from each other's ports which
is expected to enhance tonnage under both the flags
and also result in competitive shipping rates.

Both the countries have revised the Joint Commission
in which the Foreign Ministers of both countries meet
to discuss bilateral issues including trade and
ecor.omic cooperation. Plenary session of Joint
Commission was held on 4 October, 2005 in
Islamabad.

(c) At present the imports into Pakistan from India
are restricted to the items in their Positive List. In the
present list of 773 items tea is included and the garments
not included. During the 3rd round of India-Pakistan trade
talks within the Composite Dialogue, both sides decided
to encourage delegations of importers and exporters of
tea to visit respective countries. it was also noted in the
meeting that after the new Shipping Agreement comes
into effect, impornt of tea from India would be facilitated
further.

/) Pakistan imported 10.9 million kgs of Indian tea
valued at Rs. 46.60 crores in the year 2005. After the
visit of a delegation of Pakistan Tea Association to India
which was hosted by the Tea Board in April 2008, it is
expected that the exports of tea from India to Pakistan
would be around 20 million Kgs in the current year i.e
20086.

While tea is exported from India to Pakistan, there is
no import of tea from Pakistan into India.

(e) The Agreement on South Asian Free Trade Area
(SAFTA) has come into force from 1 January, 2008 and
its phased tariff liberalization Pakistan ratified the SAFTA
Agreement uncounditionally. '

(f) The quantum of trade between India and Pakistan
for the last three years is given below:
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(In US$ Million; source DGCIS Kolkata)

Year Exports imports Total %age %Age % Growth
to from Trade Growth in Growth Over
Pakistan Pakistan Export to in Import Bilateral
Pakistan from Trade
Pakistan
2002-03 206.16 44.85 251.01 — —_ —
2003-04 286.94 57.65 344.59 39 29 37
2004-05 505.44 95.33 600.77 76 65 74
2004-05 366.26 70.88 437.14 —_ —_ —_
(Apr-Dec.)
2005-06 421.57 141.51 563.08 15 99 29
(Apr-Dec.)
The above statement shows that there is steady (Qty. in metric tonnes)
growth in the bilateral trade. It is expected that the volume ‘
, I Year Production Consumption
of bilateral trade will increase further
2002-03 374725 235235
[Translation]
2003-04 401915 253721
Consumption of Copper 2004-05 410198 288800
*461. DR. DHIRENDRA AGARWAL: (b) The quantum of refined copper imported alongwith
SHRI SUNIL KUMAR MAHATO: the value thereof for the last three years is given below:
. . . Year Quantity Value
Will the Minister of MINES be pleased to state: (metric tonnes) (Rs. Crores)
(a) the quantum of refined copper produced and 2002-03 29068 330.35
. . | :
consumed in the country during the last three years 2003-04 30897 404.60
(b) the quantum of refined cooper imported during 2004-05 59899 987.25

the said period alongwith the value thereof;
(c) and (d) Government has opened up the entire

non-fuel and non-atomic mineral sector (including cooper)

© the.steps taifen by the Gf’“'""“"' to increass for private investment. After opening up the sector, the
the production of refined copper in the country; and production of refined cooper in India has increased
substantially and India has become a net exporter of
(d) the success achieved by the Govemment as a refined cooper in the world market.
result thereof? )
[English]
THE MINISTER OF MINES (SHRI SIS RAM OLA): Reservation of Seats in Central Universities

(a) The quantum of refined copper produced and
3615. SHRI RANEN BARMAN: Will the Minister of

consumed in the country during the last three years is
) HUMAN RESOURCE DEVELOPMENT be pleased to
given below: state:
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(a) whether Government has decided to provide
reservation of seats in Central Universities in graduation
and post-graduation level courses on religious basis;

(b) if so, the details thereof;

(c) the proportionate representation of students
belonging to various religions, including the reserved ones,
secured admitted in the respect universities pursuant to
such order during the last three years and current year,
stream-wise and year-wise; and

(d) the details of the provisions of reservation of
seats, if any, under other categories in vogue in those
Central Universities alongwith the years of their
introduction?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRI M.AA.
FATMI): (a) and (b) While the Government does not make
any reservation on the basis of religion, a Central
University with minority status may adopt a policy of
reservation for the minorities establishing the University
of their choice, provided the relevant Act/Statutes
establishing the University empower so.

(c) and (d) No such data is maintained centrally.
Women Battalions in CRPF

3616. SHRI DALPAT SINGH PARSTE: Will the
Minister of HOME AFFAIRS be pleased to state:

(a) whether there are Mahila Battalions in the Central
Reserve Police Force,;

(b) if so, the details regarding the number as well as
the States where they have been posted at present;

(c) whether the Indian Mahila Battalion of the Central
Reserve Police Force is being sent to carry out UN peace
keeping operations in Liberia recently;

(d) if so, the details thereof;

(e) whether there are other countries who have also
been asked to carry out peace keeping operations for
the UN Mission; and

(f) if so, the details thereof?

MAY 16, 2006
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THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a)
and (b) There are two Mahila Battalions with units in
J&K, Assam, Delhi, Uttar Pradesh, Gujarat & Manipur
besides being attached to 10Bns. of Rapid Action Force.

(¢) No, Sir.
(d) Does not arise.

(e) and (f) 108 countries are contributing military and
police personnel to 18 peacekeeping Missions under the
direction and support of United Nations.

Financial Assistance under Revised UGC Scale

3617. SHRI M. RAJA MOHAN REDDY: Will the
Minister of HUMAN RESOURCE DEVELOPMENT be
pleased to state:

(a) whether the Union Government has received a
proposal from Andhra Pradesh Government for providing
80% financial assistance to affiliated degree and post-
graduate colleges in the State under revised University
Grants Commission scale of pay, 1996; and

(b) if so, the details and status thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHR! M.A.A.
FATMI): (a) and (b) Yes, Sir. The State Government of
Anc’ira Pradesh had approached the Union Government
(Ministry of Human Resource Development) in June, 1999
requesting for 80% of the Central assistance under
Revised University Grants Commission Scale of Pay, 1996
for teachers in universities and colleges. An amount of
Rs. 132.73 crores (as 80% of Central share) was released
by the Central Government to the Government of Andhra
Pradesh as under according to the concemed scheme:

Sl.No. Year Amount released
(Rs. in crores)
1. 1999-2000 80.00
2. 2000-01 50.00
3. 2001-02 273
Total 132.‘73
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Education to 8Ts

3618. SHRI S.K. KHARVENTHAN: Will the Minister
of TRIBAL AFFAIRS be pleased to state:

(a) the names of various communities of Scheduled
Tribes inhabiting in various parts of the country; State-
wise;

{b) the percentage of educated STs in the country;
and

(c) the steps taken by the Government to create
awareness of education amongst the uneducated
Scheduled Tribes population in the country?

THE MINISTER OF TRIBAL AFFAIRS AND
MINISTER OF DEVELOPMENT OF NORTH EASTERN
REGION (SHRI P.R. KYNDIAH): (a) The State/UT-wise
list of Scheduled Tribes has been indicated in the Annual
Report of the Ministry of Tribal Affairs for the year 2005-
06.

(b) As per 2001 census literacy rate amongst ST is
47.1%.

(c) The Tribal Welfare departments of the States,
the NGO’'s and the Ministry of Human Resource
Development (HRD), which is the nodal Ministry for
education, are engaged in creating a process of
awareness of education amongst the uneducated ST
population in the country. In addition, Ministry of HRD
has undertaken a total literacy campaign characterized
by large-scale mobilization of all categories of population
including STs through a muiti-faceted communication
strategy.

The Ministry of Tribal Affairs is also implementing
various schemes for promoting education amongst STs
including schemes to give funds for construction of
Residential Schools, Ashram Schools, Boys/Girls Hostels,
running of Educational Complexes in Low Literacy Pockets
for Development of Female Literacy in Tribal Areas,
granting of scholarships for post matric, and further
studies, etc.

Electricity Dues on Allottees

3619. SHRI E.G. SUGAVANAM: Will the Minister of
HOME AFFAIRS be pleased to state:

(a) the total amount of NDMC electricity dues on the
allottees during each of the last three years,

VAISAKHA 26, 1928 (Saka)
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(b) whether the NDMC has taken any initiative to
recover the electricity dues;

(c) if so, the details thereof; and
(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI S. REGUPATHY): (a) The total
amount of cumulative elactricity dues of New Delhi
Municipal Council on the allottees during each of the last
three years is as follows:

Period Arrears
(in crore rupees)

March, 2003 Billing Cycle 78.45
March, 2004 Billing Cycle 106.34
March, 2005 Billing Cycle 96.20

(b) New Delhi Municipal Councii has issued
disconnection orders to recover the arrears.

(c) and (d) During the last three years, New Delhi
Municipal Council had disconnected 1595 electric/water
connections in order to recover the arrears.

Mining Lease in Scheduled Areas

3620. SHRI GIRIDHAR GAMANG: Will the Minister
of TRIBAL AFFAIRS be pleased to state:

(a) whether the Government has received any
reference from the Government of Orissa regarding policy
on grant of mining lease and transfer of land for
commercial projects in scheduled areas;

(b) if so, the details of the policy therefor and its
impact and implications on scheduled area and on
scheduled tribes, if any;

(c) whether the Government has decided to examine
the policy in the light of constitutional protections provided
under article 288 (i); and

(d) if so, details thereof?

THE MINISTER OF TRIBAL AFFAIRS AND
MINISTER OF DEVELOPMENT OF NORTH EASTERN
REGION (SHRI P.R. KYNDIAH): (a) and (b) The
Government of Orissa have reported that to protect the



63 Whitten Answers

interest of tribals in the Scheduled Areas, the State
Government has formulated a policy namely “Policy on
grant of mining lease and transfer of land for commercial
projects in Scheduled Areas, 2003" where, in the interest
of the tribal land losers, the mining industry and the other
commercial projects coming up in Schedule Areas should
agree to earmark up to 5% of their equity towards
preferential equity shares of the company for the displaced
tribal persons, based on the value of their land acquired
for the project. Apart from this, 5% of the net annual
profit accrued in the project shall be spent for the
development of health, education, communication, irrigation
and agriculture of the said Scheduled Areas within a
radius of 50 Kms. Care is also being taken in the matter
of employment to give preference to the tribals and the
persons who become displaced because of taking up of
mining operations. In case of occupation of private land
with the consent of the tenant, the lessee pays
compensation to the tenant on mutually agreed terms or
terms fixed by the Govemment. In case of total acquisition
of land, the tenant is provided with the cost of land by
the lessee and the tenant is also rehabilitated as per the
Rehabilitation and Resettiement Policy of the Government
of Origsa.

(c) and (d) No such decision has been taken.
Sex Workers Under National Network

3621. SHRI MILIND DEORA: Will the Minister of
WOMEN AND CHILD DEVELOPMENT be pleased to
state:

(a) whether the sex workers under the banner of
National Network of Sex Workers has drawn the attention
of the Government towards the work they does in
preventing disease from spreading; and

(b) if so, the role played by them in preventing the
customers from getting the AIDS?

THE MINISTER OF STATE OF THE MINISTRY OF
WOMEN AND CHILD DEVELOPMENT (SHRIMATI
RENUKA CHOWDHURY): (a) Yes, Sir.

(b) National Network of Sex Workers have reported
that they have come forward to participate actively in the
Targeted Interventions that constitute the frontline strategy
of the National AIDS Control Programmes.
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Promotion of Core Sector

3622. SHRI JASHUBHAI DHANABHAI BARAD: Will
the Minister of COMMERCE AND INDUSTRY be pleased
to state:

(a) whether the Government propose to promote the
enterprises of core sector in order to increase the annual
growth rate of the country;

(b) if so, the details thereof; and
(c) the names of the enterprises likely to be included?

THE MINISTER OF COMMERCE AND INDUSTRY (SHRI
KAMAL NATH): (a) to (c) Under the liberalized Industrial
Policy, setting up of industrial enterprises, including in
the core sector, depends to a large extent on market
related factors. It is also dependent upon the initiatives
taken by the State Governments by way of providing
infrastructural facilities and other incentives. The Central
Government supplements the efforts through specific
support measures and by creating an investment
conducive climate. The Central Government has also put
in place a liberal and transparent foreign investment
regime wherein FDI up to 100%. is allowed under the
automatic route in most sectors/activities including many
core industries.

National Councll for Applied Economic Research

3623 SHRI RAVICHANDRAN SIPPIPARAI: Will the
Minister of COMMERCE AND INDUSTRY be pleased to
state:

(a) whether National Council for Applied Economic
Research (NCAER) has conducted any research work on
Employment Potential and Poverty; and

(b) if so, the details thereof alongwith its findings
thereof, State-wise?

THE MINISTER OF STATE IN THE DEPARTMENT
OF COMMERCE, MINISTRY OF COMMERCE AND
INDUSTRY (SHRI JAIRAM RAMESH): (a) No, Sir.

(b) Does not arise.
Education to Poor Children

3624. SHRI PRALHAD JOSHI: Will the Minister of
HUMAN RESOURCE DEVELOPMENT be pleased to
state:
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(a) whether the Government proposes to launch any
scheme involving corporate sector to provide more and
more schooling facilities to the children belonging to the
poorer sections of the society; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A.
FATMI): (a) There is no such proposal at present with
the Central Government.

(b) Does not arise.
[Translation)
Mid-Day Meal in Madarsas

3625. SHRI BAPU HARI CHAURE:
SHRI SANJAY DHOTRE:

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether the Government has decided to provide
mid-day meal to the students studying in Madarsas;

(b) if so, whether it has been decided to open more
schools in the muslim dominated areas under Sarva
Shiksha Abhiyan; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMAT! D.
PURANDESWARI): (a) Yes, Sir. Madarsas which fall
within the category of a govemment-aided school or EGS/
AIE Centre, are being covered under Mid-Day Meal
Scheme.

(b) and (c) Under Sarva Shiksha Abhiyan, 2643 new
primary schools, 1978 new upper primary schools and
55529 EGS centres have been sanctioned for 2005-06 in
districts with substantial muslim population.

Textile Industry in Gujarat

3626. SHRI V.K. THUMMAR: Wil the Minister of
TEXTILES be pleased to state:

(a) whether the Govemment is aware that the textile
industry in Gujarat is going through a crisis;
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(b) if so, the details thereof; and

(c) the action taken by the Union Government in this
regard?

THE MINISTER OF STATE IN THE MINISTRY OF
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) Textile
industry in Gujarat has shown satisfactory performance
during last 3 years. As Such there are no crisis.

(b) and (c) Do not arise.
[English]
Rural Textile Industries

3627. DR. VALLABHBHAI KATHIRIA: Will the Minister
of TEXTILES be pleased to state:

(a) whether the Government has assessed impact
on the rural textile industry after phasing out of quota
system as they are unable to compete with bigger player
in textile sector,

(b) if so, the details thereof;

(c) whether the Government has framed any policies/
schemes to promote rural textile industry;
Y.

(d) if so, the details thereof; and

(e) the steps taken to ensure the livelihood of rural
artisans especially women workers and to develop their
skill to secure alternative jobs?

THE MINISTER OF STATE IN THE MINISTRY OF
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) to (e) No,
Sir. However, the major activities in textile sector are
mainly concentrated in the Handlooms, Handicrafts,
Powerlooms, Silk, and Wool sectors, which are
decentralized in nature and many units are located in
rural areas. The Government is implementing various
schemes for the development of these sectors. Though
the schemes/programmes do not adhere to any specific
community or social group, the majority of those employed
in these sectors belong to the Scheduled castes/
Scheduled tribes. Women comprise a sizeable number of
workers in the Handlooms, Handicrafts, Silk and Wool
Sector. These schemes provide a source of sustained
and regular income for the beneficiaries and also
contribute in developing their skills and consequently
employability. Some of the major schemes being
implemented are:



687 Whitten Answers

Handiooms

1. Deen Dayal Hathkargha Protsahan Yojana
(DDHYP)

2. Integrated Handloom Training Project (IHTP)
3. Handloom Export Scheme (HES)

4. Integrated Handloom Cluster Development
Programme.

5. Mahatama Gandhi Bunkar Bima Yojana
(MGBBY).

6. Health Insurance Scheme (HIS)

Handicrafts

(i) Baba Saheb Ambedkar Hastship Vikas Yojana
(AHVY):

(i) Design & Technical Upgradation Scheme;
(iii) Marketing & Support Services Scheme;
(iv) Export Promotion Scheme;

(v) Training & Extension Scheme;
Powerloom

(i) 20% Credit Linked Capital Subsidy Scheme for
Powerloom Sector under Technology Upgradation
Fund Scheme (TUFS).

(i) Modernization and Strengthening of Powerloom
Service Centres.

(iii) Support to Computer Aided Design Centres.
(iv) Group Workshed Scheme.

(v) Group Insurance Scheme for Powerloom
Weavers.

Silk
Catalytic Development Programme (CDP)
Wool
integrated Wool improvement Programme (IWIP)
FD! in Naxal Affected Areas

3628. SHRI SUBODH MOHITE: Will the Minister of
HOME AFFAIRS be pleased to state:
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(a) whether naxalite activities are a major hurdie in
attracting foreign direct investment in proposed
development projects of least developed States;

(b) it so, the details thereof;

(c) it not, the details of FDI made in such States
during last three years in comparison to developed States
in the country; and

(d) the measures proposed to attract FDI in naxalite
affected areas?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a)
and (b) As per available reports, the naxalite outfits
including CPI (Maoist) oppose foreign direct investment
for setting up industrial units in the country particularly,
in the tribal dominated areas of Chhattisgarh, Jharkhand
and Orissa on the ground that they exploit local resources.

(c) Detail of FDI! inflows from January 2003 to
February 2006 are as under:

Si.No. States (Rs. in crores)
1. Bihar & Jharkhand 1.13
2. Madhya Pradesh & Chhattisgarh 146.65
3. Maharashtra 6569.73
4. Orissa 315.88
5. Uttar Pradesh & Uttranchal 0.03
6.  West Bengal, Sikkim, Andaman & 1045.13

Nickobar Islands
7. Andhra Pradesh 2178.91
8. Gujarat 2453.36
9. Kamataka 3920.49
10.  Tamil Nadu & Pondicherry 2435.67

1. Delhi, Part of UP & Haryana 10184.67

(d) The States affected by naxalism have been taking
steps to implement land retorms, put in place an attractive
rehabilitation and resettiement policy for displaced tribals
and provide good governance. These Mmeasures will
directly/indirectly attract FDI in naxal affected areas.
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Technology Upgradation Fund for Handloom Sector

3629. SHRI A.K. MOORTHY: Will the Minister of
TEXTILES be pleased to state:

(a) whether Government proposes to set up a
separate Technology Upgradation Fund for handioom
sector;

(b) if so, the details thereof, and
(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
TEXTILES (SHRI E.V.K.S. ELANGOVAN). (a) Yes, Sir.

(b) and (c) The guidelines of the scheme are under
preparationformulation.

Ban on Dance Bar

3630. SHRI SHRINIWAS DADASAHEB PATIL: Will
the Minister of WOMEN AND CHILD DEVELOPMENT be
pleased to state:

(a) whether many organizations working for the
welfare of women have requested the Govemment to
bring a legislation to ban dance bars throughout India in
order to save women from sexual exploitation;

(b) if so, the details in this regard;, and

(c) the action taken/to be taken by the Government
on their demand?

THE MINISTER OF STATE OF THE MINISTRY OF
WOMEN AND CHILD DEVELOPMENT (SHRIMATI
RENUKA CHOWDHURY): (a) and (b) The National
Commission for Women had constituted a Committee to
look into the issue pertaining to banning of dance bars
in State of Maharashtra. The Committee visited Mumbai
and received responses from various organizations/
individuals.

(c) The matter is subjudice before the Hon'ble
Supreme Court.

[Transiation]
Issuance of Arm Licence

3631. SHRI RASHEED MASOOD:
SHRI BHANU PRATAP SINGH VERMA:

Will the Minister of HOME AFFAIRS be pleased to
state:
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{a) the total numbeyr of armed licences issued in
Delhi during each of the last three years and current
year,

(b) the name of the competent authority responsible
for extending the Area Validity of armed licence in Delhi;

(c) the rules for extending the Area Validity of armed
licence in Delhi;

(d) the number of armed licences in Delhi provided
All India Validity during each of the last three years,
current year;

(e) whether the Government has received any
complaints regarding extension of Area Validity of armed
licence in Delhi; and

(f) if so, the details and action taken by the
Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI S. REGUPATHY): (a) The
requisite information is given below:

Year Number of licences for Number of licences for
Non-prohibited Bore Prohibited Bore
weapons issued by weapons issued by the

Delhi Police Ministry of Home Affairs

2003 1304 16

2004 1230 9

2005 1024 25

2006 242 4

(upto S5th May) (upto 11th May)

(b) the competent authority to extend the area validity
of non-prohibited bore arms licences and prohibited bore
arms licences is the Administrator of Delhi and the Joint
Secretary (Security) in the Ministry of Home Affairs

respectively.

(c) Rule 53 of Arms Rules, 1962 stipulates that on
application from a licence-holder, a licensing authority may
extend the area of validity specified in his licence, if he
is satisfied about the need of such extension, subject to
the condition that the licensing authority has the power
to grant a licence in relation to the area to which
extension is sought. In addition, it has been laid down in
the guidelines issued by the Ministry of Home Affairs’
vide letter No. V-11026/8/89-Arms dated 4.7.1989 that as
a rule, the licences with all India validity shall be granted
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in very rare cases. The few exceptions where
consideration could be given would comprise the following
categories:

(1) Ministers and Members of Parliament;

(2) Serving officers of Defence Services, police and
para-military organizations and officers of
Government having liability to serve anywhere
in India; and

(3) Members of recognized Rifle Clubs and Rifle
Associations for bona-fide sports and games.

(d) The requisite information is given below:
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[English]

impiementation of Tribal Development
Schemes In J&K

3632. SHR ABDUL RASHID SHAHEEN: Will the
Minister of TRIBAL AFFAIRS be pleased to state:

(a) the details of NGO's which have or are
implementing the Tribal Development schemes in Jammu
& Kashmir alongwith the funds allocated and spent by
the organizations during each of the last three years and
current year, scheme-wise; organisation-wise; and

(b) the criteria adopted for proper monitoring the
utilisation of funds?

Vo No. of hoences iesued by No. of ficences issued by THE MINISTER OF TRIBAL AFFAIRS AND
Deki Polcs for af Indla sty of Home Aftars MINISTER OF DEVELOPMENT OF NORTH EASTERN

Validty for AR India Validly REGION (SHRI P.R. KYNDIAH): (a) The details of

2003 186 10 organisations along with their projects funded by the
Ministry in the State of Jammu & Kashmir during the last

2004 56 4 three years are given in the statement enclosed. These
projects are funded under the Scheme of Grants-in-Aid

2005 152 17 to voluntary organisations working for the welfare of
2006 13 2 scheduled tribes. The Ministry has not released any grant

(upto 5th May) (upto 11th May)

(e) and (f) Government of NCT of Delhi has informed
that it had received one complaint regarding extension of
area validity of armed licence. On examination of the
complaint by the competent authority, it was found to be
without substance.

so far during the current financial year have not yet been
received.

(b) The Ministry releases funds to NGOs on receipt
of utilisation certificates of the grants released earlier,
annual inspection report of Deputy Commissioner and the
recommendations of the multidisciplinary State Committee,
through the respective State Government.

. Statement

(Amount in Rs.)

SI.No. Name & address of the

Name of the project

Funds released by the Ministry

organisation under Grants-in-aid to voluntary
organisations
2003-04 2004-05 2005-06
1 2 3 4 5 6
1. Gujjar Desh Charitable Trust, Residential School 0 3892532 2937550

At-48, Guijjar Colony, Bypass,
PIN-180 001, Jammu Tawi,
Jammu & Kashmir

(100+360 day
scholars), Mobile
Dispensary
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1 2

2. Himalayan Buddhist Cultural
Society, At-Gulabgarh, Padar,
Distt-Doda, Jammu & Kashmir

3. Lamdon Social Weltare
Society, PO Box No. 1,
Leh-194 101, Leh-Laddakh, J&K.

4, Mahabodhi International
Meditation Centre,
At-Devachan, PO Box No. 22,
Leh-194 101, Laddakh,
Jammu & Kashmir

Residential School

Residential School 0

Residential School 0 0

2072430 0 1248743

1078088 1097903

1298088

Total tund released

2072430 4970620 68580284

[Trans/ation]
Vacant Post of IPS

3633. SHRI JAI PRAKASH (MOHANLAL GANJ):
SHRI KAILASH MEGHWAL.:

Will the Minister of HOME AFFAIRS be pleased to
state:

(a) whether the hundreds of the posts of IPS officers
are lying vacant in various States;

(b) if so, the steps taken by the Govemment to fill
up these vacant posts; and

(c) the time by which these posts are likely to be
filled up?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a)
As on 1.1.2006, the total authorized strength of IPS
officers was 3851, against which 3209 IPS officers were
in position.

(b) The Central Government has increased direct
recruitment to the IPS from Civil Service Examination,
2002 onwards. IPS officers are also being sent on State-
to-State deputation.

(c) the gap between the total authorized strength of
IPS and number of officers in position is a regular feature
due to superannuation, voluntary retirement, resignation,
dismissal, death and periodic review of the cadre strength

etc. The vacancies in the IPS are filled through Civil
Services Examination conducted every year by the UPSC
and by appointment of State Police Service Officers to
the IPS, which is a continuous process.

Diamond Mining

3634. SHRI CHANDRABHAN SINGH: Will the
Minister of MINES be pleased to state:

(a) whether diamond mine has been explored in
Chhaterpur and Damoh district of Madhya Pradesh;

(b) if so, the details thereof alongwith the plan of its
excavation;

(c) whether peripheral development of these mines
and recruitment of local people has been proposed;

(d) it so, the details thereof; and

(e) the time by which this work is likely to be
commenced?

THE MINISTER OF STATE IN THE MINISTRY OF
MINES (DR. T. SUBBARAMI REDDY): (a) to (e) Five
reconnaissance permits have been granted for exploration
of diamond in Chhattarpur district (including one in
Chhatarpur and Damoh) of Madhya Pradesh. However,
no diamond mine has yet been identified.

(English]
Export of Marine Products

3635. SHRI SANAT KUMAR MANDAL: Will the
Minister of COMMERCE AND INDUSTRY be pleased to
state:
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(a) whether tinned marine products of our country
are facing tough competition in the international market;

(b) if so, the steps being taken by the Government
to boost the export of marine products in International
market;

(c) whether the tinned marine products comes under
the processed tood industries category: and

(d) it so, the details thereof alongwith the subsidies
given to the industry during the last three years and the
current year?

THE MINISTER OF STATE IN THE DEPARTMENT
OF COMMERCE, MINISTRY OF COMMERCE AND
INDUSTRY (SHRiI JAIRAM RAMESH): (a) In the marine
products, presently there is demand for tinned pasteurised
crab meat and tinned tuna only. The prices realised by
our exporters indicate that our prices are competitive in
the international market.

(b) Steps taken by the Government to increase the
export of marine products include the schemes for
extending financial assistance for upgrading processing
facilities, expansion of aquaculture, imparting of training
to aquaculture farmers, assistance for production of value-
added products and marketing support.

(c) All marine products packed as frozen, live, chilled
or tinned (canned) come under the processed food
category.

(d) The financial assistance extended by the Marine
Products Export Development Authority for development
of seafood industry during the last three years has been
as follows:

MAY 16, 2008

Year Amount (Rs. in lakh)

2003-04 784.01

2004-05 735.83

2005-06 607.91
[Translation/

Anganwadi Karyakarti Bima Yojana

3636. SHRI KAILASH MEGHWAL: Will the Minister
of WOMEN AND CHILD DEVELOPMENT be pleased to
state:

o Questions 76

(a) the number of States in the country in which
“Anganwadi Karyakarti Bima Yojana” is being implemented;
and

(b) the total number of workers and helpers in various
States insured under such scheme, State-wise, particularly
in Rajasthan?

THE MINISTER OF STATE OF THE MINISTRY OF
WOMEN AND CHILD DEVELOPMENT (SHRIMATI
RENUKA CHOWDHURY): (a) The “Anganwadi Karyakarti
Bima Yojna" has been approved for implementation in all
States/UTs across the country. However, the Scheme is
optional for the target group i.e. Anganwadi Workers and
Helpers.

(b) Total number of Anganwadi Workers and Helpers
who have joined the Scheme, as intimated by the States/
UTs, including Rajasthan, is given in the enclosed
Statement.

Statement

Sli.No. State Total Number of Anganwadi

Workers and Helpers who

have opted for the Scheme

1 . 2 3

1. Andhra Pradesh 95001
2. Arunachal Pradesh lnform;tion not received
3. Assam 2880
4. Bihar Information not received
5. Chhattisgarh 37686
6. Goa 1709
7. Guijarat 46926
8. Haryana 833
9. Himachal Pradesh 10880
10. Jammu & Kashmir 9032
11.  Jharkhand 30588
12. Karnataka 808376
13. Kerala 35478
14. Madhya Pradesh ' 40988




77 Wnitten Apswers VAISAKHA 26, 1928 (Sake) lo Questions 78
1 2 3 1 2 3
15. Mabharashtra 64497 34. Lakshadweep 148
16. Manipur 7767 35. Pondicherry 868
17. Meghalaya 1221 Total 681955
18. Mizoram 255
Anganwadi Project
19. Nagaland 2768
20. Oriesa 6 3637. SHRI BRAJESH PATHAK: Will the Minister of
' s WOMEN AND CHILD DEVELOPMENT be pleased to
21. Punjab 13610 state:
22. Rajasthan 62695 (a) the total number of development blocks wherein
. the “Anganwadi” project is being run in various States,
23.  Sikkim 950 State-wise particularly in Uttar Pradesh;
24. Tamil Nadu 29523
(b) whether “Anganwadi” projects are being run by
25. Tripura 7180 the State Governments on the places others than
| i ith
26. Uttar Pradesh 30658 accqrc'led apgr?va by‘ tr.|e Union Government without
obtaining requisite permission from the Union Government;
27. Uttaranchal 8767 and
28. West Bengal 22004 (c) if so, the details thereof, State-wise?
29. Andaman and Nicobar lslands 252 THE MINISTER OF STATE OF THE MINISTRY OF
30. Chandigarh 505 WOMEN AND CHILD DEVELOPMENT (SHRIMATI
RENUKA CHOWDHURY): (a) State-wise number of
31. Delhi 7115 Integrated Child Development Services (ICDS) Projects,
32. Dadar and Nagar Havel 274 including Uttar Pradesh, is given in enclosed statement.
33. Daman and Diu 95 (b) and (c) No such instance has come to the notice

of the Government.

Statemen?

State-wise number of Sancthioned and Operational ICDS Projects

No. of Sanctioned ICDS

No. of Operational ICDS

Projects Projects
(as on 31.10.2005)
Sli.No. State/UT In development In Urban In development in Urban
blocks (Rural/ Siums biocks (Rural/ Slums
Tribal) Tribal)
1 2 3 4 5 6
1. Andhra Pradesh 330 46 329 33
2. Arunachal Pradesh 79 0 58 0
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1 2 3 4 5 6
3. Assam 216 3 193 3
4.  Bihar 516 22 368 22
5. Jharkhand 201 3 201 3
6. Goa 11 0 11 0
7.  Guijarat 245 15 215 12
8. Haryana 118 10 111 5
9. Himachal Pradesh 75 1 72 0

10. Jammu and Kashmir 136 4 129 0

11. Kamataka 173 12 173 12

12. Kerala 153 10 1583 10

13. Madhya Pradesh 314 53 314 22

14.  Chhattisgarh 148 10 147 5

15. Maharashtra 329 87 209 73

16.  Manipur 33 1 33 1

17. Meghalaya 39 0 32 0

18.  Mizoram 22 1 20 1

19.  Nagaland 54 2 52 2

20. Orissa 314 12 314 12

21.  Punjab 141 7 137 5

22. Rajasthan 239 35 239 18

23.  Sikkim 9 2 4 1

24. Tamil Nadu 398 36 398 36

25. Tripura 35 16 34 5

26. Uttar Pradesh 816 19 808 19

27. Uttaranchal 95 4 95 4

28. West Bengal 343 73 335 22

29. Andaman and Nicobar islands 4 1 4 1

30. Chandigarh 0 3 0 3

31, Delhi 3 31 2 . 28
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1 2 3 4 5 6
32. Dadra and Nagar Haveli 2 0 2 0
33. Daman and Diu 2 0 2 0
34. Lakshadweep 1 0 1 0
35. Pondicherry 3 2 3 2
Total 5597 521** 5287 358

*including 303 projects sanctioned In 2005-06.
**including 163 projects sanctioned in 2005-06.

[English)
Rehabilitation of Karbl Riots Victims

3638. SHRI M.K. SUBBA: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) the steps taken and the progress so far made in
the rehabilitation of the victims of recent Karbi carnage;
and

(b) the Central assistance sought/given and
expenditure incurred for the purpose?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI S. REGUPATHY): (a) and (b)
The State Government of Assam had undertaken
rehabilitation measures for victim families, which included
sanction of Rs. 3 lakh as ex-gratia grant to the next of
kin of those who died; providing gratuitous relief to the
affected families; and rehabilitation assistance for
construction of houses. Central Government had granted
Rs. 5.98 crore to the Government of Assam for this

purpose.
Sick Tea Industries

3639. SHRI G.M. SIDDESWARA: Will the Minister of
COMMERCE AND INDUSTRY be pleased to state:

(a) the number of sick tea industries at present, State-
wise;
(b) the steps taken by Government to improve the

sick tea industries in tea producing States;

(c) whether the Government has made any in-depth
studies .regarding claims of various tea garden

managements on causes of the sickness of their
companies; and

(d) if so, details and outcome thereof?

THE MINISTER OF STATE IN THE DEPARTMENT
OF COMMERCE, MINISTRY OF COMMERCE AND
INDUSTRY (SHRI JAIRAM RAMESH): (a) As per the
information available, 37 tea gardens are lying closed as
on 1st May 2008, of which 3 are located in Assam, 20
in Kerala and 14 in West Bengal.

(b) to (d) In January 2003, the Government of India
had appointed three Expert Committees to make an in-
depth study of the closed tea gardens in the States of
West Bengal, Kerala, Assam & Tripura which were lying
closed in 2002. The main causes for sickness/closure as
identified by the Committees include inherent weaknesses
of the gardens due to poor yields arising out of poor
condition of the garden and factory (affecting tea quality
and price realisations), poor garden management, frequent
changes of garden managers and the management’s
excessive reliance on bank debt with negligible fresh
equity infusion. In some of the gardens, the neglect was
due to ownership disputes, protracted litigation and
diversion of funds from tea gardens to other activities
and in many cases strained relationship between
management and garden workers.

The closed tea estates are required to invest in
rejuvenation of the plantations for long term viability as
well as in factory and estate infrastructure to achieve
higher yields, better quality and consequent higher
realisation in terms of price of teas. Closed gardens also
need to imbibe proper garden management practices.
Revival package for a garden would need to address its
requirements and would necessarily have to be finalized
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by the management of each individual garden with its
bankers. Government has facilitated discussions between
the managements of these gardens and their bankers.

[Trans/ation]
Adivasi Mahila Sashaktikaran Yojana

3640. SHRI KAILASH BAITHA: Will the Minister of
TRIBAL AFFAIRS be pleased to state:

(a) the names of States where a scheme namely
“Adivasi Mabhila Sashaktikaran Yojana” for welfare of
adivasi women is being implemented by the Union
Government,;

(b) whether any proposal in regard to women
empowerment has been received from Bihar under the
Scheme;

(c) ¥ so, the details thereof, and

(d) the action being taken by the Union Government
thereon?

THE MINISTER OF TRIBAL AFFAIRS AND
MINISTER OF DEVELOPMENT OF NORTH EASTERN
REGION (SHRI P.R. KYNDIAH): (a) The National
Scheduled Tribes Finance & Development Corporation is
implementing Adivasi Mahila Sashaktikaran Yojana in all
the States/UTs having eligible Scheduled Tribe population.
The following are the States which have availed sanctions
under the plan as on 31.3.2006:

Andhra Pradesh, Chhattisgarh, Jammu and Kashmir,
Karnataka, Kerala, Maharashtra, Rajasthan, Sikkim,
Tripura, West Bengal.

(b) No proposal has been received by NSTFDC from
the State of Bihar.

(c) and (d) Do not arise in view of reply given to
part (b) above.

Arrest of Accused Persons

3641. SHRI RAGHUVEER SINGH KOSHAL: Will the
Minister of HOME AFFAIRS be pleased to state:

(a) whether the Supreme Court has issued any
guidelines regarding arrest and interrogation of the
accused persons;
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(b) if so, the details thereof;

(c) whether the Government has taken any initiative
to implement the above guidelines,

(d) if so, the details thereof;

(e) whether there is any disparity between the existing
guidelines and the guidelines issued by the Supreme
Court; and

(f) it so, the details thereoi?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI S. REGUPATHY): (a) The
Supreme Court in the case of D.K. Basu Vs. State of
West Bengal (Writ Petition Criminal No. 539 of 1986)
issued guidelines to be followed in case of arrest/
detention.

(b) The Supreme Court's guidelines regarding arrest
are as follows:

(i) The police personnel carrying out the arrest and
handling the interrogation of the arrestee shouid
bear accurate, visible and clear identification and
name tags with their designations. The particulars
of all such police personnel who handle
interrogation of the arrestee must be recorded
in a register.

(i) The police officer carrying out the arrest of the
arrestee shall prepare a memo of arrest at the
time of arrest and such memo shall be attested
by at least one witness, who may be either a
member of the family of the arrestee or a
regpectable person of the locality from where
the arrest is made. It shall also be counter
signed by the arrestee and shall contain the
time and date of arrest.

(i) A person who has been amested or detained
and is being held in custody in a police station
or interrogation center or other lock-up, shall be
entitled to have one friend or relative or other
person known to him or having interest in_ his
welfare being informed, as soon as practicable,
that he has been arrested and is being detained
at the particular place, unless the attesting
witness of the memo of arrest is himself such
a friend or a relative of the arrestee.
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(vi)

(vii)

(viii)

(ix)

(x)

(xi)
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The time, place of arrest and venue of custody
of an arrestee must be notified by the police
where the next friend or relative of the arrestee
lives outside the district or town through the
Legal Aid Organization in the District and the
police station of the area concerned
telegraphically within a period of 8 to 12 hours
after the arrest.

The person arrested must be made aware of
his right to have someone informed of his arrest
or detention as soon as he is put under arrest
or is detained.

An entry must be made in the diary at the place
of detention regarding the arrest of the person
which shall also disclose the name of the next
friend of the person who has been informed of
the arrest and the names and particulars of the
police officials in whose custody the arrestee is.

The arrestee should, where he so requests, be
also examined the time of his arrest and major
and minor injuries, if any present on his/her
body, must be recorded at that time. The
“‘inspection Memo” must be signed both by the
arrestee and the police officer effecting the arrest
and its copy provided to the arrestee.

The arrestee should be subjected to medical
examination by a trained doctor every 48 hours
of his detention in custody by a doctor on the
panel of approved doctors appointed by Director,
Health Services of the concerned State or Union
Territory. Director, Health Services should
prepare such a panel for all Tehsils and Districts
as well.

Copies of all the documents including the memo
of arrest, referred to above, should be sent to
the //aga magistrate for his record.

The arrestee may be permitted to meet his
lawyer during interrogation, though not throughout
the interrogation.

A police control room should be provided at all
district and state headquarters, where information
regarding the arrest state headquarters, where
information regarding the arrest and the place
of custody of the arrestee shall be communicated
by the officer causing the arrest, within 12 hours
of effecting the arrest and at the police control
room it should be displayed on a conspicuous
notice board.
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(c) to (f) The Code of Criminal Procedure
(Amendment) Act, 2005 vide its clause 7 has inserted
section 50A in the Cr. P.C. providing for the procedure
to be followed by police while arresting a person. An
Amendment Bill to the aforesaid act to enable
implementation of different provisions of the Act with
differant dates has since been introduced in the Rajya
Sabha. Apart from that, the Law Commission of India in
its 177th Report on Law relating to Arrest has also made
recommendations similar to the guidelines issued by
Supreme Court. The Report is under consideration of the
Government. Implementation of the recommendations
made by the Law Commission is subject to the
Government taking a final view based on the

.recommendations/views of the State Governments,

introduction and passage of an amendment bill in
Parliament, for which no time-frame can be fixed.

[English]
List of Sensitive items for WTO

3642. SHRI CHANDRAKANT KHAIRE: Will the
Minister of COMMERCE AND INDUSTRY be pleased to
state:

(a) whether import of number of Indian goods is still
restricted in several member countries of the World Trade
Organisation,;

(b) if so, the names of such countries together with
the Indian goods restricted for import in these countries;
and

(c) the value of exports made from India to each of
these countries during the years 2003-04 and 2004-05?

THE MINISTER OF STATE IN THE DEPARTMENT
OF COMMERCE, MINISTRY OF COMMERCE AND
INDUSTRY (SHRI JAIRAM RAMESH): (a) and (b) Under
the Rules of the World Trade Organisation (WTO),
Member countries of the WTO are required to provide
Most Favoured Nation (MFN) Treatment and National
Treatment (NT) for import of goods from other WTO
Members. India is facing restriction for its exports to
Pakistan because of the maintenance of a positive list of
products that could be imported from India into Pakistan.
Certain exceptions have, however, been provided under
WTO Rules, which include forging of free trade
agreements, customs unions, etc. The WTO rules also
provide for certain general exceptions under GATT
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Article XX, such as protection of human, animal or plant
life or health; protection of public morals; products of
prison labour; conservation of exhaustible natural
resources, etc. However, such measures should not be
applied in a manner which would constitute a means of
arbitrary or unjustifiable discrimination between countries
where the same conditions prevail, or a disguised
restriction on international trade. Also, restrictions could
be maintained on security considerations under GATT
Article XXI.

Market Access into WTO Member countries could be
affected due to various tariff and non-tariff barriers. The
tariff barriers could include tariff peaks and tariff
escalation in sector such as textiles and clothing, which
are encountered in the markets of some WTO Members,
particularly developed to the WTO, there is no violation
of WTO rules. The non-tariff measures include measures
imposed in the importing member countries, including on
account of Sanitary and Phytosanitary (SPS) Measures
and Technical Barriers to Trade (TBT). These measures
can be imposed in accordance with WTO Rules. Some
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important trading partners of India do maintain SPS and
TBT measures which sometime impede our exports into
these markets. Such measures (SPS, TBT, other
regulatory/certification procedures) are applied in a number
of WTO Member countries including the United States,
European Union, Japan, Canada, People's Republic of
China and Republic of Korea in sectors such as
agricultural and processed food products (such as tea,
Basmati Rice, spices, horticultural products, dairy products,
livestock), marine products, and drugs & pharmaceuticals
including Ayurvedic medicines.

The Government of India regularly takes up these
issues with the respective member govemments of the
WTO in appropriate fora, namely, meetings of the Joint
Commission, meetings of the WTO SPS and TBT
Committees, bilateral meetings with the concerned
countries.

(c) The value of exports made from India to its top
ten trading partners during the years 2003-04 and 2004-
05 is indicated below:

(Figures in US$ million)

Name of the WTO Member Exports 2003-04 Exports 2004-05
European Union 14443.58 17245.97
United States of America 11490.11 13265.60
United Arab Emirates 5125.61 7098.14
Hong Kong, China 3261.83 3651.33
People’s Republic of China 2955.10 4586.28
Singapore 2124.84 3795.51
Bangladesh 1740.75 1586.18
Japan 1709.30 1977.59
Sri Lanka 1319.20 1353.75
Indonesia 1127.21 1290.69
[Trans/ation] (a) the schemes being implemented by the

Assistance to Handloom Sector

3643. SHRI BIR SINGH MAHATO: Will the Minister
of TEXTILES be pleased to state:

Government to assist handloom sector in the country

particulaty in West Bengal, State-wise; and

(b) the amount of funds allocated under these
schemes during each of the last three years and current
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year alongwith the number of persons benefited under
such scheme?

THE MINISTER OF STATE IN THE MINISTRY OF
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) The
Government of India has been implementing the following
schemes for the development of handloom sector and
welfare for handloom weavers throughout the country,
including the State of West Bengal:

1. Deen Dayal Hathkargha Protsahan Yojana.

N

Marketing Promotion Programme

w

Handloom Export Scheme
4. Workshed-cum-Housing Scheme
5. Weavers Welfare Scheme comprising:-

¢ Health Insurance Scheme
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* Thrift Funds Scheme

* New Insurance Scheme

6. Mahatma Gandhi Bunkar Bima Yojana.
7. Integrated Handloom Training Project.

8. Integrated Handioom Cluster Development
Scheme

9. Implementation of Handlooms (Reservation of
articles for Production) Act, 1985.

(b) No State-wise funds are allocated under the above
Schemes. Central assistance is released on the basis of
viable proposals recommended as per the guidelines of
the respective schemes by the State Govemments. A
statement indicating funds allocated, releases made and
number of persons benefited during the last three years
and current year 2006-07 is enclosed.

Statermnent
(Rupees in crore)
SINo. Name of the Scheme Yoar Your Year Yoar
2003-04 200405 2005-08 2008-07
(As on 5.5.2008)
Fnds Am.  No.of Funds Am.  No.of Funds  Ami No. of BE Amt, No. of
Alocated  Rel. Beneficiaries Alocated  Rel.  Beneficiaries Aliocated  Rel.  Beneficiaries Rel. Beneficiaries

1 2 3 4 5 6 7 8 9 10 11 12 13 1"

1. Deen Dayal Hathkargha 6827 67.34 515349 8759 8396 515201 9315 8315 500,000 90.88 605  Too eary
Protsahan Yojana to assess
(DOHPY)

2 Workshed-cum-Housing 1708 1797 21,718 1500 1500 12008 1444 1444 17971 12.50 268 do-
Scheme

3 Woeavers' Wellare Scheme 755 576 162205 8.09  8.09 245784  B880 880 171,768 10.00 0.12 1,526

4 (a) Bunkar Bima Yojana (BBY) 240 150 33982 @195 195 213600 031 031 84712 Too early to assess
(b) Mahatma Gandhi Bunkar - - - - - — Q315 3.15 144518 3.00 -

Bima Yojana (MGBBY)

5. Design Development and 1269 1198 410 400 468 451 5.12 0.06 do-
Training Programme
(a) Decentralised Training Programme

(0DTP)
(b) Design Exhibition-cum-Dying 5,850 “Discontinued 220 156
Workshop 234
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1 2 3 4 5 [ 7 8 9 10 1" 12 13 14
6.  Marketing Promotion 820 79 910 9.09 139 14 15.50 1.98 do-
Programme (MMP)
(a) District Level Event (DLE) 158 147 290
(b) National/Special Expose 27 7 60
(c) Craft Mela & Master 6 7
Creation Programme
7. Implementation of Handlooms 120 1.20 168,655 Transferred from Plan Scheme to Non Plan Scheme
(Reservation of Ardticles for
Production) Act, 1985
8. Handioom Export Scheme 685 442 852 415 415 1025 480 455 480 5.50 - -do-
9. Mil Gate Prica Scheme 1250 1200 24277 1150 1150 20238 740 139 7.00 <do-
(Supplies of Yam in lakh Kgs.)
10.  Inegrated Handioom ‘296 3740 1606 1606 16540 1300 129 13020 13.00 0.13 <o
Training Project (IHTP)
11, Weavers Service Centre (J&K) 033 020 - 03 0% - 043 042 - 0.50 0.06 do-
12, integrated Handloom Cluster - - - - - - 5.00 5.00 - 5.00 - do-
Development
13, Health Insurance Scheme - - - - - -~ 2106 2673 240868 17.00 - o
Total 136.97 13028 15789 154.09 196.15  192.86 185.00 10.53

)
Yojana from October, 2005.
(i
(DTP).

[English]
Special Economic Zones in Agro Sector

3644. SHR! RAM KRIPAL YADAV: Will the Minister
of COMMERCE AND INDUSTRY be pleased to state:

(a) whether the Government has allowed big
corporate houses to set up Special zones in Agro Sector
in the country,

(b) if so, the norms and criteria for setting up special
zones in Agro Sector in the country,

(c) whether big corporate houses are trying to grab
the highly fertile agricultural lands from the farmers in
the name of establishment of Special Zones in Agro
Sector; and

*Bunkar Bima Yojana (BBY) figures pertain to April September, 2005. The BBY was replaced be Mahatma Gandhi Bunkar Bima

*Integrated Handloom Training Project (IHTP) was introduced in December, 2003 in place of Decentralised Training Programme

(d) if so, the steps being taken by the Government
in this regard?

THE MINISTER OF STATE IN THE DEPARTMENT
OF COMMERCE, MINISTRY OF COMMERCE AND
INDUSTRY (SHRI JAIRAM RAMESH): (a) and (b) The
policy of the Government is to encourage and facilitate
the establishment of Special Economic Zones (SEZs) in
the private sector or joint sector in association with the
State Governments or by the State Governments
themselves. The criteria for setting up of Special Economic
Zones prescribed in the Special Economic Zones Rules,
2006 include minimum area, generation of additional
economic activity, promotion of exports, promotion of
investment from domestic and foreign sources, creation
of employment opportunities and development of
infrastructure facilities. Approval has been given to the
Maharashtra Industrial Development Corporation for setting
up an SEZ in the Agro Sector in Latur, Maharashtra.
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(c) No such reports have been established.
(d) Does not arise.
[Transfation]
Promotion of Handicrafts in Rajasthan

3645. SHRI JASWANT SINGH BISHNOL: Will the
Minister of TEXTILES be pleased to state:

(a) the measures being taken to promote handicraft
industry in Rajasthan;

(b) whether the Government proposes to accord
special status to Rajasthan in this regard;

(c) it so, the time by which such status is likely to
be accorded; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) The
schemes for development and promotion of Handicrafts
sector being implemented by the Government in the
country including the state of Rajasthan are Baba Saheb
Ambedkar Hastship Vikas Yojana; Marketing Support and
Services; Design & Technology Up-gradation; Export
Promotion; Research & Development; Training & Extension
including Special Handicrafts Training Project; Bima
Yojana; Workshed and Credit Guarantee.

(b) and (c) No Sir, At present there is no proposal
to accord special status to Rajasthan in this regard;
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(d) As far as Handicraft sector is concerned the
Government does not accord special status to any State.
However, requirement of the sector is met through need
based interventions of developmental schemes.

[English]
Economic Empowerment of Women

3646. SHRIMATI JAYABEN B. THAKKAR: Will the
Minister of AGRO AND RURAL INDUSTRIES be pleased
to state the progress achieved in the economic
empowerment of women under the Trade Related
Entrepreneurship Assistance and Development of Women
(TREAD) Scheme in the country particularly in Gujarat
State, State-wise?

THE MINISTER OF SMALL SCALE INDUSTRIES
AND MINISTER OF AGRO AND RURAL INDUSTRIES
(SHRI MAHABIR PRASAD): The State-wise details of
Government of India (Gol) grant provided so far to the
Non-Government Organisations (NGOs) and Training
Institutions for capacity building and trade related training
activities respectively, alongwith the loans sanctioned by
the nodal bank, i.e., Canara Bank, for undertaking
entrepreneurial activities under the “Trade Related
Entrepreneurship Assistance and Development (TREAD)”
scheme are provided in the enclosed Statement.

In Gujarat, an amount of Rs. 2.98 lakh has been
sanctioned as Central grant to an NGO, namely, Sarpdad
Gram Vikas Mandal, Rajkot, for capacity building and
taking up of entrepreneurial activities of (approximately)
100 women entrepreneurs. Canara Bank has sanctioned
a loan of Rs. 6.65 lakh to Sarpdad Gram Vikas Mandal,
Rajkot for setting up the project for manufacture of ladies
garments.

Statement

Stateo-wise progress under the TREAD scheme

Sl.No. State Gol grant for training Loan sanctioned by Estimated no. of
activities and/or for nodal bank beneficiaries
capacity building for entrepreneurial
(Rs. lakh) activities (Rs. lakh)
1 2 3 4 5
1. Assam 10.60 — 275
2. Delhi 1.00 2.50 72
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1 2 3 4 5
3. Uttaranchal 10.00 - 144
4. West Bengal 5.00 26.82 235
5. Madhya Pradesh 5.00 —_ 100
6. Tamilnadu 14.73 62.46 640
7. Uttar Pradesh 10.00 — 200
8. Karnataka 10.00 50.00 19
9. Gujarat 2.98 6.65 100
Total 69.31 148.43 1785

Vacant Posts in Central Universities

3647. SHRI ADHIR CHOWDHURY: Will the Minister
of HUMAN RESOURCE DEVELOPMENT be pleased to
state:

(a) whether the Government is aware that a large
number of teachers posts are lying vacant in central
universities and colleges;

(b) if so, whether the Government proposes to fill up
these vacancies; and

(c) the time by which these posts are likely to be
filled up?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A.
FATMI): (a) to (c) The power to make appointment to
the teaching posts in a Central University vests in its
Executive Council, which acts on the recommendations
of Selection Committees constituted in terms of the
relevant statutory provisions. Since this isi a continuous
process, it would not be possible to indicate any time
frame by which the vacant posts of teachers will be filled
in. While the Government's role is limited to providing
the Visitor's nominees on the Selection Committee, the
Government, through the UGC, keeps reminding the
Central Universities to fill the vacant posts.

Terrorist Activities in Jammu & Kashmir

3648. SHRI UDAY SINGH: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether the Government is aware that a group
of militants killed some Hindus villagers in Doda and
Udhampur district of Jammu on May 1, 2006;

(b) if so, the details thereof;

(c) whether the State Government and Union
Govemment have failed to protect the lives and properties
of persons staying in J&K;

(d) if so, whether the Union Government has sought
a detailed report of incident from the State Government
in this regard; and -

(e) if so, the details thereof and compensation to be
paid to the affected families?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a)
and (b) Yes, Sir. As per the report of the State
Government of Jammu and Kashmir, in two separate
incidents, terrorists killed 32 persons and injured 10 others
in the Jammu region.

In the first incident on April 30, 2006 at Lalon Gala
Dhok, PS Basantgarh, Udhampur, 77 suspected Lashkar-
e Toiba (LeT) terrorists kidnapped and killed 13 persons
who had gone to graze their cattle. )

In the second incident, in the intervening night of
April 30/May 1, 2006, 12-13 suspected LeT terrorists at
village Kulhand, Doda killed 19 persons.besides injuring
10 others.
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(c) to (e) The Government in tandem with the State
Government, have adopted a multi-pronged approach, to
contain cross-border terrorismvinfiltration in Jammu and
Kashmir, which includes, inter-alia, strengthening of border
management and multi-tiered and multi-modal deployment
along International Border/Line of Control and near the
ever changing infiltration routes, construction of border
fencing, improved technology, weapons and equipment
for security forces, improved intelligence and operational
coordination and synergising intelligence flow to check
infiltration and pro-active action against the terrorists within
the State. The counter terrorism/infiltration efforts are
reviewed periodically at various levels in the State
Government (including the two Unified Headquarters
headed by the Chief Minister of Jammu and Kashmir)
and in the Central Government.

According to the report received from the State
Government of Jammu and Kashmir, ex-gratia/relief of
Rs. One lakh stands sanctioned and paid in favour of
the next of kins of the persons killed in Doda and
Udhampur terrorist attacks. Besides, one month's free
rations have also been sanctioned and distributed among
the families who have lost one or more members and
the families in which one or more members have been
injured.

FDI in Textile Sector

3649. SHRI D. VITTAL RAO: Will the Minister of
TEXTILES be pleased to state:

(a) the details on the FDI received in textiles sector
in India;
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(b) FDI targeted during each of the last three years
and received from each country;

(c) whether Flls are keen to invest in textile firms in
India particularly in bed linen and terry towels; and

(d) it so, the response of the Government thereto?

THE MINISTER OF STATE IN THE MINISTRY OF
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) and (b)
Government has been initiating policy measures to
facilitate India becoming a global textile hub; and the
industry has also started investing in modernization and
expansion of capacity along the entire value chain of
textile industry to exploit fully the opportunities available
in the quota free scenario. No specific target is fixed for
FDI. However, it has been the Government’s endeavour
to attract more and more FDI. The Government has
permitted Foreign Direct Investment (FDI)/Non-Resident
Indian (NRIYOverseas Corporate Bodies (OCB) investment
upto 100% under automatic route in the textile sector.

A statement showing flow FDI in the textile sector
country-wise during the last three years is enclosed.

(c) and (d) The Indian capital market is endowed
with strong regulatory framework which is conducive to
greater longer term Foreign Institutions Investors (Flis)
participation. The FIll base their investment decisions
having regard /miter-ala to the growth prospects of the
sector.

Statement

Country-wise FD/ inflow in the textile sector dunng the last three years.

(Amount in Rs. Crores)

Si.No. Country 2003-04 2004-05 2005-06 Total
Apr.-Mar. Apr.-Mar. Apr.-Feb. (Apr. 2003 to
Feb. 2006)
1 2 3 4 5 6
1. Australia 0.00 0.00 0.25 0.25
2. Belgium 0.01 0.00 0.01 0.02
3. Canada 1.36 0.00 0.00 1.36
4. Cayman Island 0.00 0.00 9.00 9.00
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1 2 3 4 5 6
5. Channel Island 0.00 0.00 1.25 1.25
6. Denmark 0.25 9.00 15.21 24.46
7. France 0.00 0.00 272 2.72
8. Germany 0.02 7.09 0.01 7.12
9. Hong Kong 0.52 4.95 4.67 10.14
10. lreland 0.20 0.00 0.00 0.20
1. Italy 0.39 0.28 24.61 25.28
12. Japan 0.00 0.00 118.26 118.26
13. Lebanon 0.01 0.00 0.00 0.01
14. Korea (South) 5.64 0.00 0.01 5.64
15. Luxembourg 13.21 0.00 24.75 37.96
16. Mauritius 0.00 88.25 56.36 143.61
17. NRI 0.00 74.96 0.10 75.06
18. Nepal 0.00 0.35 0.00 0.35
19. Netherlands 1.46 0.01 46.05 47.61
20. Singapore 0.00 0.88 0.00 0.88
21, South Africa 0.01 0.00 0.00 0.01
22. Sri Lanka 0.00 0.00 1.01 1.01
23. Sweden 5.00 3.50 0.00 8.50
24. Switzerland 5.70 1.67 0.1 7.48
25. Thailand 0.00 2.49 0.00 249
26. U.AE. 2.36 0.00 1.61 3.97
27. U.K. 1.27 0.08 8.01 9.36
28. US.A. 5.45 217 243 10.04
29. British Virginia 0.00 0.00 6.51 6.51
30. Unindicated Country 0.00 1.16 34.00 35.16
Grand Total 42.84 196.84 356.92 585.61

Source: Department of Industrial Policy & Promotion.



101 Written Answers

Banks In Nepal Helping ISI

3650. SHRI ARJUN SETHI: Will the Minister of
HOME AFFAIRS be pleased to state:

(a) whether the Government is aware that the banks
in Nepal are helping IS! of Pakistan in money transactions
to terrorists through their banks;

(b) it so, the details thereof, and

(c) the action taken/proposed to be taken by the
Govemment in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME_ AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a)
There are no recent inputs to suggest assistance/
facilitation by banks in Nepal to ISI of Pakistan for
transactions to terrorists.

(b) does not arise in view of (a) above.

(c) India and Nepal have bilateral mechanisms to
discuss security concerns and keep these under review.

[Translation/
Licences to Hawkers

3651. SHRI BHUVANESHWAR PRASAD MEHTA:
Will the Minister of HOME AFFAIRS be pleased to state:

(a) whether the five star hotels and road side hawkers
who were given licences by New Delhi Municipal Council
(NDMC) on the condition of sharing the revenue are
irregular in paying their revenue share;

(b) if so, the details thereof;

(c) the number of five star hotels and road side
hawkers who were provided land by the New Delhi
Municipal Council;

(d) the details of such five star hotels;

(e) whether such five star hotels have violated the
terms of licence and have established commercial
complexes adjacent to their five star hotels on NDMC
land, and

(f) if so, the details thereof?
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THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI S. REGUPATHY): (a) and (b)
New Dethi Municipal Council has licensed land on revenue
sharing basis to two five-star hotels, namely, M/s. C.J.
International Hotels Limited (Hotel Le Meridian) and M/s.
Taj Hotels Limited (Hotel Taj Mansingh). There has been
some dispute in regard to payment of licence fee to New
Delhi Municipal Council by M/s. C.J. Intemational Hotels
Limited. As far as road side hawkers are concemed,
there is no policy of New Delhi Municipal Council to
share revenue with them.

(c) and (d) New Delhi Municipal Council has provided
land to the following four five star hotels:

(i) M/s. C.J. International Hotels Limited (Hotel Le
Meridian);

(i) M/s. Taj Hotels Limited (Hotel Taj Mansingh);
(i) M/s. Bharat Hotels Limited (Bharat Hotel); and

(iv) M/s. Sunair Hotels Limited (Sunair Hotel).
No fixed site is permitted for hawksrs.

(e) and (f) There has been a dispute between New
Delhi Municipal Council and M/s. C.J. Intemnational Hotels
Limited about violation of terms of licence relating to
payment of licence fee. However, as per court order,
M/s. C.J. International Hotels Limited is making payment
of Rs. 1 crore per month to New Delhi Municipal Council.
No violation has been observed in the other cases.

Population of SC/ST

3652. SHRI PUNNU LAL MOHALE: Will the Minister
of HOME AFFAIRS be pleased to state:

(a) whether the population of SCs/STs in Chhattisgarh
is stated to have decreased as per census 2001, as
compared to that depicted in the census of 1991;

(b) if so, the basis and the details thereof;

(c) whether the Government is likely to conduct
census for a second time;

(d) if so, the time by which it is likely to be
conducted;

(e) whether two Lok Sabha seats and five Legislative
Assembly seats reserved for SCs/STs have been declared
as general category seats;
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(f) if so, the reasons therefor; and

(o) steps proposed to be taken to dereserve these
seats?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI MANIKRAO HODLYA GAVIT):
(a) and (b) No, Sir. The total population of Scheduled
Castes (SCs) in Chhattisgarh has in fact increased from
2,148,358 in 1991 to 2,418,722 in 2001. The population
of Scheduled Tribes (STs) has increased from 5,717,124
in 1991 to 6,616,598 in 2001 in the State.

(c) and (d) Do not arise.

(e) to (g) The State of Chhattisgarh has been carved
out from the undivided State of Madhya Pradesh which
had a total of 75 seats reserved for STs in the Legislative
Assembly. After the reoganization of States, 41 of these
ST seats were included in the territory of Madhya Pradesh
and 34 in Chhattisgarh. In the present delimitation
exercise, which Is being done based on population figures
of Census 2001, the number of SCs/STs seats are to be
determined in proportion to their population in the State.
As per the draft notification issued by the Delimitation
Commission, Chhatisgarh will have a reduction of 5 ST
gseats in the Legislative Assembly. There is no change
proposed in respect of seats reserved for SCs.

In the Lok Sabha, for the same reason, there is a
proposed reduction of one SC seat and one ST seat in
the State of Chhattisgarh. The Delimitation Commission
has reportedly received representations against the
proposed reduction of one ST seat. The Commission
would be deliberating on this with the Associate Members
and the State Election Commissioner of Chhattisgarh
before the final decision is notified in this regard.
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[English]
Funds under Centrally Sponsored Schemes

3653. SHRI GANESH PRASAD SINGH:
SHRI JASWANT SINGH BISHNOI:
SHRI RAM KRIPAL YADAV:

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) the amount provided to State Governments
particularty Bihar and Rajasthan under various schemes
of the Human Resource Development during each of the
last five years, State-wise, year-wise and Scheme-wise;

(b) whether the amount was utilised by the State
Government for the purpose for which it was provided;
and

(c) it so, the extent thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRI M.AA.
FATMI): (a) to (c) A statement giving details of the amount
provided to the State/UT Govemments including Bihar
and Rajasthan under various schemes of the Ministry of
Human Resource Development (Departments of
Elementary Education and Literacy and Secondary and
Higher Education) During the years 2000-01 to 2004-05
is enclosed.

Fresh grants are generally released only after
receiving the Utilization Certificates in respect of grants
released during the preceding year.

Statement

Releases to States/UTs under Centrally Sponsored Schemes duning 2000-2001 (Plan)

(Rs. in lakhs)
Name of the States/UTs. SSA 0B NFE NGOsfor TE. DPEP Mahla Lok VE  ScEd EdTech. EnvEd. IEDC Class
NFE Samakhya Jumbish
1 2 3 4 5 6 7 8 9 10 " 12 13 14 15 16
1 Andhra Pradesh 63.30 775160 270555 64146 78945 770000 17000 000 000 000 14917 000 000 0.0
2 Arunachal Pradesh 432 1564 060 000 3085 000 000 000 000 4698 000 000 399 000




105 Wittten Answers VAISAKHA 26, 1928 (Saxa) o Questions 106
1 2 3 4 5 6 7 8 9 10 1" 12 13 1L 15 16
3. Asam 7400 230679 77034 S350 33114 358400 000 000 2857 000 000 082 142 000
4 Bhw 23059 000 167722 40823 000 35000 000 000 000 000 9682 58 000 000
5. Chhatlisgarh 000 000 450 000 000 50000 000 000 000 000 000 000 000 000
6.  Goa 000 000 000 000 4116 000 000 000 1000 000 171 000 000 837
7. Guant 505000 000 383.79 8542 111468 225000 20900 000 000 000 11902 3084 33762 0.0
8.  Haryana 6950 000 000 4072 43950 350000 000 000 9428 000 000 000 2124 000
9. Himachal Pradesh 000 000 000 3361 71790 160000 150 000 000 000 000 000 000 6870
10. Jammu and Kashmir 4808 000 6380 1879 54100 000 000 000 91655 14445 000 000 000 000
1" Jharkhand 3843 000 000 000 000 000 000 000 000 000 000 000 000 000
12 Kamataka 24151 1276285 000 6149 131614 790000 21000 000 26325 000 7182 000 22631 1554
13. Kerala 11296 000 000 000 65995 320000 1500 000 136222 000 2000 000 26731 0.00
14, Madhya Pradesh 181.50 9048.93 104963 21186 1582.79 1350000 000 000 46780 000 000 134 3187 0.00
15. Maharashtra 000 000 000 12909 83855 420000 000 000 000 17045 25450 076 4455 7579
16. Manipur 2716 000 25913 5207 8375 000 000 000 9632 000 000 381 000 000
17. Meghalaya 6804 000 2495 000 20850 000 000 000 000 000 000 000 000 0.00
18. Mizoram 11482 1315 1830 000 7061 000 000 000 000 000 000 000 2241 62
18. Nagaland 3437 000 000 138 1315 080 000 000 000 000 1620 050 000 16.60
20. Orissa 24807 000 1166.75 118647 56045 330000 000 000 000 81000 23992 262 802 000
21. Punjab 9100 178411 1550 000 56172 000 000 000 000 62680 000 000 000 000
Rajasthan 000 1584.80 119705  0.00 141143 150000 000 187000 000 000 000 000 15444 0.00
Sikkim 1400 000 000 000 67.00 0(;0 000 000 000 000 000 000 000 000
2. Tamil Nadu 31800 20940 6283 25829 169555 320000 000 000 000 000 000 4861 20607 0.0
25. Tripura 1650 24885 500 790 3400 000 000 000 000 10116 345 0989 000 1854
.26. Uttar Pradesh 34250 625643 231200 262.12 215396 2200000 26500 000 80896 000 11284 9306 98 000
21. Uttaranchal 000 000 000 000 000 000 000 000 000 000 000 000 000 000
West Bengal 13200 143024 000 19569 69026 356200 000 000 000 000 000 000 272 000
Andaman and Nicobar islands 000 000 000 000 25 000 000 000 000 000 000 000 1543 0.00
Chandigarh 000 000 072 291 000 000 000 000 2200 000 000 000 000 000
3. Dadra and Nagar Haveli 800 000 106 474 000 000 000 000 000 000 000 000 000 000




107 Winttenr Answers

fo Questions 108

1 2 3 4 5 6 7 8 9 10 1" ’ 19 14 15 16
R, Daman and Diu 000 000 000 000 000 000 000 000 000 000 000 000 017 160
3B Dehi 000 000 000 7774 53144 000 000 000 000 000 000 373 6129 000
3. Lakshadweep 000 000 000 000 000 000 000 000 000 000 000 000 000 000
3. Pondichemy 000 %2 000 000 3827 000 000 000 000 000 000 000 369 000

Tolal (Stateg/UTs) 755668 4369622 1172872 373448 1664471 8400600 B60.50 18700 407195 189984 108545 19293 149061 42438

Total Approved Outlay  35000.00 4000000 30000.00 21953.00 9690000 100000 561000 350000 210000 160000 30000 1500.00 3000.00
Legends:

SSA: Sarva Shiksha Abhiyan
OB: Operation Blackboard

NFE: Non-Formal Education VE: Vocational Education
NGO: Non-Governmental Organisation Sc.ED: Science Education

TE: Teacher Education

Ed.Tech.: Education Technology

DPEP: District Primary Education Programme Env.Ed.: Environmental Education

IEDC: Integrated Education for disabled Children
Class: Computer Literacy & Studies in Schools

Releases to States/Uts Under Centrally Sponsored Schemes auning 2000-2001 (Plan)

Name of the States/UTs.
campaigns  vidys-  Education Agencies  Education

Yoga  Literacy Shramk Confnuing Voluntary Madarssa AIPEBM  App. of Dev. of  National Schitosty. Schi.For  Total

Hindi  Sanesk. Schl  from Non-H Tel. Chim  CSS

§0R  poeth for AE Tehr Spk. States
1 2 17 18 9 2 2 2 B U 5 % 3 P
1. Andhra Pradesh 000 2500 17725 38000 4472 1542 000 000 3999 000 000 3780 2069050
2 Aunachal Pradesh 000 000 000 000 000 000 000 4850 000 000 000 000  280.88
3. Assam 000 9462 2100 1000 4052 000 000 53840 227 000 000 000 786630
4 Bier 000 21128 7725 1250, 1189% 000 000 000 053 000 000 000 60
5. Chhattisgarh 0.00 000 1000 000 000 000 000 000 000 000 000 000 514.50
6. Goa 000 000 000 000 000 000 000 000 009 000 000 012 1367
7. Gujarat 000 000 9461 87904 2025 000 000 000 395 000 178 000  10599.01
8. Haryana 000 2006 4075 750 3536 000 4590 000 158 000 000 000  4316.39
9. Himachal Pradesh 000 000 000 3435 255 000 000 000 11639 000 000 000 249595
0. Jammu and Kashmir 000 000 2600 000 4713 000 000 000 000 000 000 000 180580
1. Jharkhand 000 3500 2000 000 000 000 000 000 000 000 000 000 9343
2. Kamataka 000 000 13200 236723 3800 5112 3832 000 3000 000 135 000 2588643
13. Kerala 0.00 000 6900 60625 3100 1512 000 000 3463 000 562 000 6399.08
14, Madhya Pradesh 000 9865 14520 1250 8675 22096 2036 000 7603 000 000 000 2673%.17
15.  Maharashira 000 9080 13800 1250 7571 000 000 000 1156 000 732 000 604958
16. Manipur 0.00 000 000 000 261 000 000 10000 203 000 000 ‘o.oo 628.88
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1 2 17 18 19 2 2 2 3 A4 -] % a 2 3
17. Meghalaya 0.00 000 000 750 1800 000 000 000 000 000 000 000 3269
18. Mizoram 0.00 000 000 5340 000 000 000 28809 000 000 000 0.00 me
19. Nagaland 0.00 000 000 000 000 000 000 000 000 000 000 000 201.20
2. Orissa 000 4500 9800 1250 4678 9408 000 000 000 000 000 000 788886
21 Punjab 000 1083 2000 1000 3593 000 000 000 010 000 077 000 3170.7
2. Rajasthan 000 2500 11600 23390 4500 000 000 000 5263 000 000 000 819025
2. Sikkim 0.00 000 000 000 000 000 000 000 09 000 000 000 81.19
24, Tamil Nedu 000 3800 11500 1250 4900 000 000 0,00 2082 000 366 000 623573
2. Tripura 1.01 000 000 750 2300 000 000 000 657 05 017 000 47520
2. Uttlar Pradesh 000 35387 29508 14814 7575 26460 137117 000 1428 641 000 0,00 3713855
2]. Uttaranchal 000 1831 000 000 4071 000 000 000 000 000 000 0.00 59.02
28. West Bengal 000 2500 6625 57315 4375 000 19425 000 2683 2000 228 000 696442
2. Andaman and Nicobar Islands 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 17983
0. Chandigarh 0.00 000 2600 000 000 015 000 000 000 000 000 0.00 51.78
31. Dadra and Nagar Haveli 0.00 000 000 000 000 000 000 000 000 000 000 000 1380
32, Daman and Diu 0.00 000 000 000 000 000 000 000 000 005 000 015 197
3. Delhi 0.00 000 2425 2000 14257 0,00 000 000 12125 000 000 0.09 962.38
. Lakshadweep 0.00 000 000 000 000 000 000 000 000 005 004 000 0.04
3. Pondicherry 0.00 000 000 000 000 000 000 000 008 005 000 000 110.16

Total (States/UTs) 101 1089.42 171162 543838 1100.00 661.15 167000 97499 56232 27.02 2299 3825 193459.62

Total Approved Outlay 30.00 1000.00 1700.00 5500.00 1400.00 120000 1800.00 975.00 1400.00 200.00 0 4000 257708.00
Legends:

AE: Aduit Education
AIPEBM: Area Intensive Programme for Educationally Backward Minorities
@included under Col. 26 & Col. 28

Releases to States/UTs Under Centrally Sponsored Schemes duning 2001-2002 (Plan)

(Rs. in lakhs)
Name of the States/UTs. SSA 0B EGSA TE DPEP Mehia Lok  VE  ScEd EdTech EwEd IEDC  Clss
AEE Samakiya  Jumbish
1 2 3 4 5 6 78 9 0 01N 12 1 1" 15
1. Andhra Pradesh 28467 566800 99200 145625 570000 16500 000 000 028 000 012 1119 70059

2. Arunachal Pradesh 28114 10434 000 1728 000 000 000 000 000 000 000 000 0.00
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1 2 3 4 5 6 7 8 9 10 1 12 13 " 15
3. Assam 7317 152325 000 89951 470000 000 000 000 480 000 2286 48 0.00
4 Bihar 2064.92 000 000 000 450000 000 000 000 1080 000 814 1254 0.00
5. Chhattisgarh 409.20 000 000 000 32000 000 000 000 4500 000 000 3758 250.00
6.  Goa 000 000 000 4507 000 000 000 000 000 049 000 137 125.00
7. Guarat 2086.11 000 000 111310 145000 8000 000 190272 42448 000 6686 554.64 750.00
8.  Haryana 365.02 000 000 59882 774600 000 000 21210 10321 000 000 2654 250.00
9.  Himachal Pradesh 75244 000 000 73799 170000 000 000 000 23458 000 000 000 250.00
10. Jammu and Kashmir 154.74 000 16972 000 000 000 000 000 000 000 000 0.00 0.00
1" Jharkhand 672.63 000 15170 000 220000 000 000 000 000 000 000 3.33 0.00
12 Kamataka 260405 1311397 000 129274 585000 16000 000 000 575 000 000 31048 360.47
13. Kerala 1081.23 000 000 63700 220000 4000 000 000 000 000 000 153.96 0.00
4. Madhya Pradesh 289096 6561.57 308348 153523 1500000 000 000 3180 300 000 298 3V 975.00
15. Maharashtra 4818.41 000 27172 30190 540000 000 000 000 82500 000 209 468 450.00
16. Manipur 109.93 000 000 40800 000 000 000 000 5400 000 18 000 126.00
17. Meghalaya 857.59 000 000 000 000 000 000 000 000 000 000 000 147.50
18. Mizoram 4325 10585 000 3062 000 000 000 000 000 084 000 1367 100.00
19, Nagaland 76.5 000 000 1925 000 000 000 000 000 000 650 31.31 0.00
2. Orissa 317657 106092 122988 114639 550000 000 000 28483 000 000 731 14837 0.00
21 Punjab 5709.33 152500 100.00 47611 000 000 000 31300 000 000 000 000 498.75
2. Rajasthan 32035 211636 000 112895 900000 000 500000 000 000 000 000 ﬁ).OO 0.00
A Sikkim 100.05 000 000 7150 000 000 000 300 000 000 000 000 85.30
2, Tamil Nadu 206093 295050 000 102740 428800 000 000 000 1500 000 2331 230.39 500.00
. Trpura 49157 30080 000 9750 000 000 000 000 000 000 100 1581 125.00
2. Uttar Pradesh 766333 890282 79.00 2022.73 3480000 30800 000 90745 123 000 13136 4098 750.00
21. Uttaranchal 121976 2566.34 4543 28054 180000 000 000 000 000 000 000 000 0.00
28. West Bengal 1618.79  3310.51 000 17377 420000 000 000 000 913 000 463 4518 557.38
2. Andaman and Nicobar islands 12.68 000 000 000 000 000 000 000 000 000 000 1481 0.00
Chandigarh 0.00 000 000 000 000 000 000 000 000 000 000 000 0.00
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1 2 3 4 5 6 7 8 9 10 1" 12 13 14 15

31 Dadra and Nagar Havel 0.00 000 000 000 000 000 000 000 000 000 000 000 35.00

2. Daman and Diu 12.00 000 000 000 000 000 000 000 000 000 000 019 0.00
3. Dethi 0.00 000 000 46292 000 000 000 000 937 000 364 101.34 160
34, Lakshadweep 12.68 000 000 431 000 000 000 000 000 000 000 000 0.00
3%. Pondicherry 4837 3817 000 3707 000 000 000 2500 000 000 000 449 0.00
Total (States/UTs) 49849.06 49757.50 6122.96 16196.20119234.00 76300 500000 3680.00 174563  1.33 256.08 213141 7036.59
Total Approved Outiay ~ 50000.00 52000.00 40000.00 22000.00110000.00 1100.00 5900.00 4270.00 1800.00 1370.00 260.00 214000  8450.00
Legends:
SSA: Sarva Shiksha Abhiyan TE: Teacher Education Ed.Tech.: Education Technology
0B: Operation Blackboard DPEP: District Primary Education Programme  Env.Ed.. Environmental Education
EGS & AIE: Edn. Guarantee Scheme VE: Vocational Education IEDC. Integrated Education for Disabled Children
& Altemative Innovative Education Sc.Ed: Science Education Class: Computer Literacy & Studies in Schools
Releases to StatesUTs Under Centrally Sponsored Schemes during 2001-2002 (FPlan)
Name of the StatesUTs. Yoga Literacy Jan Contnuing Suppot Madamssa AIPEBM App. of App. of Dev. of National Schi. For Total
campaigns Shikshan Education to NGO's Education Hindi Tecty Umu Sk Schi T Chm.  CSS
& OR  Sansthan for AE Tetw
1 2 16 17 18 19 2 2 2 2 4 % % r . ]
1. Andhra Pradesh 000 000 26728 52728 27316 1251 30000 000 000 3555 000 000 1828391
2. Annachal Pradesh 0.00 000 000 000 000 000 000 15187 000 000 000 000 554.63
3 Assam 000 2269 2320 1000 5044 000 000 000 000 355 000 000 10749.71
4. Bihar 000 57010 5022 47773 16589 000 000 000 000 000 000 000  6760.34
5. Chhattisgarh 000 6015 2267 000 000 000 000 000 000 000 000 000 402460
6. Goa 0.00 000 1650 000 000 000 000 000 000 009 000 000 188.82
7. Gujarat 0.00 000 13876 23094 2000 000 000 000 000 33700 000 000 917361
8. Haryana 000 2580 4883 760 3%.12 000 25000 000 0.0 000 0.00 i 9670.05
9. Himachal Pradesh 0.00 000 000 10750 3707 000 000 000 000 000 000 000 381958
10. Jammu and Kashmir 0.00 000 1509 000 69.24 000 000 000 000 000 0.0 0.00 408.79
1" Jharkhand 000 11943 6916 000 000 000 000 000 000 000 0.00 0.00 21625
12 Kamataka 1.2 000 16953 62882 4030 000 5572 37835 000 4294 000 000 26214.32
13 Kerala 0.00 000 11073 62375 4088 000 000 000 000 6646 000 000 495401

14, Madhya Pradesh 500 7538 21381 1250 10098 14718 3000 000 000 17966 000 000 3118248
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1 2 16 Ly 18 19 2 2 2 <] A % % 2 8

15. Maharashtra 000 76.18 19669 174267 10946 000 40000 000 000 2208 000 (000 14620.88
16. Manipur 167 000 000 75 000 000 000 13362 000 000 000 000 842.58
17. Meghalsya 0.00 000 000 75 2638 000 000 000 000 020 000 004 10385.21
18. Mizoram 0.00 000 1300 11880 000 000 000 33%16 000 000 000 000 1161.50
19, Nagaland 0.00 000 000 000 000 000 000 000 000 000 000 000 300.96
2. Orissa 000 15598 14097 58583 4314 000 000 000 000 3000 000 000 1351018
21, Punjab 0.00 000 222 1000 2700 000 000 000 000 074 000 000 868213
2. Rajasthan 000 4063 16236 41250 4% 000 11271 000 000 25720 000 000 18623.98
2. Sikkim 0.00 000 000 000 000 000 000 000 000 7257 000 000 e
24 Tamil Nadu 000 18.00 15306 1911.38 5518 000 77.31 000 000 225 000 000 142171
2. Tripura 0.00 000 000 38305 3800 3853 000 000 000 088 080 0.00 1483.14
2. Uttar Pradesh 000 673.09 51159 81590 11359 037 7860 000 10000 000 000 000 57900.04
27. Uttaranchal 000 4447 1600 23711 6514 000 000 000 000 000 000 000 6274
i} West Bengal 1753 11810 9637 65084 M2 140 2245 000 000 2289 124 000 1108846

2, Andaman and Nicobar Islands 0.00 000 000 000 000 000 000 000 000 000 000 0.0 2749
. Chandigarh 0.00 000 2688 2199 600 03 000 000 000 1068 182 0.0 67.83

3. Dadra and Nagar Haveli 0.00 000 000 000 000 072 000 000 000 000 000 0.00 .12

2. Daman and Diu 0.00 000 000 000 000 000 000 000 000 000 008 02 1248
3. Delhi 0.00 000 2500 000 968 000 000 000 000 000 000 009 700.85
. Lakshadweep 0.00 000 000 000 000 000 000 000 000 000 000 000 431
3. Pondicherry 0.00 000 000 3192 000 000 000 000 000 013 000 0T 185.86

Total (States/UTs) 2540 200000 2500.00 9563.01 150000 201.07 1528.84 1000.00 100.00 111698 404 217 281315.34

Total Approved Outiay 30.00 2700.00 2500.00 10850.00 1500.00 1050.00 2000.00 1000.00 100.00 105000 200.00 100.00 322370.00

Legends:

OR: Operation Restoration

AE: Adult Education

AIPEBM: Area Intensive Programme for Educationally Backward Minorities
Schi. for Tal. Chirn: Scholarship for Talented Children



117

Whitten Answers

Refeases to States/UTs Under Centrally Sponsored Schemes dunng 2002-03 (Plan)

VAISAKHA 26, 1928 (Saka)

in the Departrment of Eflernentary Educalion and Literacy

to Questions 118

(Rs. in lakhe)
Name of the States/UTs. SSA 8 TE  DPEP Mahla Lok  Shishe Lderay Jen  Contiuing Suppor
Samakhya Jumbish  Karmi campaigns Shikshan Educaion to NGO's
4OR  Sansthan for AE
n 2 3 4 5 8 7 8 s 10 1 12 13
1. Andva Pradesh 822610 000 1900 165000 000 000 000 000 000 000 000
2. Aunachal Pradesh 41200 000 622 000 000 000 000 000 000 000 000
3 Assam 1017592 80531 67253 540100 000 000 000 000 000 000 000
4 Bihar 497 000 31950 640000 000 000 000 000 000 000 000
5. Chhatisgam B3 2785 000 20000 000 000 000 000 000 000 000
6 Goa 000 000 4764 000 000 000 000 000 000 000 000
7. Gujast 400430 000 196104 466600 000 000 000 000 000 000 00
8 Hayena 7687 000 96188 350000 000 000 000 000 000 000 000
9. Himachal Pradesh 71762 000 79748 180000 000 000 000 000 000 000 000
0. Jammu and Kashmir }4885 000 5000 000 000 000 000 000 000 000 000
1, Jhakhand 24432 000 000 410000 000 000 000 000 000 000 000
12 Kamataka 827046 000 143734 435000 000 000 000 000 000 000 000
13 Keraa 25076 000 61774 125000 000 000 000 000 000 000 000
14, Madvya Pradesh MO0 000 115705 1310000 000 000 000 000 000 000 000
5. Maharashira 1100000 000 25730 94800 000 000 000 000 000 000 000
6. Manipur 000 000 98 000 000 000 000 000 000 00 000
7. Meghalaya M 000 1849 000 000 000 00 000 000 000 000
18, Mizoram w0320 83306 16602 000 000 000 000 000 00 00 000
18, Nagaland 7328 000 24317 000 000 000 000 000 000 000 000
2. Orissa 2415 1138 58402 TH000 000 000 000 000 000 000 000
21 Punjab 436800 000 68300 000 000 000 000 000 000 000 000
2. Rajasthan 99550 000 125939 1130000 000 000 000 000 000 000 000
2. Sikim @514 000 660 000 000 000 000 000 000 000 000
2. Tamil Nadu 135690 000 17318 201300 000 000 000 000 000 000 000
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1 2 3 4 6 6 7 8 9 10 11 12 13
2. Trpum 1162.18 000 4000 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00
2. Utter Pradesh 20245.40 0.00 196527 23900.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00
21, Utlaranchal 2067.69 0.00 0.00 2000.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00
2. Woest Bengal 10867.61 000 9801 785000 0.00 0.00 0.00 0.00 0.00 0.00 0.00
29.  Andaman and Nicobar islands  0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00
2.  Chandigarh 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00
31.  Dadra and Nagar Havel 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00
2. Daman and D 12.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00
3. Dehi 161.27 000 48857 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00
M. Lakshadweep 19.98 000  50.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00
3.  Pondichermry 116.46 000 5858 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00
3.  NGO's/Other agencies etc.  1046.68 000 6397 82500 75200 6000.00 150200 2457.00 2332.00 13303.00 2203.00
Total (States/UTs) 156876.00  4428.34 16260.00 128705.00  752.00 600000 150200 2457.00 233200 13303.00 2203.00
Legends:
SSA: Sarva Shiksha Abhiyan DPEP: District Primary Education Programme
0B: Operation Blackboard TE: Teacher Education
Reloases to States/UTs Under Centrally Sponsored Schemes auring 2002-03 (Plan)
in the Departrment of Secondary and Higher Education
(Rs. in lakh)
Name of the States/UTs. VE Quaity ICT. IEDC AIMMP App. of Dev. of National Total
Impvmat. in Lang. SK. Scholarship Css
in Schis Schools Teach. Scheme Both Depits.
1 2 14 15 16 17 18 19 2 a 2
1. Andhra Pradesh 0.00 0.00 0.00 63.32 968.51 1473 2151 0.00 25818.17
2. Annachal Pradesh 0.00 0.00 0.00 0.00 0.00 172.19 0.00 0.00 1646.39
3 Assam 0.00 584.59 0.00 0.00 0.00 276.20 270 0.00 1791825
4 Bihar 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 148447
5. Chhattisgarh 0.00 108.60 250.00 0.00 0.00 0.00 0.00 0.00 9476.92
6. Goa 0.00 0.00 125.00 0.00 0.00 0.00 0.00 0.00 17264
7. Gujarat 467.58 0.00 0.00 798.15 0.00 0.00 0.00 0.\00 21899.17
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1 2 " 15 16 17 18 19 2 2 2
8. Haryana 329.00 0.00 39.30 30.33 0.00 0.00 1.08 042 7597.88
9. Hmachal Pradesh 0.00 0.00 0.00 0.00 0.00 0.00 155.42 0.00 47082
10.  Jammu and Kashmir 0.00 0.00 0.00 0.00 0.00 0.00 203 0.00 2000.88
1. Jharkhand 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 T344.32
12.  Kamataka 0.00 500.00 0.00 517.02 0.00 167.04 8N 0.00 15866.57
13, Kerala 0.00 0.00 0.00 KICNK] 0.00 95.46 5.96 0.00 4596.67
14. Madhya Pradesh 0.00 0.00 0.00 571.12 205.98 0.00 751.97 0.00 26809.22
15.  Maharashina 0.00 0.00 0.00 140.50 0.00 0.00 1452 0.00 20560.32
16.  Manipur 0.00 0.00 0.00 129.15 0.00 28.44 0.00 0.00 47643
7. Meghalaya 0.00 0.00 0.00 1.73 0.00 0.00 0.00 0.00 906.59
18.  Mizoram 0.00 0.00 0.00 33.58 0.00 165.92 0.00 0.00 210187
19.  Nagaland 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 121645
2. Origsa 0.00 0.00 0.00 51.56 0.00 0.00 17.90 0.00 10178.01
21, Punjab 0.00 0.00 0.00 0.00 0.00 0.00 0.00 10.00 5767.00
2. Rajasthan 0.00 0.00 0.00 33.66 0.00 0.00 1053 12.39 22611.55
23, Sikkim 291.48 0.00 72.50 12.35 0.00 0.00 0.00 0.00 808.16
24, Tamil Nadu 0.00 0.00 72.66 0.00 0.00 0.00 “u2 0.00 17390.87
2. Tipur 0.00 0.00 0.00 820 4572 0.00 6.89 0.04 1263.03
2. Uttar Pradesh 376.00 0.00 0.00 0.00 1624.37 0.00 16.78 000 48126.82
27. Uttaranchal 0.00 270.00 0.00 0.00 0.00 0.00 0.00 0.00 4337.68
28 West Bengal 0.00 0.00 469,84 4761 0.00 0.00 2882 0.00 19356.80
8. Andaman and Nicober lslands  0.00 0.00 0.00 16.49 0.00 0.00 0.00 0.00 1649
3. Chandigarh 0.00 0.00 0.00 U 0.00 0.00 10.00 0.00 13.34
3. Dadra and Nagar Haveli 0.00 10.18 0.00 0.00 0.00 0.00 0.00 0.00 10.18
2 Daman and D 0.00 0.00 0.00 0.17 0.00 0.00 0.00 0.23 1240
k< Dehi 0.00 0.00 0.00 0.00 0.00 0.00 1.57 0.10 831.51
34.  Lakshadweep 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 69.98
3 Pondicherry 0.00 0.00 0.00 0.00 0.00 0.00 0.00 051 175.56
% NGO's/Other agencies etc. 2494 406.83 1422.70 549.40 0.00 0.00 0.00 0.00 32888.32
Total (States/UTs) 1488.00 1880.00 2452.00 3384 41 284458 1139.96 112,62 860 917262
Legends:
AIMMP: Area intensive and Madrasa Modemization Programme | E D C: Integrated Education for Disabled Children
VE: Vocational Education App. of Lang. Teach: Appointment of Language Teachers

I.C.T.: Information Communication Technologies Dev. of Skt.: Development of Sanskrit.
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Relsasss fo States/UTs Under Centrally Sponsorsd Schemes during 2004-05 (Pian)
in the Depantment of Eiementary Education and Literacy
(Rs. in lakhs)
‘Name of the States/UTs. SSA TE.  DPEP  Mshia Lok  Shksha Lieray  Jan  Coinuing  Support
Samakhya  Jumbish Karmi  campaigns Shikshan  Education to NGO's
L0R  Senstwn for AE

1 2 3 4 5 6 7 8 9 10 1 12
1. Andbra Pradesh 988441 193336 900000 000 000 000 000 000 0000 000
2. Aunachel Pradesh 6753 905 000 000 000 000 000 000 000 000
3 Asam 1219043 5320 000 000 000 000 000 000 000 000
4 Bier 1961575 000 1283300 000 000 000 000 000 000 000
5. Chhatisgath 658902 95073 000 000 000 000 000 000 000 000
6  Goa 000 5364 000 000 000 000 000 000 00 000
7 Guent 1166013 49420 288878 000 000 000 000 000 000 000
8 Hayme 680555 32608 78100 000 €00 000 000 000 000 000
9. Himachal Pradesh 546217 63169 218582 000 000 000 000 000 000 000
0. Jammu and Kashmir 52662 200 000 000 000 000 000 000 00 00
1. Jdwkhand 11474.31 000 715000 000 000 000 000 000 000 000
2. Kamataka 1042667 102149 000 000 000 000 000 0006 000 000
13 Korala 496600 37445 31200 000 000 000 0.00 000 000 000
. Madya Pradesh 29791 106420 000 000 000 000 000 000 000 000
5. Maharashta 2062667 104913 000 000 000 000 000 000 000 000
6. Manpw 50000 12114 000 000 000 000 000 00 000 000
1. Meghsiaya @577 22000 000 000 000 000 000 000 000 000
8. Mzoram 118237 3020 000 000 000 000 000 000 000 000
1. Nagaland 000 28591 000 000 000 000 000 000 000 000
2. Orssa 145327 24003 613817 0.00 000 000 000 000 000 000
2. Pujab 49249 58925 000 000 000 000 000 000 000 0%
Rajasthan 1562700 99354 1850000 000 000 000 000 000 000 000
Sikkim 27 64 00 000 000 000 000 000 L
4 Temi Nadu 1060584 54818 000 000 0.0 000 000 000 0.00 000
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1 2 3 4 5 6 1 8 9 10 " 12
2. Tripura 27152.3% 144.11 0.00 0.00 0.00 0.00 0.00 000 - 000 0.00
2. Uttar Pradesh 3404330 166104  11960.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00
27, Utiaranchal 362202 /1.2 115200 0.00 0.00 0.00 0.00 0.00 0.00 0.00
28. West Bengal 16748.23 6250  8140.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00
2. Andaman and Nicobar 283.98 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00
Islands
30. Chandigarh 2454 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00
31. Dadra and Nagar Havel 4742 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00
32 Daman and Div 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00
KkH Deihi 1959.62 371.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00
. Lakshadweep 28.31 20.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00
3. Pondicherry 141.06 52.30 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00
‘3. NGO'&/Other agencies etc.  3391.69 KYRK] 26542 43500 1250000 100000 250000 258597 14449.77  2450.00
Total (States/UTs) 2732%0.00 1500000 79313.89 43500 1250000 100000 250000 258597 14448.77  2450.00
Legends:
SSA: Sarva Shiksha Abhiyan
TE: Teacher Education
DPEP: District Primary Education Programme
Releases to States/UTs Under Centrally Sponsored Schemes dunng 2003-04 (Plan)
in the Dspartment of Secondary and Higher Education
(Rs. in lakhs)
Name of the States/UTs. VE Qualty IEDC ICT Access  AIMMP App. of Dev. of  National Total
Improvement in with Lang. Sk, Scholershp  CSS
in Schools Schis.  Equty Teach, Scheme  Both Depts.
1 2 13 14 1§ 16 17 18 19 20 21 2
1. Andha Pradesh 0.00 0.00 1447 150.0 A7 102604 92.52 0.00 0.00 22378.51
2 Arunachal Pradesh 0.00 0.00 0.00 0.00 0.00 0.00 128.93 0.00 0.00 894.84
3 Assam 0.00 0.00 20.78 0.00 26.09 0.00 0.00 243 000 1283293
4 Bihar 0.00 0.00 0.00 103.00 10.00 7.92 0.00 0.00 0.00 32.‘)41.87u
5. Chhattisgarh 0.00 0.00 2124 0.00 0.00 0.00 0.00 0.00 000  7560.99
6. Goa 0.00 1.92 391 0.00 0.00 0.00 0.00 0.33 0.00 59.80
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MAY 16, 2008 to Questions 128

1 2 13 i1 15 16 17 18 19 20 21 2
7. Gujarst 0.00 0.00 930.90 120.00 9.81 0.00 0.00 540 000 16109.31
8 Haryana 0.00 0.00 20347 0.00 467 996.62 0.00 an 098  9194.07
9. Himachal Pradesh 27.90 0.00 0.00 0.00 0.00 0.00 0.00 121.44 000 646172
10.  Jammu and Kashmir 0.00 0.00 0.00 0.00 0.00 61.68 0.00 0.00 000 540830
1. Jharkhand 0.00 0.00 KX 0.00 16.40 0.00 0.00 0.00 0.00 16644.04
12 Kamataka 0.00 0.00 541.48 0.00 67.70 0.00 252.95 102.35 000 1241264
13 Kerala 4120 48.60 316.81 47.00 0.00 0.00 0.00 730.50 000 734256
4. Madhya Pradesh 0.00 0.00 815.21 0.00 9.00 0.00 0.00 358 000 37129.80
15.  Mahanashie 0.00 0.00 98.04 150.00 10.15 0.00 0.00 .37 000 21841.36
16.  Manipur 4765 0.00 ney 0.00 18.70 0.00 80.00 6.44 0.00 845.90
17.  Meghalaya 0.00 207.60 0.00 0.00 0.00 0.00 0.00 0.00 029 105386
18. Mizoram 8.7 0.88 19.40 0.00 0.00 0.00 391.48 0.00 000  1993.12
19.  Negsland 0.00 0.00 27.54 0.00 14.07 0.00 164.40 0.00 0.00 501.92
2.  Orissa 0.00 0.00 184.82 200.00 135.07 168.00 0.00 0.00 000 20519.36
2. Punjsb 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 1185  7093.50
2. Rajasthan 0.00 0.00 39.40 0.00 0.00 0.00 0.00 0.00 0100 35159.94
A Sikiim 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.85 0.00 333.72
24, Tamil Nadu 0.00 0.00 171.09 0.00 1.2 0.00 0.00 8.07 000 11244.38
2. Tripura 0.00 0.00 29.90 0.00 0.00 48.96 0.00 6.80 055  2982.80
%. Uttar Pradesh 375.00 0.00 19.53 130.00 111.64 516.78 0.00 1276 000 48830.05
21 Uttaranchal 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 000  5461.74
28 West Bengal 0.00 0.00 3766 0.00 7.00 0.00 0.00 1229 000 25007.68
] Andaman and Nicobar islands  0.00 0.00 14.01 0.00 0.00 0.00 0.00 0.00 0.00 28797
K] Chandigarh 0.00 0.00 KK 0.00 0.00 0.00 0.00 0.00 1.62 2040
3 Dadra and Nagar Havel 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00° 0.00 478
R Daman and Div 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.35 0.35
3 Dehi 0.00 0.00 195.27 0.00 250 0.00 0.00 000 %02 252861
34 Lakshadweep 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 48.31
3 Pondicherry 0.00 0.00 340 0.00 0.00 0.00 0.00 0.00 196.76
K NGO's/Other agencies etc. 6.46 544.00 0.00 0.00 0.00 0.00 0.00 454.48 0.00  40630.02

Total (States/UTs) 71300 111300 384697 900.00 671.72 290000 111028  1479.00 15.74  416219.34
Legends:

AIMMP: Area Intensive and Madrasa Modemization Programme

VE: Vocational Education in Secondary Educa}lon

I.C.T. Information Communication Technologies

| E D C: Integrated Education for Disabled Children
App. of Lang. Teach: Appointment of Language Teachers
Dev. of Skt.: Development of Sanskrit.
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Releases lo States'UTs Under Centrally Sponsored Schemes during 2004-05 (Plan)

VAISAKHA 26, 1928 (Saka)

to Questions

in the Depariment of Elementary Eoducation and Literacy

130

(Rs. in lakhs)

Name of the States/UTs. SSA TE DPEP Mahiia Lok Shiksha  Literacy Jan Continuing ~ Support
Samakhya  Jumbish Kami  campaigns  Shikshan  Education  to NGO's
& 0R  Sansthan for AE

1 2 3 4 5 6 7 8 9 10 " 12
1. Antdhra Pradesh 28000.00 184181 1814264 0.00 0.00 0.00 0.00 0.00 0.00 0.00
2. Annachal Pradesh 3009.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00
3. Assam 20654.00  1083.49 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00
4 B 31970.56 0.00  4850.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00
5. Chhattisgarh 20786.76  1018.16 0.00 0.00 0.00 0.00 0.00 0.00 000 0.00
6. Goa 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00
7. Guamt 1407200 138411 2879.38 0.00 0.00 0.00 0.00 0.00 ©0.00 ’ 0.00
8. Haryana 1288155  375.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00
9. Himachal Pradesh 6144.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00
10. Jammu and Kashmir T741.78 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00
1. Jharkhand 16568.50 000 843147 0.00 0.00 0.00 0.00 0.00 0.00 Q.00
12. Kamataka 26280.70 163846 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00
13, Kerala 8939.00 63847 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00
19 Madhya Pradesh 4460892  2348.14 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00
15. Maharashtra 35480.79 123245 0.00 0.00 0.00 0.00 0.00 0.00 000 000
16. Manipur 1225.00 161.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00
17. Meghalaya 2930.81 149.93 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00
18.  Mizoram 330024 32268 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.0
Nagaland 208849 3250 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00

2. Orissa 21807.27 56543  3473.13 0.00 0.00 0.00 0.00 0.00 0.00 0.00
21.  Punjab 304000  280.80 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00
2 Rejasthan 2354940 164807 11673.30 0.00 0.00 0.00 0.00 0.00 0.00 0.00
Sikdm 1000.25 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00

24, Tami Nadu 26517.00  2046.01 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00
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1 2 3 4 5 (] 7 8 9 10 11 12
Tripura 4703.96 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00
Uttar Pradesh 8776100 245387  10616.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00
21.  Utaranchal 9144.70 000  1370.12 0.00 0.00 0.00 0.00 0.00 0.00 0.00
Woest Bengal 46024.36 20500  6758.82 0.00 0.00 0.00 0.00 0.00 0.00 0,00

Andaman and Nicobar Islands 272.58 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00
Chandigath 44795 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00

31 Dadra and Nagar Haveli 19 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00

k3 Daman and Diu 0.00 0.00 0:00 0.00 0.00 0.00 0.00 0.00 0.00 0.00
k< Dethi 0.00 540.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00
A Lakshadweep 1209 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00
3. Pondicherry 22553 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00
%. NGO's/Other agencies elc.  2660.85 0.00 000 147500 294100 5204.00 2530.14 278207 1554847 179382
Total (States/UTs) 51397529 20253.38 6939486 147500 294100 520400  2539.14 278207 1554647 179382
Legends:
SSA: Sarva Shiksha Abhiyan
TE: Teacher Education
DPEP: Distnct Primary Education Programme
Releases to States/UTs Unoder Centrally Sponsored Schemes during 2004-05 (Plan)
in the Depariment of Secondsry and Higher Education
(Rs. in lakhs)
Name of the States/UTs. VE. Qualty I1EDC CT  Acess AMMP App.of  Dev.of Naond  To
Improvement in with Lang. Sit.  Scholarship  CSS
in Schools Schis, Equity Teach. Scheme  Both Deptts.
1 2 13 1" 15 16 17 18 19 20 21 2
1. Andhra Pradesh 500.55 0.00 0.00 52759 0.00 0.00 120.40 0.00 0.00 49132.09
2. Anachal Pradesh 0.00 0.00 0.00 0.00 0.00 0.00 198.13 0.00 0.00 3207.13
3 Assam 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 2174749
4 Bihar 0.00 0.00 0.00 0.00 0.00 0.00 320 0.00 0.00 36863.76
5. Chhattisgarh 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.24 0.00 21805.16
6. Goa 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00

\

1. Gujarat 0.00 0.00 766.87 0.00 0.00 0.00 840 588 0.00 19115.64
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1 2 13 14 15 16 17 18 19 2 2 2
8. Haryana 67.23 0.00 0.00 0.00 000  450.00 12 0.00 0.00 13774.98
9. Himachal Pradesh 0.00 .00 0.00 0.00 0.00 0.00 0.00 103.81 0.00 624751
10.  Jammu and Kashmir §99.69 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 8346.87
1. Jharkhand 0.00 0.00 0.00 0.00 0.00 0.00 180 0.00 000  26007.77
12, Kamataka 0.00 0.00 il 389.52 0.00 0.00 406.60 0.00 0.00 20488.19
13.  Kerala 1425.00 0.00 337.38 0.00 0.00 0.00 10.20 0.00 0.00 113“95
14, Madhya Pradesh 0.00 0.00 11857 0.00 000 47884 180 28551 000 4784178
15.  Maharashtra 0.00 0.00 123.02 0.00 0.00 0.00 88.74 0.00 000  36934.00
16.  Manipur 0.00 0.00 118.34 0.00 0.00 0.00 0.00 0.00 0.00 1502.34
17.  Meghsiaya 0.00 0.00 1,64 0.00 0.00 0.00 0.00 0.00 0.00 3082.38
18.  Mizoram 150.00 64.37 6148 0.00 0.00 000 33082 0.00 0.00 422957
19. Nagaland 0.00 0.00 7.98 0.00 0.00 0.00 0.00 0.00 0.00 2418.97
2.  Orssa 0.00 0.00 0.00 0.00 0.00 0.00 0.00 2817 000  25864.00
21. Punjab 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 12.00 3332.80
2. Rajasthan 0.00 0.00 67.55 0.00 0.00 0.00 540 0.00 0.00 36043.72
28 Skkm 0.00 0.00 0.00 0.00 0.00 0.00 0.00 4383 0.00 1044.08
24, Tamil Nedu 0.00 0.00 0.00 0.00 0.00 0.72 12 496 000  28569.88
25, Tripura 66.68 0.00 0.00 0.00 0.00 4572 0.00 1278 1.26 4830.40
2. Uttar Pradesh 0.00 0.00 0.00 0.00 000 1229.72 34,60 29.04 842  102132.85
27. Uttaranchal 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 10514.82
28 West Bengal 0.00 0.00 164.64 0.00 0.00 0.00 63.60 0.00 000 5341642
2. Andaman and Nicobar islands 0.0 0.00 785 0.00 0.00 0.00 0.60 0.00 0.00 281.03
30.  Chandigarh 7.00 0.00 0.00 0.00 0.00 072 0.00 U 0.00 459.01
3. Dadra and Nagar Havel 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 11191
2. Daman and Diu 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.03 0.03
33, Delhi 0.00 0.00 526 0.00 0.00 0.00 0.60 456 0.00 550.42
3. Lakshadweep 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 12.03
3. Pondicherry 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.24 0.10 2587
3. NGO's/Other agencies etc. 454 45728 110704 102158 417.70 0.00 0.00 202.39 0.00 38152.88
Tolal (States/UTs) 282089 52165 365751 1938.69 47.70 20572 132349 T24.74 2181 649537.03
Legends:
AIMMP: Area Intensive and Madrasa Modemization Programme | E D C: Integrated Education for Disabled Children
VE: Vocational Education in Secondary Education App. of Lang. Teach: Appointment of Language Teachers

1.C.T. Information Communication Technologies Dev. of Skt.: Development of Sanskrit.
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FClI Scheme for Rubber Board

3654. SHRI P.C. THOMAS: Will the Minister of
COMMERCE AND INDUSTRY be pleased to state:

(a) whether the Flexible Complementing Scheme
(FCS) has not been implemented for scientists working
at the Rubber Research Institute of India under the
Rubber Board;

(b) it so, the reasons for delaying the scheme in
implementing the same;

(c) whether there was any objection from any
department against implementation of FCS at Rubber
Research Institute; and

(d) it so, the details thereof?

THE MINISTER OF STATE IN THE DEPARTMENT
OF COMMERCE, MINISTRY OF COMMERCE AND
INDUSTRY (SHRI JAIRAM RAMESH): (a) the Flexible
complementing Scheme (FCS) has not yet been extended
to Scientists working at the Rubber Research Institute of
India under the Rubber Board.

(b) to (d) The Government has recently constituted a
High Level Peer Review Committee to advise on policy
issues relevant to FCS. The recommendation of this
Committee is awaited before a final view is taken in the
matter.

[Translation/
Functioning of Civic Bodies

3655. SHRI RAJIV RANJAN SINGH “LALAN'
SHRI RAMJILAL SUMAN:

Will the Minister of HOME AFFAIRS be pleased to
state:

(a) whether the Government has conducted review
on the functioning of civic bodies in Delhi during the
month of February, 2006;

(b) it so, the details thereof;

(c) whether the Government has taken any concrete
decision after the said deliberations; and

MAY 16, 2006

to Questions 136

(d) if so, the details thereof and the scheme for
translating the decision into action?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI S. REGUPATHY): (a) to (d) There
was no formal review as such but the issues of
restructuring of the Municipal Corporation of Delhi and
the existence of muiltiplicity of institutions in Delhi were
discussed. Based on the discussions, the Government
has set up two committees to look into the issue.

[English]
Standard of Education in Engineering Colleges

3656. SHRIMATI ARCHANA NAYAK: Will the Minister
of HUMAN RESOURCE DEVELOPMENT be pleased to
state:

(a) whether the Government is aware that there is a
dearth of well qualified teachers in many Govemment/
private engineering colleges to produce high calibre I.T.
engineers to meet the ever increasing demand for
manpower,

(b) if so, whether the Government has made any
study in this regard; and

(c) the steps taken/proposed to be taken by the
Government to strengthen the quality engineering
education in Government/private - colleges in order to
develop the hard skills as well as soft skills of the students
of the country?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A.
FATMI): (a) to (c) As per information furnished by the
AICTE, there is a shortage of senior facuity especially in
the IT related branches. In order to attract and retain
bright, talented and competent professionals as faculty
members, the AICTE has various faculty development
schemes as well as other research and institutional
development schemes. Under the Emeritus Fellowship
scheme, the experience and expertise of superannuated
faculty is utilised. The objective of Visiting Professorship
scheme is to supplement the expertise lacking in the
host institutes. The working ages in case of Professors
has been increased from 65 to 70 years for next two
years. For the year 2006-07, the cadre ratio of 1:2:4 for
Professor, Assistant Professor and Lecturer has been
relaxed to 1:2:6.
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Upgradation of Technical Education

3657. SHRI M. SREENIVASULU REDDY: Wil the
Minister of HUMAN RESOURCE DEVELOPMENT be
pleased to state:

(a) whether IT association NASSCOM has been
emphasizing the urgent need for educational institutions
to prepare their students adequately for the job markets;

(b) if so, the details thereof, and

(c) the specific measures are being taken by the
Government to upgrade technical education?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A.
FATMI): (a) Yes, Sir.

(b) For extending India's leadership in the IT and
BPO industries, the NASSCOM Report has mentioned
the following:

e The global ITeS & IT market (off-shored and
domestic) was $1184 billion in 2002.

* Market expected to grow by 11-12% from 2003
to 2012.

* India's share of global ITeS and IT market could
increase from 0.8% in 2002 to 4.4% in 2012,
resulting in revenue generation of US$ 128 billion
by 2012.

* Total manpower requirement/employment
generation estimated at 4 to 6 million people.

(c) (i) The Ministry of Human Resource Development
has launched in December, 2002 the “Technical
Education Quality Improvement Programme of
Government of India (TEQIP)" which aims to
improve quality of technical education and
enhancing existing capacities of the institutions.
The Central Plan component of TEQIP is Rs.
350 crores. In the first and second cycle of the
programme, 114 State institutions and 18
Centrally Funded institutions are participating.
The programme will benefit 10,000 graduating
students each year by imparting superior skills
and training and will also enhance the
professional development of 1,000 teachers.

VAISAKHA 26, 1928 (Saxa)

1 Questions 138

(i) After the successful completion of Technicians
Education | and Technician Education Ii projects
launched in the Country with the assistance of
World Bank, for upgradation of Polytechnics in
the country, the Government has launched
another project called “Technician Education I
with the assistance of the World Bank to expand
capacity and improve the quality and efficiency
of technician education to meet the specific
economic needs of each States. The project has
three main components, namely—Capacity
expansion, Quality improvement and Efficiency
improvement.

(iii) For upgradation of promising institutions to the
level of IITs, the following seven institutions have
been identified for upgradation:

(1) Institute of Technology, Banaras Hindu
University, Varanasi;

(2) University Callege of Engineering combined
with the University College of Technology,
both belonging to Osmania University,
Hyderabad;

(3) Bengal Engineering College, Howrah;

(4) Jadavpur University's Engineering and
Technology Departments;

(5) Zakir Hussain College of Engineering,
Aligarh Muslim University, Aligarh;

(6) Andhra University College of Engineering,
Visakhapatnam; and

(7) Cochin University of Science and
Technology, Cochin.

To start with the upgradation programme, funds
have been allotted to the Institutes during 20086-
07.

(iv) The Government has also enhanced allocation
of both Plan and Non Plan grants to the centrally
funded technical institutes for upgrading technical
education.

[Translation]
Setting up of Renewable Energy Club

3658. SHRI PARAS NATH YADAV: Will the Minister
of HUMAN RESOURCE DEVELOPMENT be pleased to
state:
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(a) whether the Govemnment has decided to set up
renewable energy club in all engineering colleges;

(b) if so, the details thereof;

(c) the amount of assistance the Government has
decided to provide to each engineering college for this
purpose;

(d) the purpose of setting up renewable energy clubs;
and

(e) the number of States where renewable energy
clubs are proposed to be set up in engineering colleges
at present?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRI M.AA.
FATMI): (a) to (e) The Ministry of Non-conventional Energy
Sources has decided to support Renewable Energy Clubs
in all such Engineering Colleges which are recognized
by the All India Council for Technical Education (AICTE)
depending upon availability of funds. The Ministry has
decided to provide a financial support of Rs. 25,000/- per
annum to each Renewable Energy Club. The purpose of
supporting Renewable Energy Clubs is to create mass
awareness about new and Renewable Sources of Energy,
its various systems and devices among students in all
the States/Union Territories.

[English]
Separate Development Board

3659. SHRI MOHAN RAWALE:
SHRI BALASAHEB VIKHE PATIL:

Will the Minister of HOME AFFAIRS be pleased to
state:

(a) whether the Government has received any
proposal from Maharashtra Government to constitute a
separate statutory development board for Konkan;

(b) if so, the details thereof;
(c) whether any financial allocation for the proposed
board is likely to be made from the allocations meant for

the development board for the rest of Maharashtra;, and

(d) it so, the finding of the Govemment?

MAY 16, 2008

to Questions 140

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI MANIKRAO HODLYA GAVIT):
(a) Yes, Sir.

(b) On the basis of resolution passed by the State
Legislature on 15.12.2005 that for the removal of the
backlog and for the rapid development of this region, the
creation of a Statutory Development Board for Konkan is
necessary, the Government of Maharashtra has urged
the Government of India to take necessary steps to
amend Article 371 (2) (a) of the Constitution for the said
purpose. Views of the Planning Commission have been
sought on the proposal.

(c) and (d) The question of financial allocation for
the proposed board for Konkan can be considered only
after a final view is taken on the need for constituting a
separate development board for Konkan.

Promotion of Gems and Jewellery Industries

3660. SHRI BIKRAM KESHARI DEO: Will the Minister
of AGRO AND RURAL INDUSTRIES be pleased to state:

(a) whether the activity of lapidiary of Gem stones
comes under the ambit of Khadi and Vilage Industries
Commission;

(b) if so, the steps taken by the Government to
promote these industries as Gems and Jewelleries are
the one of highest foreign exchange earners of the
country,;

(c) if not, whether the Government proposes to
develop this programme under the KBK programme in
Kalahandi, Bolangir and Koraput districts through the
Planning Commission; and

(d) if so, the details thereof?

THE MINISTER OF SMALL SCALE INDUSTRIES
AND MINISTER OF AGRO AND RURAL INDUSTRIES
(SHRI MAHABIR PRASAD): (a) and (b) Under the Rural
Employment Generation Programme (REGP), a credit-
linked subsidy scheme for setting up village industries
and implemented through the Khadi and Village Industries
Commission, gems and jewellery projects are promoted.
During the last three years (2002-03 to 2004-05), 138
gems and jewellery units have been established in various
parts of the country. Of these, two units have been
established in Kalahandi and one each in Bolangir and
Koraput Districts of Orissa.

(c) and (d) Do not arise.
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Extra Co-curricular Activities In
Central Universities

3661. SHRI DHARMENDRA PRADHAN: Will the
Minister of HUMAN RESOURCE DEVELOPMENT be
pleased to state:

(a) whether there is any provision to charge sports
and extra co-curricular activities in the central universities;
and

(b) if so, the details thereof alongwith the funds
allocated for the same purpose and disbursement thereof
during the last three years and current year?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRI M.AA.
FATMI): (a) and (b) The individual Acts of the Central
Universities empower the respective Universities to
demand and receive such fees and other charges as
may be prescribed by the Ordinances. Accordingly, the
Central Universities charge tuition and other fees, including
those for sports and extra co-curricular activities, in
accordance with the provisions in this behalf laid down in
the Ordinances of the respective Universities. Against the
broad category-wise Non-Plan grants for maintenance
provided to the Central Universities by the University
Grants Commission, the Central Universities themselves
make activity-wise allocations.

Impact of FDI in Economic Reforms

3662. SHRI K.S. RAO: Will the Minister of
COMMERCE AND INDUSTRY be pleased to state:

(a) the impact of economic reforms on the infiow of
FDI;

(b) the number of surveys carried out by different
departments on an industrial establishment during the last
two years alongwith its effect on industrial growth;

(c) whether there is any proposal under the
consideration of Government to bring New Industrial Policy
In this regard; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE DEPARTMENT
OF INDUSTRIAL POLICY AND PROMOTION, MINISTRY
OF COMMERCE AND INDUSTRY (SHRi ASHWANI
KUMAR): (a) Economic reforms have had a positive
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impact on FDI flows. Foreign Direct Investment (FDI)
equity inflows from August 1991 till March 2006 are to
the tune of US$38.49 billion.

(b) Inspections of industrial establishments are
undertaken as per the provisions in various applicable
laws and regulations. Inspection requirements are
periodically reviewed and rationalised with the objective
that inspections do not hamper industrial growth.

(c) and (d) There is no proposal for a New Industrial
Policy presently under consideration of the Govermment.

Verification of Caste Certificate

3663. SHRI LALMANI PRASAD: Wil the Minister of
HUMAN RESOURCE DEVELOPMENT be pleased to
state:

(a) whether the Government is aware that Vice-
Chancellor of Delhi University has received some
representations to verify Caste Certificates of Students
admitted during the last three years;

(b) if so, the detalls thereof alongwith the action taken
by the Government thereto; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A.
FATMI): (a) According to the information fumished by the
University of Delhi, no such representation has been
received by the University.

(b) and (c) Do not arise.
Shift System in KV Schools

3664. SHRI VIKRAMBHAI ARJANBHAI MADAM: Wil
the Minister of HUMAN RESOURCE DEVELOPMENT be
pleased to state the number of Kendriya Vidyalayas where
in second shift has been introduced due to increase in
enrolment capacity of students during the last three years
and current year, State-wise and District-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A.
FATMI): During last three years, second shifts were
introduced and made functional in 44 Kendriya Vidyalayas.
The State-wise and District-wise details are given in the
enclosed Statement.

Second shift has not been introduced in any Kendriya
Vidyalaya so far during the academic session 2006-07.
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Statement

List Indicating the names of Kendnya Vidyalayas (Stats-wise and District-wise) where second shifis have been
sanctioned and made functional dunng the year 2004-05 & 20056-06

Name of State Si.No. Name of Kendriya Vidyalayas Name of District
1 2 3 4
Delhi 1. New Friends Centre Delhi

2. AGCR Colony Delhi

3. No. 3, Delhi Cantt. Delhi

4 AFS Tughlakabad Delhi

5. Sector 8, R.K. Puram Dethi

6. Andrews Ganj Delhi

7. Pushp Vihar Delhi

8. Gole Market Dethi

9. Vikaspuri Delhi

10. Janakpuri Delhi

11. Delhi Cantt. No. 1 Delhi

12. Delhi Cantt. No. 2 Delhi

13. Sector 8, Rohini Dethi

14. Dwarka Dethi

15. Lawrence Road Delhi
Uttar Pradesh 16. VKV Ghaziabad Gaziabad

17. Noida Gautam Budh Nagar

18. No. 1, Armapur, Kanpur Kanpur Nagar

19. Kanpur Cantt. Kanpur Nagar

- 20. AMC Lucknow Lucknow

Karmnataka 21. Belgaum Cantt. Belgaum
Madhya Pradesh 22, No. 3, Bhopal Bhopal

23 No. 1, Indore Indore

24, Chhindwara Chhindwara
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1 2 3 4

25. No. 1, Gwalior Gwalior
Jharkhand 26. Hinoo, Ranchi Ranchi
Orissa 27. No. 1, Bhubaneswar Khurda
Haryana 28. Rohtak Rohtak
Chandigarh 29. Sector 47, Chandigarh Chandigarh
Kerala 30. Pattom, Trivandrum Trivandrum

31, No. 1, Calicut Calicut

32, Adoor Pathanamthita
Uttaranchal 33. IIP Dehradun Dehradun

34. Haldwani Nainital
Rajasthan 35. No. 5, Jaipur Jaipur
Maharashtra 36. AFS, Thane Thane

37. AFS, Ojhar Nasik
Bihar 38. Kankarbagh Patna Patna

39. Bailey Road Patna

40. Danapur Patna

41. Muzaffarpur Muzaftarpur
Chhattisgarh 42, Raipur No. 1 Raipur

43. Raipur No. 2 Raipur
Gujarat 44, No. 1, Shahibagh, Ahmedabad Ahmedabad

Handloom Articles

3665. SHRI RAGHUNATH JHA: Will the Minister of
TEXTILES be pleased to state:

(a) the details of eleven textile articles reserved for
exclusive production in handloom sector;

(b) whether powerloom and mill sectors are illegally
manufacturing textile items reserved for handloom

sector,;

(c) if so, measures taken to protect the interest of
handloom sector, and

(d) the number of powerloom and mill sectors booked
in the matter and action taken against them?

THE MINISTER OF STATE IN THE MINISTRY OF
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) The
Handlooms (Reservation of Articles for Production) Act,
1985 dated 29.3.1985 was enacted with a view to protect
the interests of the handloom weavers in the country.
Under the Act, protection to the Act, protection to the
handioom sector was extended by way of reserving certain
textile articles for exclusive production by handiooms.
Presently 11 textiles articles are reserved for exclusive
production on handlooms vide Notification No. S.0. §57
(E) dated 26.7.96 as amended vide S.O. 408 (E) dated
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2.6.99 and S.0. 405 (E) dated 25.4.2000. The 11 reserved
textile articles under the Handloom Reservation Order,
1996 are:

)

(@)

(3)

(4)

(5)

Saree: made of cotton of silkk with extra warp
and/or extra weft design in border and/or heading
and/or body including buttas containing in any
coloured or grey or bleached yarn or zari or
any other metallic/metalised yarn or has a solid
coloured woven border. Tie and dye saree, warmp
wise and/or weft-wise made out of cotton or silk
or art silk in any combination thereof irrespective
it count of yam or dimensions with or without
extra warp or extra weft solid woven border.

Dhoti: made out of cotton or silk in any
combination thereof woven with extra warp and/
or extra weft design using more than 16 dents
inclusive of selvedge in the border including solid
coloured woven border and/or extra weft heading
irrespective of court and dimensions.

Towel, Gamcha and Angawastaram: woven in
plain, mat, twill, honeycomb, huckaback or a
combination of these weaves with border or
heading which is also jointly characterized by
cotton or blends of cotton with any other fibre;
and has different dimensions and may be white
or coloured; and May contain decorative design
when produced on jacquard.

Lungl: made out of cotton or art silkk or in any
combination thereof having a width of 110 cms.
or above and 64 ends per inch and above and
woven in check and/or stripe design
using coloured yam to form check and/or stripe

pattern.

Khes, Bedsheet, Bedcover, Counterpane,
Furnishing (including tapestry, uphoistery):
whatever they called in different parts of country,
including double cloth and tie & dye, made out
of cotton or art silk or in any combination thereof,
woven with design pattern on multi-treadle loom
and/or with dobby and/or jacquards up to 200
hooks in case of pure cotton warp and up to
400 hooks in case of combination of cotton &
art silk warp, irrespective of count and
dimensions.
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Jamakkalam Durry or Durret: made out of
cotton or art silk or wool or jute in any
combination thereot using coarse count of single
yam or plies of resultant count having up to 24
ends/inch, woven with plain weave or twill weave
or in combination of both twill and plain weave
in any dimension.

Dress Material: including Mashru cloth and yam
tie & die cloth, made out of cotton or silk
(including spun silk) or art silk or in any
combination thereof woven with extra weft design
in the border and/or body irrespective of count
and dimensions.

Barrack Blankets, Kambal or Kamblies:
Barrack Blankets made of wool of average 34
micron or coarser, with fibrous surface, produced
by miling and raising; and includes barrack
blankets made by using hand spun or mill spun
woollen yam from natural grey or black wool or
its combination and produced in any size and
in any weave.

Kambal or kamblies means a thick fabric made
of wool of average 34 micron or coarser, with
fibrous surface, produced by milling and raising;
and includes kambal or kablies made by using
hand spun or mill spun, worsted, woollen yarn
or its combination in plain, stripe or check
design.

Shawi, Lol, Muftier, Pankhi etc. shawis woven,
with extra weft designs, using woollen or worsted
or pashmina or pure silk yarn or cotton yam
and/or its combination or blends with other fibres
i.e. natural and/or manmade/synthetic fibre
thereof with dobby/jacquard design effect up to
400 hooks; using any type of woollen, worsted
or phasmina or pure silk yam or cotton yam
and/or in combination thereof; it is woven with
any count of yam; it is woven in any length,
width and weight; and is commonly known by
that name.

Woollen Tweed: is a piece of fabric woven by
100% pure woollen yarn for making coats,
jackets and dress materials and is also jointly
characterized by the check or stripe design
irrespective of dimensions; and

v

It is produced in 3/1 twill weave.



149 Whnitten Answers

(11) Chaddar, Mekhala/Phanek: is used for covering
lower and/or upper pant of the body and is
manufactured from cotton or silk or art silk or in
any combination thereof woven in plain/will
weave with check or stripe design irrespective
of count and dimensions and is characterized
by a border and/or across border with extra warp
and/or extra weft design.

(b) to (d) Under section 6, 7 & 8 of the Handlooms
(Reservation of Articles for Production) Act, 1985, the
authorized officers not below the rank of Assistant Director
are empowered to call powerloom units/mills and also
book case of violation of the Act, in case any powerloom
or mill found producing textiles articles in violation of the
Act. Ary violation under the Act is punigshable for
imprisonment of 6 months or fine upto Rs. 5000/- per
powerloom or both under section 10 of the Act. In order
to protect the interest of handloom sector, the targets
are fixed by D.C. Handlooms and circulated to all the
implementing agencies for inspsection of power loom units
and mills under annual action plan. The physical
achievements on power loom inspections during 2005-06
is as under:

Si.No. Physical progress 2005-06
1. Targets for Powerloom Inspections 1,91,387
2. No. of Powerlooms Inspected 1,93,615

VAISAKHA 26, 1928 (Saka)

During 2005-06, implementing agencies have
registered 33 FIRs and obtained 10 convictions for
violation of the Act.

Lakshadweep Scheduled Tribes Constitution
Amendment Bill

3666. DR. P.P. KOYA: Will the Minister of TRIBAL
AFFAIRS be pleased to state:

(a) whether the High Court of Kerala in their
judgement on a writ appeal No. 1422/2005 has
categorically stated that the children bom to the ST
Lakshadweep parents (both father and mother) outside
the U.T. of Lakshadweep cannot be treated as Scheduled
Tribe even on medical grounds etc., except by introducing
Constitution Amendment bill in the Parliament to safeguard
the interests of such unfortunate children,;

(b) if so, the details and facts thereof,
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(c) whether the Government propose to introduce a
Bill in both Houses of the Parliament to amend
Lakshadweep Scheduled Tribe Constitution Amendment
Bill to incorporate a saving clause so as to include the
children born outside Lakshadweep as Scheduled Tribe
on various grounds like medical, employment etc; and

(d) it so, the time by which the Bill is proposed to
be introduced in both Houses of the Parliament?

THE MINISTER OF TRIBAL AFFAIRS AND
MINISTER OF DEVELOPMENT OF NORTH EASTERN
REGION (SHRI P.R. KYNDIAH): (a) and (b) Hon'ble High
Court of Kerala in their judgement dated 02.08.2005 in
Writ Appeal No. 1422 of 2005 have found no ambiguity
in the Presidential Order, 1951 viz. The Constitution
(Scheduled Tribes) (Union Territories) Order, 1951 in
Part-1 Lakshadweep. The Court has held that Presidential
Order has employed a deeming provision leaving no room
for doubt that only inhabitants of the Lakshadweep Islands
who and both of whose parents were born in those
Islands would alone fall within the Presidential Order 1951.
The Hon'ble Court has also further observed that the
Court cannot tinker with the Presidential Order, an
exercise can be undertaken only by Pariament.

(c) and (d) The Ministry of Tribal Affairs had
introduced a Bill, namely “The Constitution (Schedule
Tribes) (Union Territories) Order (Amendment) Bill 2003
to amend the list of Scheduled Tribes of Union Territory
of Lakshadweep in the Rajya Sabha on 5th March, 2003
to provide that the children who are bom to inhabitants
in any other place in the mainland of India on account
of cases referred by the competent medical authorities
shall be deemed to be inhabitants born in the Islands if
such children are brought to the Islands for inhabitation
soon after their birth.

The Bill has been placed in Category “C".
Chinese Companies in Health Sector

3667. SHR!I JUAL ORAM: Will the Minister of
COMMERCE AND INDUSTRY be pleased to state:

(a) whether some Chinese companies have expressed
their keenness to enter into Medical and Health Sector;

(b) it so, the details thereof;
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(c) whether the Government has made any study on
the impact of those Chinese companies entering into these
vital areas; and

(d) it so, the details thereof?

THE MINISTER OF COMMERCE AND INDUSTRY
(SHRI KAMAL NATH): (a) and (b) The extant poiicy allows
FDI up to 100% on the automatic route in the heaith
sector. No proposal for FD! from Chinese companies in
the Health sector is pending for approval of the
Government.

(c) and (d) Do not arise.
[Translation] *
NCM’'s Report on Communal Violence

3668. SHRI MUNSHI RAM:
DR. CHINTA MOHAN:

Will the Minister of HOME AFFAIRS be pleased to
state:

(a) whether the National Commission for Minorities
has submitted its report to the Government relating to
communal violence in Aligarh,;

(b) if so, the details and outcome thereof; and
(c) the reaction of the Government on the said report?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a)
Yes, Sir.

(b) The Report contained a brief account of incidents
starting from the hot exchange of words between both
minority and majority communities on 5.4.2006 on the
eve of the Ram Navami and again on the following day
at around 1'200 noon which led to communal violence
due to alleged non-response by the police present there.
It has also been stated in the report that the incidents
were due to some administrative lapse on the part of the
State Government as well as total failure of district
administration. The Report recommends, inter alia, action
against the guilty, providing immediate relief and adequate
financial assistance to the victims for their rehabilitation,
constitution of a balanced police force in the State with
proportionate representation of all communities including
minorities, and a time-bound enquiry into the Aligarh
incidents by a sitting Judge of a High Court.
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(c) A copy of the Report has been sent by the
Commission to the State Government of Uttar Pradesh,
who are primarily concerned with it, and the State
Government is taking appropriate action in the matter.

FDI from America

3669. SHRI ASHOK KUMAR RAWAT:
PROF. MAHADEORAO SHIWANKAR:
SHRI KAILASH NATH SINGH YADAV:

Will the Minister of COMMERCE AND INDUSTRY
be pleased to state:

(a) whether the Government has signed an agreement
with USA to increase foreign direct investment in the
financial sector;

(b) it so, the percentage of investment to be
increased, sector-wise,

(c) the total investment in dollars made so far in the
country; and

(d) the total contribution in percentage of investment
in the growth rate of the country?

THE MINISTER OF COMMERCE AND INDUSTRY
(SHRI KAMAL NATH): (a) No, Sir.

(b) Does not arise.

(c) The total FDI inflows into India between August
1991 and March 2006 were US$ 38.49 billion.

(d) As per the Economic Survey 2005-06, the
percentage point contribution of investment in the growth
rate of Gross Domestic Product at current prices was
4.2% in 2002-03, 5.4% in 2003-04 and 6.8% in 2004-05.

[English]
FDI on Cash Crops

3670. SHRIMATI P. SATHEEDEVI: Will the Minister
of COMMERCE AND INDUSTRY be pleased to state:

(a) whether the Government proposes to withdraw
the decisions to allow 100% FDI on cash crops;

(b) whether the export subsidy for cash crons is likely
to he provided to crop growers instead of :ing it to
exporters;
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(c) it so, the details thereof;

(d) whether priority will be provided to establish Agro
Industries in domestic economy in public and co-operative
sectors and recourse the policy to promote and sponsor
MNC’s on Agro Industrial Sector, and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE DEPARTMENT
OF COMMERCE, MINISTRY OF COMMERCE AND
INDUSTRY (SHRI JAIRAM RAMESH): (a) to (e) The
information is being collected and will be laid on the
Table of the House.

Setting up of Cashew Board

3671. SHRI BALASAHEB VIKHE PATIL: Will the
Minister of COMMERCE AND INDUSTRY be pleased to
state:

(a) whether the problems of Cashew growers are
being neglected by the Cashew Export Promotion Council;

(b) it so, whether the Government has received
representations for setting up of Cashew Board on the
lines of Tea & Coffee Boards, and

(c) if so, the reaction of the Government thereto?

THE MINISTER OF STATE IN THE DEPARTMENT
OF COMMERCE, MINISTRY OF COMMERCE AND
INDUSTRY (SHRI JAIRAM RAMESH): (a) No, Sir.

(b) No proposal/suggestion for formation of a Cashew
Board has been received in the recent past.

(c) Does not arise.
[Translation]
Weavers Cooperative Soclety

3672. SHRI GANESH SINGH: Will the Minister of
TEXTILES be pleased to state:

(a) the number of weavers co-operative societies,
State-wise,;

(b) whether the Government is contemplating to
extend insurance coverage to all the members of these
societies;

(c) if so, the reasons for declining proposal of Madhya
Pradesh Government to provide insurance cover to the
members of co-operative societies of weavers so far,
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(d) whether the Government proposes to reconsider
the Madhya Pradesh Government proposal; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) Statement
showing the State-wise number of weavers co-operative
Societies in India is enclosed.

(b) The Government of India has introduced a
modified Bunkar Bima Yojana called Mahatma Gandhi
Bunkar Bima Yojana during 2005-06 for providing
insurance cover to the handioom weavers in case of
natural as well as accidental death. Weavers including
members of cooperative societies are eligible to be
covered under this scheme subject to the fulfiiment of
the eligibility criteria and payment of weavers’ share under
the scheme.

(c) to (e) The Government of Madhya Pradesh had
submitted a proposal during 2004-05 for release of central
assistance of Rs. 25,000/- under the Group Insurance
Scheme which was in existence only upto December 2003
till the introduction of the Bunkar Bima Yojana. Since the
earlier Group Insurance Scheme was discontinued with
the introduction of Bunkar Bima Yojana during December
2003, the funds could not be released under the old
scheme. This has been informed to the State Government
Since the earlier Group Insurance scheme is no longer
in existence, the Government of India is not in a position
to reconsider the proposal.

Statement

No. of Cooperative Societies in India (State-wise)
(Based on information recelived from vanous State

Governments)
Si.No. Name of State No. of Cooperatives.
in the State

1 2 3

1. Andhra Pradesh 810

2. Arunachal Pradesh 40

3. Assam 3680

4. Bihar 1089

5. Chhattisgarh 115
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1 2 3
6. Gujarat 926
7. Haryana 2
8. Himachal Pradesh 370
9. Jammu & Kashmir 462
10. Jharkhand 162
11. Kamataka 405
12. Kerala 750
13. Madhya Pradesh 670
14. Maharashtra 680
15. Manipur 1390
16. Meghalaya 42
17. Nagaland 1450
18. Orissa 1273
19.  Punjab 942
20.  Rajasthan 825
21, Sikkim Nil
22. Tamil Nadu 1260
23. Tripura 29
24, Uttar -Pradesh 1547
25, Uttaranchal 90
26.  West Bengal 2209
27.  N.C.T. Delhi 399
28 Pondicherry 14

Total 21631
[English]

Tobacco Growers

3673. SHRI M. SHIVANNA: Will the Minister of
COMMERCE AND INDUSTRY be pleased to state:
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(a) whether there is a huge demand of the tobacco
grown in Karnataka and Andhra Pradesh in the
intemational market;

(b) it so, whether the Kamataka Tobacco Growers
and the Indian Tobacco Association have urged the
Tobacco Board to increase the crop size of Tobacco in
these States; and

(c) it so, the reaction of the Centre in this regard?

THE MINISTER OF STATE IN THE DEPARTMENT
OF COMMERCE, MINISTRY OF COMMERCE AND
INDUSTRY (SHRI JAIRAM RAMESH): (a) Though tobacco
exports from India have been growing in both quantity
and value, tobacco prices at the auctions continuously
remain under pressure. With the loss of Russian market,
the Tobacco Board has been continuously trying to access
new markets.

(b) and (c) The Indian Tobacco Association indicated
a crop size of 105 Mkg. for Kamataka during 2006-07
season. After taking into consideration, the opinion of all
stake holders and the intemational demand the Tobacco
Board has fixed a crop size of 92.40 Mkg. (including
10% nature’s bounty) to ensure fair and remunerative
price to the farmers. This is the highest crop size ever
fixed for Kamataka.

[Translation]
Ban on Ordinary Sait

3674. SHRI VIJOY KRISHNA:
SHRI VIUAY KUMAR KHANDELWAL:

Will the Minister of COMMERCE AND INDUSTRY
be pleased to state:

(a) whether the Government has banned ordinary
salt,

(b) if so, whether it is an attempt to serve the interest
of multinational companies by closing the small scale
industriés;

(c) whether the Government is aware that these
companies are mixing Potassium lodide chemical in sait
in the name of iodine, which is a very poisonous
substance;
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(d) it so, the details thersof; and
(e) the staps taken by the Govemment in this regard?

THE MINISTER OF STATE IN THE DEPARTMENT
OF INDUSTRIAL POLICY AND PROMOTION, MINISTRY
OF COMMERCE AND INDUSTRY (SHRI ASHWANI
KUMAR): (a) and (b) Keeping in view the findings of
Directorate General of Health Services, Indian Council of
Medical Research and State Health Directorate that no
region in the country is free from iodine Deficiency
Disorders and the fact that iodised salt is the most
effective and cheapest way to provide nutritional iodine
to the population, the Government has issued a notification
under the Prevention of Food Adulteration Act, 1954
banning the sale of common salt for direct human
consumption unless it is iodised. This notification will come
into force from 17th May, 2006. No multinational company
is involved in production of iodised salt presently

(c) to () The permissible proportion of Potassium
iodate to salt is only 30 parts per Million, which is very
safe. Government has laid down necessary standards for
iodated salt under the Prevention of Food Adulteration
Act and Rules.

FD! in Retail Market

3675. SHRIMATI SANGEETA KUMARI SINGH DEO:
SHRI BIKRAM KESHARI DEO:
SHRI BIR SINGH MAHATO:
DR. VALLABHBHAI KATHIRIA:
SHRI E.G. SUGAVANAM:
SHRI C.K. CHANDRAPPAN:
SHRI BALESHWAR YADAV:
SHRI PRALHAD JOSHL:

Will the Minister of COMMERCE AND INDUSTRY
be pleased to state:

(a) the annual turn over of single brand product in
retail market in the country;

(b) whether the turn over in retail market is increasing
with the passage of time,

t
(c) if so, the.details thereof;

(d) the names of foreign companies applied/invested
so far to trade in single brand product;
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(e) whether this policy is likely to affect the traders
and employment opportunities in the country; and

(f) it so, the steps taken by the Government in this
regard?

THE MINISTER OF COMMERCE AND INDUSTRY
(SHRI KAMAL NATH): (a) to (c) Foreign Direct Investment
(FDi) inflow has not so far been received in the country
for ‘Single Brand’ product retailing. RO

(d) M/s. Moja Shoes Ltd., Sonepat for FDI by M/s.
Tano Iindia Pvt. Equity Fund-l, Mauritius; M/s. Louis Vuitton
Malietier, France; and M/s. LLadro Comercial 